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No. 96(2)/LXXIX-V-1-2023-1-ka-1 2023
Dated Lucknow, March 06, 2023
IN pursuance of the provisions of clause (3} of Article 348 of the Constitution of India, the
Govemnor is pleased to order the publication of the following English translation of the Uttar Pradesh
Sheera Niyantran (Sanshodhan) Adhiniyam, 2023 as passed by the Uttar Pradesh Legislature and assented
to by the Governor on March 03, 2023. The Aabkaari Anubhag-2 is administratively concerned with the
said Adhiniyam. :
THE UTTAR PRADESH SHEERA NIYANTRAN (SANSHODHAN)
ADHINIY AM, 2023 '
(U.P. Act no. 1 0f 2023)
[4s passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Uttar Pradesh Sheera Niyantran Adhiniyam, 1964
IT Is HEREBY enacted in the Seventy-fourth Year of the Republic of India as
_ follows —
Short title and 1. .(1) This Act may be called the Uttar Pradésh Sheera Niyantran
commencement  (ganshodhan) Adhiniyam, 2023.

(2) It shall be deemed to have come info force with effect from
February 06, 2023.

Amendment of ' 2. In section 2 of the Uttar Pradesh Sheera Niyantran Adhiniyam, 1964
section 2 of U.P. (hereinafter referred to as the “ptincipal Act"),~

Act no. 24 -~

of 1964 '
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(a)clause (a) shall be renumbered as (a-2) and before the said clause so

renumbered the following clauses shall be inserted, namely:-

"(a) "B-Heavy molasses" means the molasses obtained as a result of
curing of B-massecuite and having purity comparable with the average purity
as obtained during the same period of previous three sugar seasons with the
similar process in a vacuum pan sugar factory; ‘

(a-1) "Brix" means the density of solution expressed on brix
densitometric scale and taken to represent the percentage of dissolved solid
matter in it}" )

(b) for clause (d), the following clause shall be substituted, nameiy:-

*(d) “Molasses™ means a heavy, dark coloured, viscous liquid produced
as a by-product during the manufacture of sugar or khandsari sugar from the

juice of sugarcane or sugar syrup when the liguid as such or in any form of
admixture contains sugar and it also includes the by-product obtained during
the manufacture of sugar through reverse process from rab or jaggery ;”
(c) clause (d-1) shall be omitted,
(d} for clause {e), the following clause shall be substituted, namely:-

“(e) “Occupier” means the person who has ultimate control over the
affairs of the sugar factory or Khandsari Sugar Manufacturing Unit and
includes a managing agent of the factory or Khandsari Sugar Manufacturing
Unit;”

(e) after clause (h), the following clause shall be inserted, namely:-

“(h-1) “Khandsari Sugar Manufacturing Unit” means a unit engaged or
ordinarily engaged in the manufacture or production of or khandsari sugar ina
reserved area, and which is capable of handling sugarcane juice produced with
the aid of a horizontal crusher driven by any mechanical power;”

: (D) for clause (1), the following clause shall be substituted, namely:-

}'. - , “(i} “Supply” means to provide molasses by an ‘occupier of a sugar
factory or khandsari sugar manufacturing unit to its own unit or to any other
unit such as distillery or any molasses based industry;”

() clause (j) shall be omitted,
(h) after clause (j), the follo{ving clauses shall be inserted, namely:-

“(k) “Sugarcane juice” means primary juice, secondary juice, mixed
juice and ciear juice as obtained by sulphitation or defecation process in a
vacuum pan sugar factory;

(1) “Sugar syrup” means concentrated juice of sugarcane having total
dissolved solid content not less than 50 as indicated by brix. Below 50 brix, it
may be treated as thick juice or juice depending upon the concentration as
indicated by brix percentage in a vacuum pan sugar factory; ”

3. In section 5 of the principal Act, after the word *factory”, wherever Amendment of
occurring, the words “or a khandsari sugar manufacturing unit” shall be inserted. section 5

4. In section 6 of the principal Act, after the word “factory”, wherever Amendment of
occurring, the words “or a khandsari sugar manufacturing unit” shall be inserted. section 6
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Amendment of

section 7

Amendment of

section 8

Amendment of

section 10A

Amendment of

section 17

Amendment of
section 18

Amendment of
section 22

5. In section 7 of the principal Act, after the word “factory”, wherever

occurring. the words “or a khandsari sugar manufacturing unit” shall be inserted.

6. In section 8 of the principal Act,—
(a)} for sub-section (1). the following sub-section shall be substituted,
namely:- ' ) :
“(1) The Controller may, with the prior approval of the State
Government, by order require the occupier of any sugar' factory or a
. khandsari sugar manufacturing unit to sell or supply in the ‘prescribed
manner such quantity of molasses to such person, as may be specified in
the order, and the occupier shall, notwithstanding any contract, comply
with the order.”
{(b) in clause (b) of sub-section (2), after the word “factory”, wherever
occurring, the words “or a khandsari sugar manufacturing unit” shall be inserted.
(c) for sub-section (4), the following sub-section shall be ;ubstitmed,
namely:- .

“(4} The State Government may, from time to time, in such manner as
may be prescribed and at such rates as may be determined by the State
Government by notification in the Gazerte, impose regulatory fee on the sale
or supply of any type of molasses from any sugar factory or khandsari sugar

- manufacturing unit either to its own unit or to any other unit such as distillery
or any molasses based industry, in order to regulate the storage, preservation,
distribution, supply, sale, .transport, tracking and surveillance of such
molasses, and such regutatory fee shall be recovered from the Occupier of the
sugar factory or khandsari sugar manufacturing unit.

Explanation-—For the purpose of this Act, all sugar factories as well as
khandsari sugar manufacturing units, irrespective of captive consumption of molasses

of captive units, shall be equally subjected to regulation.”

7. In section 10A of the principal Act, after the word “factory”, the words “or

"a khandsari sugar manufacturing unit” shall be inserted.

8. In section 17 of the principal Act, after the word “factory”, the words “or a

khandsari sugar manufacturing unit” shall be inserted and for the word “transferred”,

the word “sold * shall be substituted.

9. In section 18 of the principal Act,—-

(a) in the marginal heading after the word “factories’”’, the words “or
khandsari sugar manufacturing units” shall be inserted,

(b) after the word “factory”, wherever occurring, the words “or a khandsari

sugar manufacturing unit” shall be inserted.

10. In section 22 of the principal Act, after the word “factortes”, wherever
occurring, the words “or khandsari sugar manufacturing units™ shall be inserted and
for the words “administrative charges”, the words “regulatory fees” shall be
substituted.
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IoaR USYT STHNNT SIS, 06 HiE, 2023

Repeal and saving T1. (1) The Uttar Pradesh Sheera Niyantran (Sanshodhan) U.P.Ordinance
Adhyadesh, 2023 is hereby repealed. no. i of 2023

(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the principal Act as amended by
the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding provisions of the
principal Act as amended by this Act as if the provisions of this Act
were in force at all material times. '

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Shcera Niyantran Adhiniyam, 1964 (U.P. Act no. 24 of 1964) (hereinafter
referred to as the “said Act”) has been enacted to provide for the control of storage,gradation and price of
molasses produced by sugar factories in Uttar Pradesh and the regulation of supply and distribution
thereof.

At present there are around 158 sugar factories in the State of Uttar Pradesh out of which only 120
units are currently manufacturing sugar and producing molasses as its by-product. Besides these sugar
factories, there has also been an unexpected growth in the Khandsari Sugar manufacturing Units which are
engaged in manufacturing and production of khandsari sugar and its derivatives like molasses. It has often
been observed that uncontrolled and unregulated sale of molasses released from Khandsari units is taking
place due to which smuggling of molasses has continued unabated.The illegal-conversion of molasses into
alcoholic liquor not only entails colossal loss of revenue but also takes heavy toll on human life.

Therefore, it has become expedient to regulate the transaction and business in molasses obtained
as a by-product not only from sugar factories but also from Khandsari Sugar Manufacturing Units in order
to prevent smuggling of molasses and its deceptive diversion. In view of the above, it was decided to
amend the relevant sections of the said Act to impose regulatory fee on sale, supply and distribution of
molasses released from sugar industries as well as Khandsari Sugar Manufacturing Units so as to meet the
cost and expenses incurred in supervision and contro over such release of molasses.

Since the State Legislature was not in session and immediate legislative action was
necessary to implement the aforesaid decision, the Uttar Pradesh Sheera Niyantran (Sanshodhan)
Adhyadesh, 2023 (UP. Ordinance no. 1 of 2023) was promulpated by the Governor on
Fabruary 06, 2023,

This Bill is introduced to replace the aforesaid Ordinance.

:

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

forgogodio—godio 1249 WSTFF—2023—(2090)-599 wferi— (B e / Ao / SHHE) |
frogwogodio—godio 121 Hlo fTA—2023—(2091)-300 WerAT—(FER/ Ao / AfFHHE) |
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No. 97(2)/LXXIX-V-1-2023-1-ka-2-2023
Dated Lucknow, March 6, 2023
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Rajya
Vidhan Mandal (Sadasyon Ki Uplabdhiyan Aur Pension) (Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh
Adhiniyam Sankhya 2 of 2023) as passed by the Uttar Pradesh Legislature and assented to by the Governor
on March 3, 2023, The Sansadiya Karya Anubhag-1 is administratively concerned with the said
Adhiniyam,
THE UTTAR PRADESH STATE LEGISLATURE (MEMBERS' EMOLUMENTS AND
PENSION) (AMENDMENT) ACT, 2023
(U.P. Act no. 2 0f 2023)

[As passed by the Uttar Pradesh Legislature]

AN

ACT

Jurther to amend the Uttar Pradesh State Legislature (Members' Emoluments
and Pension) Act, 1980

IT Is HEREBY enacted in the Seventy fourth Year of Republic of India as
follows :—
1. (1) This Act may be called the Uttar Pradesh State Legislature (Members' Short title and
Emoluments and Pension) {Amendment) Act, 2023, commencement

(2) 1t shall come into force with effect from the date of its publication in the

Gazette,

2. (1) In section 26-A of the Uttar Pradesh State Legislature (Members' Amendment of

. . . " section 26-A of
Emoluments and Pension) Act, 1980, in sub-sections (1} and (2} for the words "ten UP. Actno. 23 of

thousand" the words "twenty five thousand" shall be substituted. 1980

STATEMENT OF OBIJECTS AND REASONS

The Uttar Pradesh State Legislature (Members' Emoluments anf Pension) Act, 1980 has been
enacted to consolidate and amend the law relating to payment of salaries, allowances and other facilities to

the members of the State Legislature.

Under the aforesaid Act, the ex-members of either house of State Legislature are entitled to get
pension and other benefits. The spouses of deceased ex-members are also entitled to get family pension
under sub-section (2) of section 26-A of the aforesaid Act. Through the Uttar Pradesh State Legislature
(Members' Emolumients and Pension) (Amendment) Act, 2016, the pension admissible to ex-members was
raised from rupees ten thousand to rupees twenty five thousand by amending the sub-section (1) of section
24 of the aforesaid Act. Therefore the spouses of those ex-members who expired after the commencement
of the Uttar Pradesh State Legislature (Members' Emoluments and Pension) (Amendment} Act, 2016 i.e.,
September 11, 2016, are entitled to a minimum pension of rupees twenty five thousand or pension
otherwise admissible to the deceased ex-member, whichever is greater, But the family pension of spouses
of those ex-members who expired before the commencement of the aforesaid Act of 2016 is confined to a
maximum limit of rupees ten thousand or pension as otherwise admissible to the dues ex-members as per
the provision of sub-section (2) of section 26-A of the aforesaid Act. Therefore such spouses are getting
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2016. To remove this discrepancy and to provide for giving the benefit of a minimum family pension of
rupees twenty five thousand to such spouses, it has been decided to amend the aforesaid Act.

The Uttar Pradesh State Legislature (Members Emoluments and Pension} (Amendment) Bill,
2023 is introduced accordingly.

By order;
ATUL SRIVASTAVA,
Pramukh Sachiv.

HiogEogotio—qodo 1248 ITTS—2023—(2088)—599 gferi—(Fgex /<o / 3ivde) |
dlovogodio—totio 120 W0 RERi—2023—(2089)—300 TR~ (FFgeR /€0 / SHdE) |
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No. 109(2)1.XXIX-V-1-2023-1-ka-3-2023
Dated Lucknow, March 6, 2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publication of the following English translation of the Uttar
Pradesh Viniyog Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 3 of 2023} as passed by
the Uttar Pradesh Legislature and assented to by the Governor on March 6, 2023. The Vitt (Aay-
Vyayak) Anubhaé-l is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH APPROPRIATION
ACT, 2023

. (U P. Act no., .3 of 2023)
[As passed by the Uttar Pradesh Legtslature]
AN
ACT

to provide for authorising payment and appropriation of certain sums
Jrom and out of the Consolidated Fund of the State to the services for the year
ending on: thzrly -fi rst, day of March 2024, '

IT IS HEREBY enacted in the Seventy-forth Year of the Repubhc of India as
follows:—

1. This Act may be called the Uttar Pradesh Appropriation Act, 2023,  Shorttitie

2. From and out of the Consolidated Fund of the State of Uttar Pradesh Issue of Rs.
733723,39,84,000

. out of the

of the Schedule amounting in the aggregate to the sums of Rs. 733723,39,84,000 Consolidated
(Rs. Seven lakh thirty three thousand seven hundred twenty three crore thirty Fundof Uttar
Pradesh for the
year 2023-2024

there ‘may be paid and applied sums not exceeding those specified in column-3

nine lakh eighty four thousand only) towards defraying the several charges
which will come in course of payment during the year ending on the thirty-first
day of March, 2024 in respect of the services and purposes spezified in
Column-2 of the Schedule.

3. The sums authorised to be paid and applied from and out of the Appropriation
Consohdated Fund of the State of Uttar Pradesh by this Act shall be
- appropriated for the services and purposes expressed in the Schedule in relation
to the year ending on the thirty-first day of March, 2024,
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03

05

o7

08

09

10

(See Section 2 and 3)
1 2 g T
Grant/Serial  Services and purposes Sums not exeeedmg
{In lakhs)
voted by the Legislative Charged on Consolidated  Total
, a Assembly fund of the State
Excise Dapartment _ Revenue : 58588. 36 - 58588.36
| Capital 4235.00 - 4235.00
Hoﬁs‘mg Department ’ Revenue : 44004.60 - 44004.60
Capital : £53853.40 - 653853.40
Industries Department (Small Industry and Revenue : 104725.09 6.00 104731.09
Export Promotion) . ,
Capital : 87071.75 - 87071.75
industries Department (Mines and Revenue: 7802.20 - 7802.20
Minerals)
Capital : 310,00 - 310.00
Industries Department (Handloom and Revenue : 14264.82 - " 14264.82
Village Industries)
Industﬁes Department (Handioom Revenue : 76039.68 - 76039.68
Industy} : _
Capital : 1500.00 - - 1500.00
industries Department (Heavy and Revenue : 1075958.93 - 1075958.93
Medium Industries) '
Capttal : . 982695.17 - 982695.17
Industries Department {Printing and Revenue : 24833.70 - 24833.70
Stationery)
Capital : 1080.95 - 1080.95
Power Department Revenue 3051171.36 28950643 3340677.79
’ Capital : 1645160.72  440583.56 2085744.28
Agriculture and Other Allied Departments Revenue: 178610.52 '320.14 178930.66
{Horticulture & Sericuiture Development) .

' " Capital: 1045158 - 10451.58
Agriculture and Other Allied Departments Revanue : © 736836.73 0.05 736856.78
{Agriculture) ‘

Capital 71161.84 - 71161.84

22

_ wmwm,sqﬁ, 2023

11

SCHEDULE
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SCHEDULE
—~(Contd):
1 2 3
Grant/Seria!  Services and purposes Sums not exceeding
' (In lakhs)
Voted by the Legislative  Charged on Consolidated Total
Assembly fund of the State
12 Agriculture & Other Alfied Departments  Revenue : ~ 68610.14 - 68610.14
(Land Development & Water Resources) ) )
13 Agriculture and Other Allied Depariments Revenue : 578973.36 17.50 578990.86
{Rural Development)
Capital : 2330227 40 - 2330227.40
14 Agriculiure and Other Allied Departménts Revenus ; 1401581.32 - 1401581.32
{Panchayati Raj) o
T Capital : 57182.50 - 57182.50
15 Agriculture and Other Allied Departments Revenue : 271100.49 13.79 271114.28
(Animal Husbandry)
Capital : 26655.14 - 26655.14
16  Agricufture and Other Allied Depariments Revenue : 19862.99 - 19862,99
(Dairy Development}
Capita): 6950.00 - 6950.00
17 Agriculture and Other Allied Departments Revenue : - 45103.02 9.50 45112.52
" (Fisheries)
Capital : 50.00 - 50.00
18 Agriculture and Other Allied Departments Revenue : 109514.90 1800.00 111314.90
{Cooperative)
- Capital : 19750.00 2495.28 22245.28
18  Personnel Department (Training and Revenue : 1370.21 - 1310.21
Other Expenditure)
Capital : 1943.00 - 1943.00
20 Personnel Department(Public Service ~ Revenue: 13358.25 1241247 2577042
Commission) .
Capital : 600.00 154.00 754.00
21 Food and Civil Supplies Department Revenue : 368480.24 6.00 368486.24
Capital : 2206400.10 050 2206400.60
22 Sports Department Revenue : 26551.79 - 26551.79
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SCHEDULE
--(Contd)
R T g T
Grant/Serial  Services and purposes Sums no! exceeding T
(In lakhs)
Voted by the Legislative ~ Charged on Consolidated  Total
Assembly fund of the State
 etemeememeemmemeesesereenesmemessnnnseSIIISIIIISeSI
Capital : £9165.62 } - 69165.62
. 23 Cane Development Department (Cane}  Revenue: 31114.85 2.00 *31116.85
24  Cane Development Depariment (Sugar  Revenue: 6925.86 - 6925.86
industry}
Capital : 148850.00 - 149850.00
25  Home Department (Jails) Revenue : 120849.71 - 129849.71
‘ Capital : 73888.09 - 73888.09
26  Home Department (Police) Revenue : 3277872.05 400.00 3278272.05
Capital : 438727.28 - 438727.28
27  Home Department (Civil Dsfence) Revenue: 2740.96 - 2740.98
28 Home Depariment (Politicat Pension and Revenue: 39083.60 ‘ - 39083.60
Other Expenditure) _ : -
Capital : 705.06 - 705.06
¥ 29 Confidential Depariment (Governor's Revenug: - 2704 .42 2704.42
Secretariat)
Capitat : - 50.01 50.01
J ° .
30  Confidential Department(Revenue Special Revenue 995.84 - 995.84
Intalligence Directorate and Other Exp.) '
Capital : : 0.01 - 0.1
31 Medical Department (Medical Education Revenue: 538833.60 _ ’ - 538833.60
and Training)
Capital: »375715.85 - 375715.85
32 Medical Départment (Allopathy) Revenue : 977648.76 20.00 977668.76
) ‘ Capital . 117970.97 - 117970.97
33 Medical Department (Ayurvedic and Revenue : 176634.67 - 176634.67
Unani)
Capital: 8567.04 - 8567.04
" 34 Medical Department {Homoeopathy) Revenue :’ 66913.95 - £6913.95
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SCHEDULE
--{Contd):
I 3 e
‘Grant/Serial ~ Services and purposes - Sums nol-exceed;ng.-----
{In takhs)
""""" Voted by the Legisiative _Charged on Consalidated Total
Assembly fund of the State
Capital: 4000.01 - 4000.01
35 Mediwz;l Department (Family Welfare) Revenue : 1610669.16 45.00 1610714.16
‘ Capital : 249898.74 - 249898.74
36  Medical Department {Public Health) Revenua : 109117.38 2.00 109119.38
Capital © 27313 - 2173731
37 Urban Development Department Revenue : 226697253 - 226697253
| Capital : 267738.04 - 267738.04
38  Civit Aviation Department Revenue : . 10795.27 - 10795.27
Capital : 178275.00 - 178275.00
39 Language Depariment " Revenue : 5420.73 - 5429.73
40 Planning Department Revenue : 30647.36 - 30647.36
Capital . 342925.88 - 342925.88
41  Election Department Revenue : - 58277.50 - 58277.56
Capital : 1040.00 - 1040.00
42  Judicial Department ‘ Revenue : 357916.85 81014.69 438931.54
| Capital ; 347820.00 750.00 348670.00
43 Transport Department Revenue : 62795.08 0.01 62795.08
. Capital: 54676.91 - 54676.91
44  Tourism Department Revenue : 17990.11 - 17990.11
Capitat : 140803.01 - 140803.01
45  Environment Depariment Revenue : 1963,76 - 1963.76
46  Administrative Reforms Depariment Revenue ; 2610.38 - 2610.38
47 Technical Education Department Revenue : 76853.84 - 7685384
Capital : 20046.81 — 20046.81
48  Minorities Welfare Department Revenue: - 160993.37 1.80 160995.17
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SR T SGTENY TOTE, 6 AT, 2023

" SCHEDULE
--(Contd)
L 2 3
Grant/Serial  Services and purposes ) Sums not exceeding
(In lakhs)
Voted by the Legislative ~ Charged on Consolidated Total
_ Assembly fund of the State
Capital : 78977.78 - 78977.78
45 Women& Chid Welfars Depariment  Revenue: 1242454.98 - 124245498
' Capital : 22110.00 - 22110.00
50  Revenue Department {District Revenue: 136051.76 27.00 136076.76
Administration)
Capital : 12697.55 - 12697.55
51  Revenue Department (Relief on Account Revenue: 420404.51 . - 420404.51
of Natura! Calamities)
Capital : £1090.00 - 61090.00
52 Revenue Department (Board of Ravenue Revenue: 474434.27 2250 474456.77
and other expenditure}
Capital : 6246.85 788 6254.73
53  National Integration Department Revenue : 168.40 - 168.40
54  Public Works Department (Establishment) Revenue : 32383215 4.00 323836.15
A 7 Capital : 55.00 - 55.00
55 Public Works Department (Buildings) ~ Revenue: 14348.50 671.50 15020.00°
C#pital : 13096.00 505.00 13601.00
57  Public Works Revenue 12500.00 - 12500.00
Department(Communication- Bridges }
Capital : . 412433.00 - 412433.00
58  Pubfic Works Department Revenue : 913260.82 5011.18 918272.00
(Communicalions-Roads) ,
. Capital: 1758252.00 3000.00 1761252.00
59  Public Works Department (Estate Revenue : 38278.03 - 38278.03
Directorate} .
Capital : | 23132.25 - 23132.25
60  Forest Department ~ Revenue: 91788.39 13.70 91802.09
Capital : 99049.29 - 99049.29
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SCHEDULE
--(Contd)
o 2 3
Grant/Serial ~ Services and pufposes Sums r‘mol exceeding
(In takhs)
Voted by the Legisfaive  Charged on Consolidated Total
Assembly fund of the State
61  Finance Department (Debt Sarvices and Revenue : 2587531.65 4862277.15 7549808.80
Other Expenditure)
Capital : 16500.00 2675056.30 2691556.30
62  Finance Depariment (Superannuation ~ Revenue : 7475368.31 76.31 747544462
Allowances and Pensions)
Capital : 20000.00 - 20000.00
63  Finance Depariment (Treasury and Revenue : 91277 - 3491277
Acgcounts Administration) '
Capital : 157.00 - 157.00
65  Finance Dapartment (Audit, Small Savings Revenue ; 40709.39 - 40709.39
etc.)
Capital : 1340.91 - 1340.91
86  Finance Department (Group Insurance) Revenue: 4173.04 - 22091.37 26264.41
67  Legislative Council Secretariat Revenue : 7830.25 116.05 7946.30
Capital : 251.42 - 25142
68 Legislati\}e Assembly Secretariat Revenue : 26027.38 385.39 26412.77
Capttal : 5400.30 55.00 5455.30
69 Vocational Education Department Revenue : 145549.50 - 145949.50
Capital : 58321.00 - 58321.00
70 Science and Technology Department Revenue : 82990.97 - 82990.97
- Capital: 13100.00 - 13100.00
.71 Education Department (Primary Revenue : 704415178 - 7044151.78
Educafion) '
Capital : 317253.47 - 317253.47
72 Education Depaﬁment (Secondary Revenue : 1564580.42 - 156458042
Education)
Capital : 143717.86 - 143717.86
73  Education Department (Higher Education) Revenue : 400353.24 - 400353.24
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I WY AR Wi, 6 WY, 2023

17

..............................................................................

----------------------------------------------------------------------------------------------------------

74  Home Department (Home guards)

75  Education Department {State Council of
Education Research & Training)

76  Labour Department (Labour Welfare)

77  Labour Department (Employment)

78  Secrstariat Administration Department

79 Social Welfare Department
(Empowerment Of The Handicapped &
Waelfare Of Backward Classes)

80 ' Social Welfare Department (Social
Welfara & Welfare of Scheduled Castas)

81  Social Welfare Dapartment (Tribal
Welfare)

82  Vigilance Depariment

83  Social Welfare Depariment {Special
Component Plan for Scheduled Castes)

84  Ganeral Administration Department

267078.64
334242
26953.87

© 4237.06
58142.49
11518.26

15160.81

459.26
17245547
500.20
372885.28

15210.14
975980.01

99829.77

79936.22
'9073.15
141.50
1751986.59

1310686.71
9529.94
77515.00

SCHEDULE
—(Contd)
3
Sums not exceeding
{In lakhs)
Voted by the Legisliative  Charged on Consolidated  Total
Assembly fund of the State
Capilal 61664.49 -
Revenue : 287078.64 -
. Capital : 334242 -
Revenue : 26953.87 -
Capital : 4237.06 -
Revenue : 58142.49 -
Capital : 11518.26 -
Revenus: 15160.81 -
Capital 458.26 -
Revenue : 17245547 -
Capital ; 500.20 -
Revenue ; 372885.28 -
Capital : 15210.14 -
Revenue : 975980.01 -
Revenue: 90829.77 -
Capital : 79936.22 -
Revenue ; 7786.85 1286.30
Capital : 11550 26.00
Revenue:  1751986.59 -
Capital: 1310686.71 -
Revenue : 9529.94 -
Capital 77519.00 -
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TR TSH STHTLRIT Toic, 6 AT™, 2023

SCHEDULE
(Contid):
B M
Grant/Serial  Services and ps.trpns‘ﬂl Sumsnolexceedng
(in lakhs)
"""""" Voted by the Legisative  Charged on Consolidated Total
Assembly fund of the State
85  Public Enterprises Department Revenue : 934.96 - 934 95
86 Information Départment Revenue : 97153.14 - 97153.14
Capitat : 1650.00 - 1650.00
87  Soldier's Welfare Department Revenue : 6867.38 - 6897.38
~ Capital : . 1580.00 - 1580.00
89  State Tax Department Revenue 124838.55 10.50 124849.05
Capital : 427558 - 427558
91  Stamps & Registration Department Revenue : 54473.63 0.02 54473.65
| . Capital: 7100.00 - 7100.00
82  Cuiture Department Revenue : 12972.89 0.60 12973.49
Capital : 27702.71 - 27702.71
93 Namami Gangey and Rural Water Supply Revenue : 121276.18 - 121278.18
Department
Capital : 1676517.90 - 1676517.90
94 Irrigaiion Department (Works} Revenue ; 470002.03 - 470002.03
" Capital : 895925.09 500.00 896425.09
95  Imigation Department {Establishment)  Revenue : 607330.98 50.00 607380.98
"""""" Tol:  Revenue:  4sGs7S884 5304507 5203510391
Capital 18214052.40 3123183.53 21337235.93
""""""" GrmdToml: 6488881124 850352060  73372339.84
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SR TR TR TeIe, 6 ATd, 2023 : 19

STATEMENT OF OBIJECTS AND REASONS

ARTICLE 204 of the Constitution requires that an Appropriation Bill should be introduced
in the State Legislature after the demands for grants have been assented to by the Legislative
Assembly. .

The Uttar Pradesh Appropriation Bill, 2023 which provides for the appropriation from
and out of Consolidated Fund of Uttar Pradesh of all moneys required to meet the grants made
by the Uttar Pradesh Legislative Assembly and the expenditure charged on the Consolidated
Fund of the State in respect of the year ending on the thirty-first day of March, 2024, is

introduced accordingly.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

tﬁoqﬁoqoﬂfo—qoﬁfo 1250 TSTI—2023—(2092)—599 WfeTH—(FFIX/ ao/afrqa‘ejlﬁ) (
Goraogpdio—3odio 122 IO REmR—2023—(2093)-300 W@/ Ao / JitEwT)
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SR U SRR ToE, 21 3T, 2023

No. 421(2)/LXXIX-V- 1-2023-1-ka-4-2023
Dated Lucknow, Augusr 21,2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the

Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Dand

Vidhi  (Apradhon ka Shaman aur Vicharanon ka Upshaman) (Sanshodhan) Adhiniyam, ‘2023

(Uttar Pradesh Adhiniyam Sankhya 4 of 2023) as passed by the Uttar Pradesh Legislature and assented to

by the Governor on August 18, 2023. The Grih (Police) Anubhag-9 is administratively concerned with the
sajd Adhiniyam.

THE UTTAR PRADESH CRIMINAL LAW (COMPOSITION OF OFFENCES AND
ABATEMENT OF TRIALS) (AMENDMENT) Act, 2023

(U.P. Actno. 4 of 2023)
[4s passed by the Uttar Pradesh Legisiature]
AN
ACT
Surther to ameﬁd the Uttar Pradesh Criminal Law (Composition of Offences and
Abatement of Trials) (Amendment) Act, 1979.
IT 1S HEREBY enacted in the Seventy fourth Year of the Republic of India as
follows ;—

1. (1) This Act may be called the Uttar Pradesh Criminal Law {Compasition of Short title and
Offences and Abatement of Trials) (Amendment) Act, 2023, commencement

(2) It shall be deemed to have come into force with effect from 22™ March,
2023,

2. In section 9 of the Uttar Pradesh Criminal Law (Composition of Offences and  Amendment of
Abatement of Trials) (Amendment) Act, 1979, in sub-section (2), for the word and figures ~ Ssection 9 of

U.P. Actno. 35
"December 31, 2016" the word and figures "December 31, 2021" shall be substituted, of 1979
Repeal and 3. (1) The Uttar Pradesh Criminal Law {Composition of U.P. Ordinance
- saving Offences and Abatement of Trials) (Amendment) Ordinance, 2023 js "0 2ef2023

hereby repealed.

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by'the
Ordinance referred to in sub-section (1) shall be deemed to have beer,
done or taken under the cotresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all

material times.
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Sae T TR e, 21 STTE], 2023

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Criminal Law (Composition of Offences and Abatement of Trials)
(Amendment) Act, 1979 (U.P. Act no. 35 of 1979) has been enacted to amend certain Central gnactments
to provide for the composition of certain offences and for abatement of certain criminal trials.

S_eétion 9 of the aforesaid Act provides for abatement of trial of an accused for offences
punishable under certain Central enactments and for abatement of certain proceedings pending before 2
certain date. The said section has been amended from time to time to change the period/date before which
the aforesaid tria_ls/proceedings can be abated. The aforesaid period of abatement was extended up to
December 31, 2016 vide the Uttar Pradesh Criminal Law (Composition of Offences and Abatement of
Trials) (Amendment) Act, 2019 (U.P. Act no. 21 of 2019). There is a possibility of disposal of larger
number of cases pending in the Hon'ble Courts of the State of Uttar Pradesh if the qforesaid date is further
extended. ' |

. In view of the above, it has been decided to amend section 9 of the aforesaid Act to extend the‘
aforesaid period for abatement of certain trials or proceedings pending before a Magistrate to December
31, 2021. f

Since the State Legislature was not in session and immediate legisiative action was necessary o
implement the aforesaid decision, the Uttar Pradesh Criminal Law (Composition of Offences and
Abatement of Trials) (Amendrﬁent) Ordinance, 2023 (U.P. Ordinance no. 2 of 2023) was promulgated by
the Governor on 22" March, 2023.

This Bill is introduced to replace the aforesaid Ordinance.

By order, _
ATUL SRIVASTAVA,
Pramukh Sachiv. -

fovaogpfio—Todio 516 AT—2023—(1653)-599 WF(W'YV/ﬁo/ SifeaT) |
Hogaogodto—goto 85 0 fremfi—2023—{1654)—300 wfereri—(@rageR / 210 / AHHT) |
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TR WY R TE, 21 3N, 2023
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No. 422('2)IIJXXIX-V-1-2023-‘]'(ka)—5—2023
Dated Lucknow, Augusi 21,2023

IN pursnance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Naagar Sthaniya Swayatt Shasan Vidhi (Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam
Sankhya 5 of 2023) as passed by the Uttar Pradesh Legislature and assented to by the Governor on
August 17, 2023. The Nagar Vikas Anubhag-1 is administratively concerned with the said Adhiniyam:

THE UTTAR PRADESH URBAN LOCAL SELF GOVERNMENT LAWS
(AMENDMENT) ACT, 2023

(U.P. Act No. 5 0f 2023)
. [4s passed by the Uttar Pradesh Legislature]

AN
ACT

ﬂlrther to amend the Uttar Pradesh Mumczpa!zttes Act, 1916 and the Uttar Pradesh
Mumc:pal Corporation Act, 1959.

IT Is HEREBY enacted in the Seventy fourth Year of the Republic of India as follows :—

CHAPTER-1

Preliminary
Short title, . €)] ThiS Act may be called the Uttar Pradesh Urban Local Self
extent and Govemment Laws (Amendment) Act, 2023.

commencement

(2) 1t shall extend to the whole of the State of Uttar Pradesh.
(3) It shall be deemed to have come into force on 29" March, 2023.

-
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CHAPTER- I

AMENDMENT OF THE UTTAR PRADESH MUNICIPALITIES ACT, 1916

2 - In the Uttar Pradesh Municipalities Act, 1916, for sub-section (5) of section
9-A, the following sub-section shall be substituted, namely :-

“(5) The office of the President of the Municipal Councils and Nagar
Panchayat shall be reserved and aliotted for the Scheduled Castes, the Scheduled Tribes
‘and the Backward Classes and women, in the manner given below:-

_ (1) Reservation and allotment of offices of the President - (a) The
reservation and allotment of offices of the President under this sub- section, shall be
done separately for the Municipal Councils and Nagar Panchayats in the manner
hereinafter provided. '

{b) The number of offices to be reserved —

(i) for the Scheduled Castes or for the Scheduled Tribes shall be
- determined in the manner that it shall bear, as nearly as may be, the same
proportion to the total number of offices in the State as the population of the
Scheduled Castes in the urban area of the State, or of the Scheduled Tribes in
the urban area of the State, bears to the total population of such area in the
State and if in determining such number of offices, there comes a remainder
then, if it is half or less than half of the divisor, it shall be ignored and if it is
more than half of the divisor, the quotient shall be increased by one and the
number so arrived at shall be the number of offices to be reserved for the
Scheduled Castes or the Scheduled Tribes, as the case may be;

(i) for the Backward Classes shall be determined in the manner that it
shall bear, as nearly as may be, the same proportion to the total number of
offices in the State as the population of the Backward Classes in the urban
areas of the State bears to the total population of such area in the State and if in
determining such number of offices, there comes a remainder then it shall be
ignoted and the number so arrived at, shall be the number of offices to be
reserved for the Backward Classes : )

. Provided that the number of offices to be teserved for the backward
classes under this clause shall not be more than twenty-seven per cent of the
total number of offices in the State,

(iii) for the women belonging to the Scheduled Castes, the Scheduled
Tribes and the Backward Classes, as the case may be, under sub-section (3)
shall not be less than one-third of the number of offices for the Scheduled
Castes, Scheduted Tribes and for the Backward Classes and if in determining
such number of offices there comes a remainder then the quotient shail be
increased by one and the number so arrived at shall be the number of offices to
be reserved for e women belonging to the Scheduled Castes, Scheduled
Tribes and Backward Classes, as the case may be;

(iv) for the women, shall not be less than one-third of the total number of
offices in the State inci‘uding the number of offices reserved under item (iii} and
if in determining such number of offices, there comes a remainder then- the
quotient shall be increased by one and the number so arrived at shall, be the
number of offices to be reserved for the women.
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Explanation- 1t is hereby clarified that the words "urban area of the State” as
occurring in this sub-clause, shall mean and shall be deemed to include, the urban area of
.all the Municipal Councils or the urban area of all the Nagar Panchayais, as the case may
be.

{¢) In'case of the Municipal Councils of the State:-

(i) the number of offices determined under item number (i) of sub-clause (b) for
the Scheduled Castes including. the number of offices determined under item (iii) of the
said sub-clause for the women belonging to Scheduled Castes shall be distributed into
Divisions as a unit in such manner that the proportion of offices reserved for Scheduled
Castes in a Division shall bear the same proportion to the total number of offices in that
Division as the population of Scheduled Castes in the urban areas of the Division bear to
the total urban population of the Division:

Provided that if the proportion of offices determined in such manner for Scheduled

Castes to the total number of offices in a Division exceeds the proportion of total number

of offices reserved for Scheduled Castes to the total number of offices at the State level, : g

. such allotment of the offices in that Division would be restricted to the extent of that

proportion: : _ ' .
Provided further that if the total number of offices determined for Scheduled Castes

at the State, level remains to be distributed amongst the Divisions of the Stéte, such offices

shall be distributed in those Divisions, in descending order, whose proportion of Schedule

Caste population to the total urban population of the Division is more than the proportion

of Scheduled Castes population in the urban area of the State bear to the total urban

popuiation of the State: :

Provided also that such distribution of offices of Scheduled Castes in the Divisions
shall be done one office at a time to one Division; and this cycle shall continue till no such
office remains to be distributed;

(ii) the number of offices determined under item number (i) of sub- clause (b) for
the Scheduled Tribes including the number of offices determined under item (iii) of the
said sub-clause for the women belonging to Scheduled Tribes shall be distributed into
Divisions as unit in such manner that the proportion of offices reserved for Scheduled
Tribes in a Division shall bear the same proportion to the total number of offices in that
Division as the population of Scheduled Tribes in the urban area of the Division bear to 7 b
the total urban population of the Division:

Provided that if the proportion of offices determined in such manner for Scheduled
Tribes to the total number of offices in a Division exceeds the proportion of total number
of offices reserved for Scheduled Tribes to the total number of offices at the State level,
such allotment of the offices in that Division would be restricted to the extent of that
proportion: o :

Provided further that if the total number of offices determined for Scheduled Tribes
at the State level remains to be distributed amongst the Divisions of the State, such offices
will be distributed in those Divisions, in descending order, whose proportion of Scheduled

~ Tribes population to the total urban population of the Division, is more than the proportion
of Scheduled Tribes population in the urban area of the State bears to the total urban
population of the State:
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Provided also that such distribution of offices of Scheduled Trbes in the
Divisions shall be done, one office at a time to one Division; and this cycle shall
continue till no such office remains to be distributed;

(iif) the number of offices determined under item number (ii} of sub- clause
(b) for the Backward Classes including the number of offices determined under item (1i1)
of the said sub-clause for the women belonging to Backward Class shall be distributed
into Divisions as unit in such manner that the proportion of offices reserved for
Backward Classes in a Division shall bear the same proportion to the total number of
offices in that Division, as the population of Backward Classes in the urban areas of the
Division bear to the total urban population of the Division:

Provided that if the proportion of offices determined in such manner for
Backward Classes to the total number of offices in a Division exceeds the proportions of
total number of offices reserved for Backward Classes to the total number of offices at
the State level such allotment of the offices in that Division would be restricted to the
extent of that proportion:

Provided further that if the total number of offices determined for Backward
Classes at the State level remains to be distributed amongst the Divisions of the State,
such offices shall be distributed in those Divisions, in descending order, whose
proportion of Backward Class population to the total urban population of the Division is
more than the proportion of Backward Class population in the urban area of the State
bear to the total urban-population of the State:

Provided also that such distribution of offices of Backward Classes in the
Divisions shall be done one office at a time to one Division; and this cycle shall
continue till no such office remains to be distributed.

(d)Subject to sub-clause (b) the number of offices of the Presidents determined
under sub-clause (c} for Municipal Councils of a Division shall be allotted to different
Municipal Councils in the Division, in the manner that —

(i) the Municipal Councils of a Division shall be first arranged in accordance
with the percentage of population of the Scheduled Castes in the Division in descending
order and the number of offices determined in item (i) of sub-clause (c) for the
Scheduled Castes including the number of seats determined under the said sub-clause
for the women belonging to the Scheduled Castes, shall be allotted to such Municipal -
Councils which have the largest percentage of population of the Scheduled Castes in the
Division: ' ' _
Provided that such Municipal Councils shall be first allotted to the women
belonging to the Scheduled Castes;

(ii) the Municipal Councils, excluding those which have been reserved under
the item (i) of this sub-clause, shall then be arranged in accordance with the percentage
of population of the Scheduled Tribes in the Division, in descending order and the
number of offices determined in item (ii) of sub-clause (c) for the Scheduled Tribes,
including the number of offices determined under the said sub-clause for the women,
belonging to the Scheduled Tribes, shall be allotted to such Municipal Councils which
have the largest percentage of population of the Scheduled Tribes in the Division:

Provided that such Municipal Councils shall be first allotted to the women
belonging to the Scheduled Tribes; '
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(iii) the Municipal Councils, excluding those which have been reserved under the

item (i) and (i) of this sub-clause shall then be arranged in accordance with the
percentage of population of the Backward Classes in the Division, in descending order
and the number of offices determined in item (iii) of sub-clause (c) for the Backward
Classes, including the number of offices determined under the said sub-clause for the

. women, belonging to the Backward Classes, shall be allotted to such Municipal Councils
which have the largest percentage of population of the Backward Classes in the Division:

Provided that such Municipal Councils shall be first allotted to the women

* belonging to the Backward Classes;

(iv) the Municipal Couhcils, excluding those which have been reserved under the
item (i), (ii) and (iif) of this sub-clause shall then be arranged in accordance with the
population of the Municipal Councils in the Division, in descending order and the number
of offices determined in item (iv) of sub-clause (b) excluding the number of offices
determined under the item (iii) of sub-clause (b) for the women, belonging to the
Scheduled Castes, Scheduled Tribes and Backward Classes, shall be allotted to such
Municipal Councils in the Division:

_ Explanation- For the purposes of item (i}, (ii) and (iii) of this sub-clause the
arrangement of Municipal Councils in descending order shall be done in the manner that
the Municipal Council having the largest percentage of population of the Scheduled
Castes, the Scheduled Tribes or the Backward Classes, as the case may be, in the
Division shall be placed first and Municipal Council having lesser percentage of
population of Scheduled Castes, Scheduled Tribes and the Backward .Classes than the
first shall be placed next and so on and for the purposes of item (iv) of this sub-clause the
Municipal Councils shall be arranged in the like manner, keeping in view the population
of the Municipal Councils in the Division:

(e) In case of the Nagar Panchayats of the State:-

(i) the number of offices determined under item number (i) of sub-clause (b) for
the offices of Scheduled Castes including the number of offices determined under item
(iii) of the said sub-clause for the. women belenging to Scheduled Castes shall be
distributed into Districts as unit in such manner that the proportion of offices reserved for
Scheduled Castes in a District shall bear the same proportion to the total number of
offices in that District as the population of Scheduled Castes in the urban area of the
District bear to the total urban population of the District: ,

Provided that if the proportion of offices determined in such manner for Scheduled
Castes to the total number of offices in a District exceeds the proportion of total number
of offices reserved for Scheduled Castes to the total number of offices at the State level,
such allotment of offices in that District would be restricted to the extent of that
proportion: ‘

- Provided further that if the total number of offices determined for Scheduled Castes
at the State level remains to be distributed amongst the Districts of the State, such offices
will be distributed in those Districts in descending order, whose proportion of Scheduled
Caste pbpulan'on to the totzl urbar population of the District is more than the proportion
of Scheduled Caste population in the urban area of the State bear to the total urban
population of the State: . .

Provided also that such distribution of offices of Scheduled Castes in the Districts
shall be done one office at a time to one District; and this cycle shall continue till no such

#0ffice remains to be distributed.
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(ii) the number of offices determined. under item number (i) of sub- clause (b)
for the offices of Scheduled Tribes including the number of offices determined under
item (iii) of the said sub-clause for the women belonging to Scheduled Tribes shall be
distributed into Districts as unit in such manner that the proportion offices reserved for
Scheduled Tribes in a District shall bears the same proportion to the total number of
offices in that District as the population of Scheduled Tribes in the urban area of the
District bears to the total urban population of the District:

Provided that if the proportion of offices determined in such manner for
Scheduled Tribes to the total number of offices in a District exceeds the proportion of
total number of offices reserved for Scheduled Tribes to the total number of offices at
the State level, such allotment of offices in that District would be restricted to the extent
of that proportion:

Provided further that if the total number of offices determined for Scheduled

" Tribes at the State level remains to be distributed amongst the District of the State, such
offices shall be distributed in those Districts in descending order whose proportion of
Scheduled Tribes population to the total urban population of the District is more than
the proportion of Scheduled Tribes population in the urban area of the State bear to the
total urban population of the State:

Provided also that such distribution of offices of Scheduled Tribes in the
Districts shall be done one office at a time to one District; and this cycle shall continue
till no such office remains to be distributed.

(ili)  the number of offices determined under item number (ii) of sub- clause
(b) for the offices of Backward Classes including the number of offices determined
under jtem (iii} of the said sub-clause for the women belonging to Backward Classes
shall be distributed into Districts as unit in such manner that the proportion of offices
reserved for Backward Classes in the District shall bear the same proportion to the total
number of offices in that District as the population of a Backward Class in the urban
areas of the District bears to the total urban population of the District:

Provided that if the proportion of offices determined in such manner for
Backward Classes to the total number of offices in a District exceeds the proportion of
total number of offices reserved for Backward Classes to the total number of offices at -
the State level such allotment of offices in that District would be restricted to the extent
of that proportion:

Provided further that if the total mimber of offices determined for Backward
Classes at the State level remains to be distributed amongst the Districts of the State,
such offices shall be distributed in those Districts in descending order, whose proportion
of Backward Class population to the total urban population of the District is more than
the proportion of Backward Class population in the urban area of the State bears to the
total urban population of the State:

Provided also that such distribution of offices of Backward Classes in the
Districts shall be done one office at a time to one District; and this cycle will continue
till no such office remains to be distributed.

(f) Subject to sub-clause (b) the number of offices of the Presidents determined
under sub-clause (¢) for Nagar Panchayats of a District shall be allotted to different
Nagar Panchayats in the District, in the manner that —

:
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(i) the Nagar Panchayat of a District shall be first arranged in accordance with
the percentage of population of the Scheduled Castes in the District in descending
order and the number of offices determined in item (i) of sub-clause (e) for the
Scheduled Castes including the number of seats determined under the said sub-clause
for the women belonging to the Scheduled Castes, shall be allotted to such Nagar
Panchayat which have the largest percentage of population of the Scheduled Castes in
the District: ‘

Provided that such Nagar Panch:clyat shall be first allotted to the women
belonging to the Scheduled Castes; R

(ii) the Nagar Panchayat, excluding those which have been reserved under the
item (i) of this sub-clause, shall then be arranged in accordance with the percentage of
population of the Scheduled Tribes in the District, in descending order and the mumber
of offices determined in item (ii) of sub-clause (e) for the Scheduled Tribes, including
the number of offices determined under the said sub-clause for the women, belonging
to the Scheduled Tribes, shall be allotted to such Nagar Panchayat which have the
largest percentage of population of the Scheduled Tribes in the District:

Provided that such Négar Panchayat shall be first allotted to the women
belonging to the Scheduled Tribes; '

(iti} the Nagar Panchayat, excluding those which have been reserved under
the item (i) and (ii) of this sub-clause shall then be arranged in accordance with the
percentage of population of the Backward Classes in the District, in descending order
and the number of offices determined in item (iii) of sub-clause (e) for the Backward
Classes, including the number of offices determined under the said sub-clause for the

_ women, belonging to the Backward Ciasses, shall be allotted to such Nagar Panchayat
which have the largest percentage of population of the Backward Classes in the
- District:

Provided -that such Nagar Panchayat shall be first allotted to the women
belonging to the Backward Classes;

(iv) the Nagar Panchayat, excluding those which have been reserved under
the item (i), (ii) and (iii) of this sub-clause shall then be arranged in accordanice with -
the population of the Nagar Panchayat in the District, in descending order and the
number of offices determined in item (iv) of sub-clause (b} excluding the number of
offices defermined under the item (iii) of sub-clause (b) for the women, belonging to
the Scheduled Castes, Scheduled Tribes and Backward Classes, shall be allotted to
such Nagar Panchayat in the District:

- Explanation- For the purposes of item (i}, (i) and (iii} of this sub-clause the
arrangement of Nagar Panchayat in descending order shall be done in the manner
that the Nagar Panchayar having the largest percentage of population -of the
Scheduled Caste, the Scheduled Tribes or the Backward Classes, as the case may be,
in the District shall be placed first and Nagar Panchayat having lesser percentage of
population of Scheduled Castes, Scheduled Tribes and the Backward Classes than the
first shall be placed next and so on and for the purposes of item (iv) of this sub-clause
the Nagar P&nckay.a'r shall be arranged in the like manner, keeping in view the
population of the Nagar Panchayat in the District.
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(g) If on the basis of the population of the Scheduled Castes, the Scheduled
Tribes or the Backward Classes in a Municipal Council or Nagar Panchayat —

(i) only one office could be reserved for the Scheduled Castes or for the

Scheduled Tribes or for the Backward Classes, as the case may be, such office

shall be allotted to the women.

- (ii) no office could be reserved for the Scheduled Castes or for the

ScheduIPd Tribes or for the Backward Classes, the order of allotment of offices

referred in sub-clause (d} or (f) shall be so adhered to as if there is no reference in

it to the Scheduled Castes or to the Scheduled Tribes or the Backward Classes, as
the case may be.

(h) The Divisions/Districts wherein the offices of the Presidents of Municipal
Councils or Nagar Panchayats, as the case may be allotted in any election to the person
belonging to the Scheduled Castes, the Scheduled Tribes, the Backward Classes, or the
women shall not be allotied in the next following election respectively to the person
belonging to the Scheduled Castes, the Scheduled Tribes, the Backward Classes or the
women and the offices to the Municipal Councils or Nagar Panchayats in a Division or
Districts as the case may be, shall be allotted in the subsequent elections, in the cyclic
order in the order referred to in sub-clauses (d) and (f) respectively.

. Explanation-I It is hereby clarified that the words "any election” and
"subsequent election” as occurring in this sub-clause, shall not include and shall be

deemed to have never included the elections held, before promulgation of the Uttar -

Pradesh Urbar Local Self Government Laws (Amendment) Ordinance, 2023 (U.P.
Ordinance no. 3 of 2023)

Explanation-II Notwithstanding any judgment, order or decree of any Court.
Tribunal or Atitherity it is hereby declared that elections held before promulgation of
the Uttar Pradesh Urban Local Self Government Laws (Amendment) Ordinance, 2023
(UP. Ordinance no. 3 of 2023), shall not be deemed to be the "any election” as

- contemplated under this sub-section and the next elections to be held under this section
accordingly shall not be deemed to be subsequent election.”

CHAPTER- 111
AMENDMENT OF THE UTTAR PRADESH MUNICIPAL CORPORATION
ACT, 1959

3. In the Uttar Pradesh Municipal Corporation Act, 1959, in sub-section (5) of
Section 7:- o
(a) in sub-clause (b) of clause 1 after item (ii) the following item shall be
inserted, namely

“(ii} for the women shall not be less than one-third of the total number of
offices in the State including the number of offices reserved under item (i) and if
in determining such number of offices, there comes a remainder then the quotient
shall be increased by one and the number so arrived at shall, be the number of
offices to be reserved for the women;”

(b) sub-clause (c) of clause | shall be omitted;

(c)} for sub-clause (d) of clause 1 the following sub-clause shall be

substituted, namely:-

“(d) Subject to sub-clause (b) the number of offices of the Mayors
determined under sub-clause (b) for Municipal Corperations of the State offices
shall be allotted to different Municipal Corporations in the State, in the manner
that —

(i) the Municipal Corporations of the State shall be first arranged in
accordance with the percentage of population of the Scheduled Castes in the
urban area of the State in descending order and the number of offices determined
in item (i) of sub-clause (b) for the Scheduled Castes including the number of

offices determined under the said sub-clause for the women belonging to the -

Scheduted Castes, shall be allotted to such Municipal Corporations which have
the largest percentage of population of the Scheduled Castes in the State:
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Provided that such Municipal Corporations shall be first alfotted to the women
belonging to the Scheduled Castes; _

(i) the Municipal Corporations, excluding those to which offices have been allotted_
under the item (i) of this sub-clause, shall then be arranged in accordance with the
percentage of population of the Scheduled Tribes in the State, in descending order and the
number of offices determined in item (i) of sub-clause (b) for the Scheduled Tribes,
including the number of offices determined under- the said sub-clause for the women,
belonging to the Scheduled Tribes, shall be allotted to such Municipal Corporations
which have the largest percentage of population of the Scheduled Tribes in the State:

Provided that such Municipal Corporations shall be first allotted to the women
belonging to the Scheduled Tribes;

(iii) the Municipal Corporations, excluding those to which offices have been
allotted under the item (i) and (i) of this sub-clause shall then be arranged in accordance
with the percentage of population of the Backward Classes in the State, in descending
order and the number of offices determined in item (i) of sub-clause (b).for the Backward

- Classes, including the number of offices determined under the said sub-clause for the

women, belonging to the Backward Classes, shall be allotted to such Municipal
Corporations which have the fargest percentage of population of the Backward Classes in
the State:

Provided that such Municipal Corporations shall be first allotted to the women
belonging to the Backward Classeé;

(iv} the Municipal Corporations, excluding those to which offices have been
allotted under the item (i), (ii)} and (iii} of this sub-clause shail then be arranged in
accordance with the popﬁ]ation of the Municipal Corporations in the lState, in descending
order and the number of pfﬁces determined under item (iii) of sub-clause (b) excluding
the number of offices determined in item (ii) of sub-clause (b), for the women, shall be
allotted to such Municipal Corporations in the State:

Explanation-I For the purposes of item (i), (i) and (iii) of this sub-clause the
arrangement of Municipal Corporations in descending order shall be done in the manner
that the Municipal Corporations having the largest percentage of population of the
Scheduled Caste, the Scheduled Tribes or the Backward Classes, as the case may be, in
the State shall be placed ﬁrsi‘ and Municipal Corporations having lesser percentage of.
population of Scheduled Castes, Scheduled Tribes and the Backward Classes than the
first shall be placed next and so on and for the purposes of item (iv) of this sub-clause the
Municipal Corporations shall be arranged in the like manner, keeping in view the
population of the Municipal Corporations of the State.

Explanation-ll It is hereby clarified that the words "urban area of the State" as .

occurring in this sub-clause, shall mean and shall be deemed to include, the urban areg
of all the Municipal Corporations.”

(d) for sub-clause (f) of clause 1, the following sub-clause shall be substituted,
namely:-
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“(f) The offices of the May:ors of Municipal Corporation allotted in any
election to the person belonging to the Scheduled Castes, the Scheduled Tribes,
the Backward Classes, or the women shall not be allotted in the next following
elections to the person belonging to the Scheduled Castes, the Scheduled
Tribes, the Backward Classes or the women respectively and the offices of the
Mayors of the Municipal Corporations in the State shall be allotted
in the subsequent elections, in the cyclic order in the order referred to in sub-
clause (d).

 Explanation-l it is hereby clarified that the words “previous election” and
"subsequent election” as occurring in the sub-clouse(f) of this clause and elsewhere in
this Act, shall not include and shall be deemed to have never included the efections heid,
before the promulgation of the Uttar Pradesh Local Self Government Laws’
(Amendment) Ordinance, 2023.

Explanation-li Notwithstanding any judgment, order or decree of any Court,.
Tribunal or Authority it is hereby declared that elections hefd before the promulgation
of the Uttar Pradesh Local Self Government Laws {Amendment) Ordinance, 2023 shall
not be deemed to be the "previous election” as contemplated under this section and the

“next elections to be held under this section accordingly shall not be deemed to be
subsequent efection.”

CHAPTER- IV
r
REPEAL AND SAVING _
Repeal and 4, (1) The Uttar Pradesh Urban Local Self Govemment Laws U.P.Ordinance
saving (Amendment) Ordinance, 2023 is hereby repealed. no.3 of 2023

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the-principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times. '

STATEMENT OF OBJECTS AND REASONS

_ To consolidate and amend the law relating to Municipalities, the Uttar Pradesh
Municipalities Act, 1916 and to provide for the establishment of Municipal Corporation for -

‘certain cities in Uttar Pradesh, the Uttar Pradesh Municipal Corporation Act, 1959 has been

enacted in the State of Uttar Pradesh.

In the year.2'0 17, for the urban local bodies in the State, the General Elections were 1_1e1d.
At that time 653 municipal bodies were in existence including 16 Nagar Nigam, 199 Nagar
Palika Parishads and 438 nagar Panchayats. In 2019 and 2022, new municipal bodies were
created by the State Governrnent and some bodies were merged and upgraded as a result of
which presently there are 762 urban bodies including 17 Municipal Corporations, 200 Municipal
councils and 545 Nagar Panchayats Due to the explry of the tenure of the Chairpersons of the

municipal bodies elected in the general election of 2017, there was a constitutional obligation to

- conduct general elections of all the mumrc1pa1 bodies of the State at the earliest.
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The State Government vide notification . no. 4032/9-1-2022-6-Nirva-22, dated
December 28, 2022 had constituted the Uttar Pradesh State Local Bodies Dedicated Backward
Classes Commission for identification of backward classes for the purpose of reservation by
conducting contemporaneous, rigorous, empirical- enquity into the nature and implications of
backwardness in the urban local bodies as mandated by Hon'ble Supreme Court in its judgements
in Writ Petition No. 356/1994, K. Krishnamurthy Vs. Union of India; Writ Petition No. 980/2019,
Vikas Kishan Rao Gawli Vs. State of Maharashtra and Writ Petition No. 278/2022, Suresh
Mahajan Vs. State of Madhya Pradesh. The Dedicated Commission in its report, presented to the
State Government had recommended to make changes in procedure for determination of the
‘Teservation in order to provide representation to the backward classes in the urban local bodies so
that the reservation is equally distributed in each district and division of the State.

In order to implement the recommendations and suggestions of the Commission it was
decided to carry out necessary changes in the relevant sections of the Uttar Pradesh
Municipalities Act, 1916 and the Uttar Pradesh Municipal Corporation Act, 1959,

Since the State Legislature was not in session and immediate legislative action was
necessary to implement the aforesaid decision, the Uttar Pradesh Municipal Local Self- -
Government Laws (Amendment) Ordinance, 2023 (Uttar Pradesh Ordinance no. 3 of 2023) was
promulgated by the Governor on March 29, 2023.

The Uttar Pradesh Municipal Local Self-Government Laws (Amedment) Bill, 2023 is
introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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IR F¥ AYET oS, 21 I, 2023
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N VS IETERY e, 21 3, 2023

‘No. 419Q2Y/LXXIX-V-1-2023-1-(ka)6-2023
Dated Lucknow, August 21,2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Nagar Palika (Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 6 of 2023) as passed by
the Uttar Pradesh Legislature and assented to by the Governor on 17 August, 2023. The Nagar Vikash
Anubhag-1 is administratively concerned with the said Adhiniyam. '

THE UTTAR PRADESH MUNICIPALITIES (AMENDMENT) ACT, 2023
{U.P. Act No. 6 of 2023)
[As passed by the Uttar Pradesh Legislature]
AN _ .
| ACT .
further to amend the Uttar Pradesh Municipalities Act, 1916.
It IS HEREBY enacted in the Seventy fourth Year of .the Republic of India as
follows —
1. (1) This Act may be called the Uttar Pradesh Municipalities  Shorttitle,
(Amendment) Act, 2023. _~ extentand
2) It shall extend to the whole of the State of Uttar Pradesh. commencement
(3) It shall be deemed to have come into force on March 29, 2023.

2. In sub-section (5) of section 9-A of the Uttar Pradesh Municipalities Amendment of

Act, 1916, after clause (1), the following clause shall be inserted, namely :- section
: ) 9-A of U.P, Act

no. 2 of 1916

“(2) Allotment order-(a) Notwithstanding anything contained in the
foregoing clauses the State Government shall, determining, the number of
offices to be reserved for the Scheduled Castes, Scheduled Tribes, Backward
Classes and the Women, by order published in the Gazette, allot the offices to
the Municipalities.

(b) The draft of order under sub-clause (a) shall be published for
objections for a period of not less than seven days.

(c) The State Government shall consider the objections, if any, but it shall
not be necessary to hear in person on such objections unless the State
Government considers it necessary so to do and thereupon it shall become
final.

(d)-The draft of order referred to in sub-clause (b) shall be published in at
least .one daily newspaper having wide circulation in the concerned district

" and shall also be.affixed on the notice board of the offices of the District
Magistrate and the concerned Municipality.”

Repeal and * 3. (1) The Uttar Pradesh Municipalities (Amendment) Ordinance,  U.P. Ordirance
Saving 2023 is hereby repealed. . no. 4 of 2023
' (2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act as amended by the Ordinance
referred to in sub-section (1) shall be deemed to have been done or taken
under the corresponding provisions of the principal Act as amended by
this Act as if the provisions of this Act were in force at all material times.
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Je Q¥ ST TOIE, 21 AT, 2023

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Municipalities Act, 1916 (U.P. Act no. 11 of 1916) has been enacted to
consolidate and amend the law relating to Municipalities in Uttar Pradesh.

In order to amend the procedure for determining the reservation on the post of
Chairperson of Municipal Councils and Nagar Panchayats by amending sub-section (5) of section 9-A of
the Uttar Pradesh Municipalities Act, 1916 and sub-section (5) of section 7 of the Uttar Pradesh Municipal
Corporation Act, 1959, the Uttar Pradesh Urban Local Self Government Laws (Amendment) Ordinance,
2023 was promulgated by the Governor on March 29, 2023,

In relation to finalization of reservation after receiving objections by publishing provisional
notification of posts to be reserved for Scheduled Castes, Scheduled Tribés, Other Backward Classes and
Women it was decided to add clause (2) after clause (1)} of sub-section (5) of section 9-A of the Uttar
Pradesh Municipalities Act, 1916.

Since the State Legislature was not in session and immediate Legeslative action was
necessary to implement the aforesaid decision, the Uttar Pradesh Municipalities (Amendment ) Ordinance,
2023 (Uttar Pradesh Ordinance no. 4 of 2023)-was promulgated by the Governor on April 6, 2023,

The Uttar Pradesh Municipalities (Amendment) Bill, 2023 is introduced to replace the
aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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No. 417(2)/LXXIX-V-1-2023-1-(ka)-7-2023
Dated Lucknow, August 21,2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Krishi Utpadan Mandi (Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 7 of 2023) as
passed b.y the Uttar Pradesh Legislature and assented to by the Governor on August 18, 2023. The Krishi |
Vipnan evam Krishi Videsh Vyapar Anubhag-1 is administratively concerned with the said Adhiniyam,

THE UTTAR PRADESH KRISHI UTPADAN MANDI (SANSHODHAN)
ADHINIY AM, 2023
(U.P. Act No. 7 of 2023}
. [As passed by the Uttar Pradesh Legislature]
AN
. AcCT . .
" further to amend the Uttar Pradesh Krishi Utpadan Mandi Acfhim'yam, 1964.

IT 1s HEREBY enacted in the Seventy fourth Year of the Republic of India. as
follows :— o - o
1. (1) This Act may be called the Uttar Pradesh Krishi Utpadan Mandi Short tile and
(Sanshodhan) Adhiniyam, 2023. ‘ commencement

(2) It shall be deemed to have come into force with effect from April 20, 2023,
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ST U9¥T STHMERY T9iC, 21 3T, 2023

Amendment of 2. In the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964

section 9-A of U.P.

(hereinafter referred to as the “principal Act”) in Section 9-A affer sub-section
Act no, 25 of 1964 -

(2), the following sub-section shall be inserted, namely:-

"(3) Notwithstanding anything contained in sub-section (1) licence issued
to a wholesale trader by any mandi samiti, in the manner as may be prescribed,
shall be treated as Unified Licence. The Unified Llcencee shall be authorized -
to trade in any market area of the State.”

Amendmentof 3. In sub-section (1) of Section 17-A of the principal Act, after clause

section 17-A (b), the following clauses shall be inserted, namely:-

"(¢) Where the State Government is of the opinion that it is necessary
and expedient to encourage the establishment of processing units in the State, it
may exempt market fee and development cess on specified agricultural
produce brought from outside the State for processing, in such manner
as may be prescribed:

Provided that the agriculturat produce brought from outside the State shall

- be purchased directly by the processing unit and the market fee and ces&oh

specified agricultural produce, if any, shall be duly paid according ﬁf,the I.aw,
if any, in force in the State from where the agricultural produce is brought.

(d) Notwithstanding anything contained in clause (a), where the State
Government is of the opinion that it is necessary and expedient in public interest to
encourage the establishment of processing units in the State and to promote the

marketing of specified agricultural produce cultivated in the State and to be used as, -

raw material by said units, it may exempt market fee and development cess on such
specified agricultural produce in such manner as may be prescribed:

Provided that the processing unit shall purchase specified agricultural produce
directly from the farmers in the State of Uttar Pradesh, in such manner as may be
prescribed by the State Government.

(e) The State Government shall reimburse the total shortfall, calculated in
the prescribed manner, in the income of all market committees of the State as a result
of the exemption given under the aforesaid clauses (c) and (d) through Annual
Income-Expenditure. "

Repeal and saving 4. (1) The Uttar Pradesh Krishi Utpadan Mandi U.P. Ordinance
(Sanshodhan) Adhyadesh, 2023 is hereby repealed. no. 5 of 2023

(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the principal Act as amended by
the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding provisions of the
principal Act as amended by this Act as if the provisions of this Act
were in force at all material times.
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TR UG SR TToiE, 21 T, 2023

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Krishi Utpadan Mandi Adhintyam, 1964 (U.P. Act no. 25 of 1964) was enacted
to provide for the regulation of sale and purchase of agricultural produce and for the establishment,

superintendence and control of markets therefor in the State of Uttar Pradesh.

In the Uttar Pradesh Food Processing Industry Policy, 2023 which was promulgated on
02.02.2023, provisions have been made to exempt the processing industries from market fee and
development cess in order to encourage them. The objective of the policy was to encourage establishment
of more processing units in the State in order to attract more investment in the State and generate more
employment. Moreover, to ensure that the farmers of the State should be benefitted with this policy,
provisions have been made to exempt processing units from market fee and development cess on direct
purchase of specified agricultural produce from farmers. Provisions have also been made to consider the
entire S_té:te'_ of Uttar Pradesh ‘as one market area for food processing industries. In order to incorporate the

provisions of the said policy in the aforesaid Act, it was decided to amend sections 9-A and 17-A of the

aforesaid Act.

Since the State Legislature was not in session and immediate legislative action was necessary to

" implement the aforesaid decision, the Uttar Pradesh Krishi Utpadan Mandi (Sanshodhan} Adhyadesh,

2023 (U.P. Ordinance no. 5 of 2023) was promulgated by the Governor on April 20, 2023.

This Bill is introduced to replace the aforesaid Ordinance.

\ By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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IR VI ITETYTRYE Toie, 21 I0T, 2023 ' 3

No. 423 (2)/LXXIX-V-1-2023-1(ka)-8-2023
Dated Lucknow, August 21, 2023

IN pursuance of the provisions &f clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the foliowing English translation of the Uttar Pradesh Niji
Vishwavidyalaya (Sanshodhan} Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 8 of 2023) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on August 17, 2023. The Uccha
Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam. : -

THE UTTAR PRADESH PRIVATE UNIVERSITIES (AMENDMENT)

ACT, 2023
{U.P. Act No. 8 of 2023)
[As passed by the Uttar Pradesh Legislature]

AN’ ‘
ACT

further to amend the Uttar Pradesh Private Universities Act, 2019.

IT IS HEREBY enacted in the Seventy Fourth Year of the Republic of India as

follows:- _
1.(1) This Act may be called the Uttar Pradesh Private Universities Short title

(Amendment} Act, 2023, . - and
Commencement

s
-

-

(2) 1t shall be deemed to have c?me into force with effect from June 27, 2023.

2. In Schedule 2 of the Uttar Pradesh Private Universities Act, 2019 (hereinafter Amendmentof
. referred to as the “principal Act’’) after serial no. 30, the Columns of the said Schedule z‘.’::ed:i: 2 "fu
I P. Actno.
shall be amended as below and after serial no. 30 for the newly established Universities 0f201;

the following serial numbers shall be inserted, namely :-

Sl-no. Name of the University Name of the Sponsoring Body

31 Agrawan Heritage University, Shri Jagdish Jankalyan Educational Trust,
Agra, Uttar Pradesh Shikohabad, Firozabad, Uttar Pradesh

32 Mahaveer University, Meerut, | New Tuples Educational Society, Meerut,

Uttar Pradesh ) Uttar Pradesh
13 SDGI Global University, Sunder Deep Educational Society,
Ghaziabad, Uttar Pradesh Ghaziabad, Uttar Pradesh

3. (1) The State Government may, for the purposes of removing any difficulty in  Power to
relation to the establishment of Agrawan Heritage University, Agra, Uttar Pradesh or remove
Mahaveer University, Meerut, Uttar Pradesh or SDGI Global University, Ghaziabad, difficulties
Uttar Pradesh by order published in the Gazette direct that the provisions of the principal
Act shall during such period, as may be specified in the order, have effect subject to such
adaptations, whether by way of modification, addition or omission, as it may deem
necessary or expedient: ‘ :

Provided that no such order shall be made after two years from the date of
commencement of this Act,

(2) Every order made under sub-section (1) shall be laid before both Houses of
State Legislature as soon as may be after it is made.

Repeal and Saving 4. (1) The Uttar Pradesh Private Universities {Amendment) UP.

’ Ordinance, 2023, The Uttar Pradesh Private Universities (Second ?1':12&;;0;023’
Amendment) Ordinance; 2023 and the Uttar Pradesh Private Universities 7 of 2023 and
(Third Amendment) Ordinance, 2023 are hereby repealed. 8 of 2023

(2) Notwithstanding such repeal, anything done or any action

taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all

material times.
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4 TR QY IIRT TTHE, 24 374, 2023
STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Private Universities Act, 2019 (U.P. Act no. 12 of 2019) has been enacted to
provide for the establishment of new Privatc Universities and incorporation of existing Private Universities
in the State of Uttar Pradesh for imparting higher education and to regulate their functions and for matters
connected therewith or incidental thereto.

In order to Provide for the establishment of three new Private Universities namely:- (i) Agfawan
Heritage University, Agra, Uttar Pradesh ; (ii} Mahaveer University, Meerut, Uttar Pradesh; and (iii) SDGI
Global University, Ghaziabad, Uttar Pradesh it was decided to amend Schedule-2 of the aforesaid Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Private Universitics (Amendment) Ordinance, 2023
(U.P. Ordinance no. 6 of 2023), the Uttar Pradesh Private Universities (Second Amendment) Ordinance,
2023 (U.P. Ordinance no. 7 of 2023) and the Uttar Pradesh Private Universities (Third Amendment)
Ordinance, 2023 (U.P. Ordinance no. 8 of 2023) were promulgated by the Governor on June 27,2023,

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

dovaozodio—vodo 512 JIeTU=—2023—(1645)—599 wferai—(@vge / o / sifede) 1 ‘
dovwogodo—vodio 81 wWio faurit—2023—~(1646)—300 nfergi—(@wyee /o / sitwee) 1

512_RPH_ Adhiniyam folder _{privete univercities »-2023 Data-7E l



BT TER—THorH o / Teio
Sdo / THodlo~91 / 2014—16 '
e g e W FII YT

- GUFRT TAE, T A_9T
T WA TER T NI

ST
faemht aRfire

A1, U8 (P)

(ST e fafaam)
TS, WHAR, 21 ST, 2023
HTIUT 30, 1945 IS T
I YR A
faam! argwrT—

W& 424 / 79-18-1—2023-1-(%)-9-2023
TS, 21 AT, 2023

AT

fafaer

"yRE BT G B AT 200 & oMM egu 3 SR IR Fel fwafaemer
(W-W),W,zozammﬁmﬂwm—1wmﬁaﬁmﬁwaﬁﬁ?},w
i 17 onid, 2023 BT FART FRH B AN T8 SR wRw ARFEw W 9§ 2023 B
Su F wdEERer @ gerred 59 SfE g UEI By S g1 :

SR Uy fool Ryafyerem (g deem) sifefad, 2023
(SR w9 | = 9 69 2023)
[S SRy T Aved N1 IIRd g9
SR w3y Feh Rvafienaa aRfEE, 2019 T TR A B b fog
wrfefam '
_ %Wmﬁaﬁgﬁﬁaﬁﬁmﬁwﬁrﬁaﬁmﬁwm'
T B — :
' 1—(1) = ARFRE Sar wew ol Reafieren (@S dees) e @
e, 2023 HET SR | 3 ST
(2) T8 a1 28 [, 2023 F W g HHHAT SA |

511_RPH_ Adhiniyam folder _(privete univercities }-2023 Data-7E



69

2 IR Yo IR Tue, 21 3K, 2023
Eudect] 22— W el fawafdererm arfafgs, 2019 (B9 amt qa
mw S T R) N AGYN 2 F HH WE 33 B U] SO IIA B W
2019 A frraR |t e SR &R w9 HEm 33 @ uvEn] T wenfid fAvafienem &
ﬁﬂﬂ o e w0 we g1 9 R, el —
| = freafaerem &1 9 W (BT &7 S
34 |D0 TR0 (PO Wigd) fovafderer, [ A e Rwnm dwm, dfed
3 | WoR vHodw s feafdencm, s?raqﬁ"sa;ﬁﬁ l,ulqosm'cﬁaﬁ
' R 9H
i 3—(1)Wmma§oqno(?§wﬁi€ﬂ)ﬁ¥aﬁam,wwﬁﬂaw
o P IR THo Slo RHE favafiendy, Bagie HHAER, STR Yo 3 U & FE= |
e BeaE B [ A B FAad Tae ¥ yHifRa o gRT o7 Ry T wad
2 qa oRfFm 3 suey, & ol S 5 oy § Rftfds o s &
T W gEel @ s SuRv, wRegs o1 A, 9N 5 98 amaede ar
AT BA, O REH ¥ BT 8
WY TF & 39 IRfH $ aRm ER @ fRAle ¥ @ af @ gz
HIE e A A wRAm,
(2)W(1)$mmwmmaﬁﬁﬂ}mﬁ$w
T WY ToU R qvSd @ A9 TS B T @ |
o ol 4—(1) IR yew ol ReafEne (g Foye) seace, 2023 S wRE
e ol ITR FeW Pl Rvafiensa ( gk GevE) ARy, 2023 TAEAT mm
PR fFa s & 1 2023, TT
, 10 | 2023

() W PreT 3 B g0 4 SWN (1) ¥ Pffe semy g

o g 9w oW @ Susl @ el o0 @ o W @ W
SUSH @ I F A B T GEN RN A 3w fRfem @ Suey
T AE g A v o | '

9ge9 3R BRI

S= AR 9eF B B SR WeW g A 1 fAe Rwfierent & wmow am el
faeae ol favafdenedl @ AR o7 @@ 9@ ool @ Rfafa &3 ok o99 w&fta @
TS AHSA BT FULH PR g SR wew Pl Rreafdererm afdfrm, 2019 (SR vk afdfm
e 12 | 2019 ) e e @)

&1 T el fvafieneal, srifa (@) dotHo (o1 Wig ) fvafierem, wFr, Sw wew kv
(=) F= THe Jo RiE fwafeney, BdeTe FHENRER, JUX WS &) RITTHT B UG H P I3y
q qarn ARfEm @ R 2 ¥ "eE o o ifwe e

gfes o fau wuse WA 4 T8 a1 AR yEhe ey o swifad o 3 oy g
faemft wdaE savEs off, I WSgUEr gRT AP 28 O, 2023 B SR WW Pl fzafemem
(Agy HuE) AT, 2023 (SR WOW ST WA 9§ 2023) TN IR R o Rwafierem
(aizraT ) SRATRY, 2023 (STR MR SEATIY WEAT 10 T 2023) WG fEr W)

T Rdas gaie ey & alrenfta o & fag qrenfig s smar &

511_RPH_ Adhiniyam folder _{privete univercities }-2023 Data-7E

T g,
el Ararg,
W e |

[ =y D

T

-
il

e o e B

e

=+
e




70

TN USY SEHRY T, 21 I, 2023 3

No. 424 (2)/LXXIX-V-1-2023-1(ka)}-9-2023
Dated Lucknow, August 21, 2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the

" Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji

Vishwavidyalaya (Dwitiya Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 9 of 2023)

as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 17, 2023. The
Uccha Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH PRIVATE UNIVERSITIES (SECOND AMENDMENT)

-ACT, 2023
(U.P. Act No. 9 of 2023)
[4s passed by the Uttar Pradesh Legislature]
AN
, ACT
further to amend the Uttar Pradesh Private Universities Act, 2019.
IT IS HEREBY enacted in the Seventy Fourth Year of the Republic of India as
follows:- '
1.(1) This Act may be called the Uttar Pradesh Private Universitics (Second Short title
Amendment) Act, 2023, and
) Commencement
(2) It shall be deemed to have come into force with effect from June 28, 2023.

2. In Schedule 2 of the Uttar Pradesh Private Universities Act, 2019 (hereinafter Amendment of
Schedule 2 of

‘ U.P. Actno. 12
shall be amended as below and after serial no. 33 for the newly established Universities 0f201; e

referred to as the “principal Act’’) after serial no. 33, the Columns of the said Schedule

-

the following serial numbers shall be inserted, namely :-

Sl. no. Name of the University Name of the Sponsormg Body

14 K.M. (Krishna Mohan) | Shri Mohan Singh Shiksha Sansthan, Pali
University Mathura, Uttar | Dungra, Saunkh, Mathura, Uttar Pradesh

Pradesh .

35 Major S.D. Singh University, | Shri Babu Singh Daddu Ji Educational
Fatehgarh, Farrukhabad, | Trust, Civil Lines Fatehgarh, Farrukhabad,
Uttar Pradesh Uttar Pradesh

3. (1) The State Government may for the purposes of removing any difficulty in Powerto
relation to the establishment of K.M. (Krishna Mohan) University Mathura, Uttar Pradesh  remove
or Major S.D. Singh University, Fatehgarh, Farrukhabad, Uttar Pradesh by order difficultics
published in the Gazette direct that the provisions of the principal Act shall during such
period, as may be specified in the order, have effect subject to such adaptations, whether
by way of modification, addition or omission, as it may deem necessary or expedient:

Provided that no such order shall be made after two years from the date of
commencement of this Act.

(2) Every order made under sub-section (1) shall be laid before both Houses of .
State Legislature, as soon as may be, after it is made.
Repeal and saving 4.(1) The Uttar Pradesh Private Universities (Fourth Amendment) U.P.Ordinance

Ordinance, 2023 and The Uttar Pradesh Private Universities (Fifth ::&9182%-023’

Amendment) Ordinance, 2023 are hereby repealed. 2023
(2) Notwithstanding such repeal, anything done or any action

taken under the provisions of the principal Act as amended by the

Ordinance referred to in sub-section (1) shall be deemed to have been

done or taken under the corresponding provisions of the principal Act as

amended by this Act as if the provisions of this Act were in force at all

material times.
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4 | IR YW SRINMRYT TWE, 21 N, 2023

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Private Universities Act, 2019 (U.P., Act no. 12 of 2019) has been enacted to
provide for the establishment of new Private Universities and mcmporatlon of existing Private Universities
in the State of Uttar Pradesh for imparting higher education and to regulate their functions and for matters -
connected therewith or incidental thereto.

In order to provide for the establishment of two new Private Universities namely:- (i) K.M.
(Krishna Mohan) University, Mathura, Uttar Pradesh; and (ii) Major 8. D. Singh University, Fatehgarh,
Farrukhabad, Uttar Pradesh it was decided to amend Schedule-2 of the aforesaid Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Private Universities (Fourth Amendment) Ordinance,
2023 (U.P. Ordinance no. 9 of 2023) and the Uttar Pradesh Private Universities (Fifth Amendment)
Ordinance, 2023 (U.P. Ordinance no. 10 of 2023) were promulgated by the Governor on June 28, 2023,

This Bill is introduced to replace the aforesaid Ordinance.

. ‘ | ’ By order,
o ' CATUL SRIVASTAVA,
Pramukh Sachiv.
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I YT IAFTERY e, 21 3T, 2023 3

No. 412 (2)/LXXIX-V-1-2023-1-ka-16-2023
Dated Lucknow, August 21, 2023

_ IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji
Vishwavidyalay (Tritiya Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 10 of 2023)
as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 17, 2023. The
Uccha Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH PRIVATE UNIVERSITIES (THIRD AMENDMENT)
. ACT, 2023
(U.P. Act no. 10 of 2023)
[4s passed by the Uttar Pradesh Legislature] .
AN
ACT
further to amend the Uttar Pradesh Private Universities Act, 2019.
IT 1S HEREBY enacted in the Seventy-fourth Year of the Republic of India as

follows:-
1. This Act may be called the Uttar Pradesh Private Universities (Third Shorttille

Amendment) Act, 2023,

2. In Schedule-2 of the Uttar Pradesh Private Universities Act, 2019 Amendment
(hereinafter referred to as the "Principal Act") gffer serial no. 35, the Columns of the Z:SC ;. e:lcl:ez
said Schedule shall be amended as below and affer serial no. 35 for the newly  ne. 12 of
established Universities the following serial number and entries relating thereto shall 2019

column wise be inserted, namely:—

S.No. | Name of the University Name of the Sponsaring Body

36 T.S. Mishra University, Lucknow, | Vedic and Futuristic Edutech, Lucknow,
Uttar Pradesh - Uttar Pradesh )

' 3.(1) The State Government may, for the purposes of removing any difficulty: Power to
in relation to the establishment of T.S. Mishra University, Lucknow, Uttar Pradesh ,by :jei_rf?ic:ﬁties
order published in the Gazette direct that the p.rovisions of the principal Act shall during
such period, as may be specified in 'ghe order, have effect subject to such adaptations,

whether by way of modification, addition or omission, as it may deem necessary or

expedient:
," Provided that no such order shall be made after two years from the date of
g / commencement of this Act. : -

(2) Every order made under sub-section (1) shall be faid before both the Houses

‘of State Legislature as soon as may be after it is made.

e STATEMENT OF OBJECTS AND REASONS
The Uttar Pradesh Private Universities Act, 2019 (U.P. Act no. 12 of 2019) has been enacted to
prg\’.'ide for the establishment of new Private Universities and incorporation of existing Private Universities
" in tﬁe State of Uttar Pradesh for imparting higher education and to regulate their functions and for matters
connected therewith or incidental thereto.
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4 ' ‘ IR U SR TNiE, 21 3T, 2023

In order to provide for the establishment of a new Private University at Lucknow nan¥
T.S. Mishra University, Lucknow, Uttar Pradesh, it has been decided to amend Schedule-2 of the

aforesaid Act.

*

The Uttar Pradesh Private Universities {Third Amendment) Bill, 2023 is introduced accordingly.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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IQY UG SRR THE, 21 e, 2023 3

No. 413(2Y/LXX1X-V-1-2023-1-(ka)-10-2023
Dated Lucknow, Augusr 21,2023 .

IN pursuance of the provisions of clause (3) of ‘Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Rashtriya Vidhi Vishwavidyalay, Prayagraj (Sashodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam
Sankhya 11 of 2023) as passed by the Uttar Pradesh Legislature and assented to by the Governor on

' August 17, 2023, The Nyay Anubhag-2 (Adhinasth Nyayalay) is administratively concerned with the said

Adhiniyam.
THE UTTAR PRADESH NATIONAL LAW UNIVERSITY PRAYAGRAJ
' (AMENDMENT) ACT, 2023
{U.P. Act No. 11 of 2023)
[As passed by the Uttar Pradesh Legisiature)
AN
ACT

further to amend the Uttar Pradesh National Law University, Prayagraj
Act, 2020.

- 1T IS HEREBY enacted in the Seventy-Fourth Year of the Republic of India
as follows:- '

1. (1) This Act may be called the Uttar Pradesh National Law University, Short title and

Prayagraj (Amendment) Act, 2023. commencement
(2) It shall be deemed to have come into force with effect from July 10, 2023.

2. In the Uttar Pradesh National Law University, Prayagraj Act, 2020, for'the General
Amendment of

U.P. Act no.
26 of 2020

words "Uttar Pradesh National Law University, Prayagraj", wherever occurring including
the headings, preamble, short titie, Tong title, the words "Dr. Rajendra Prasad National
Law University, Prayagraj" shall be substituted.

Repeal and 3. (1) The Uttar Pradesh National Law University, Prayagraj U.P. Ordinance

saving (Amendment) Ordinance, 2023 is hereby tepealed. no. 11 of 2023

(2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act as amended by the Ordinance
referred to in sub-section (1) shall be deemed to have been done or taken
under the corresponding provisions of the principal Act as amended by

this Act as if the provisions of this Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh National Law University, Prayagraj Act, 2020 (UP. Act no. 26
of 2020) has been enacted to provide for the establishment and incorpor:;ltion of a State Law University at
Prayagraj in Uttar Pradesh to be known as the Uttar Pradesh Nationall Law University, Prayagraj, for the
purposes of advancement of cause of learning, teaching and research, and diffusion of knowledge in the
field of law and also to cater to the needs of the society by developing professional skills of persons
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intending to take up advocacy, judicial service, law officers/managers and legislative drafting as th

profession and for matters connected therewith or incidental thereto.
In order to name the aforesaid University after the country's first Preéident, Dr. Rajendra Prasad, it
was decided to amend the aforesaid Act to change the name of Uttar Pradesh National Law University,
Prayagraj to "Dr. Rajendra Prasad National Law University, Prayagraj.” )
Since the State Legislaturelwas not in session and immediate. legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh National Law University, Prayagraj (Amendment)’
Ordinance, 2023 (U.P. Ordinance no. 11 of 2023) was promulgated by the Governor on July 10, 2023,

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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No. 418(2)/LXXIX-V-1--2023-1-(Ka)-11-2023
Dated Lucknow, August 21, 2023
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Nagar Yojna aur Vikas (Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 12 of 2023) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on August 18, 2023. The Aawaas

evam Shahri Nivojan Anubhag-3 is administratively concerned with the said Adhiniyam:

THE UTTAR PRADESH URBAN PLANNING AND DEVELOPMENT
{(AMENDMENT) ACT, 2023
(U.P. Act No. 12 of 2023)
[As passed by the Uttar Pradesh Legislature]
AN
ACT ‘
further to amend the Uttar Pradesh Urban Planning and Development
Act, 1973.
' IT 1s HEREBY enacted in the Seventy-fourth Year of the Republic of India as
follows:—

1. (1) This Act ﬁay be called the Uttar Pradesh Urban Planning and Shorttitle and
Development (Amendment} Act 2023, : commencement

(2) It shall be deemed to have come into force with effect from July 10, 2023.
2. In section 2 of the Uttar Pradesh Urban Planning and Development Act, Amendment of
1973 (hereinafter referred to as the “principal Act"),— et 2 ot
(a) for clause (a}, the following clause shall be substituted, namely:- no. 11 of 1973

. . . . as re-enacted by
"(a) ‘amenity’ includes road, water supply, street-lighting, drainage, U.p. Actno. 30

sewerage, development of public parks and open spaces, solid waste ©f1974
management and disposal, sewage treatment plant and other public works
including utilities, services and such other conveniences as the State
Government may, by notification in the Gazette, specify to be an amenity

for the pmposeé of this Act;" -

(b) for clause (ggg), the following clause shall be substituted, namely:-

"(ggg) ‘development fee' means the fee levied under section 15 for
providing amenities in the development area and improvemert and
maintenance thereof;" |
(¢) after clause (k), the following clauses shall be inserted, namely:-

"(kk} ‘special amenity’ includes projects of vital importance such as
mass tapid transit systems {metto rail, light rail, regional rapid rail, bus
rapid transit system, ropeway, etc.), freeways (elevated roads, etc.), urban
revitalization projects (river front development, etc.) or any other major
infrastructure project which may be notified to be as such by the State
Government;" .

"(kkk) ‘special amenity fee’ means the fee levied under sub-
section (2-B) of section 15 for provision of special amenities in the
development area and improvement and maintenance thereof,"

(d) clause (kk) shall be renumbered as (kkkk);
(€) after clause (1), the following clause shall be /nserted, hamely:-

"(1) ‘urban use charge' means the charge levied upon a person or body
under section 38B;" .

(f) clause (11} shall be renumbered as (111).
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Amendment of 3. For section 7 of the principal Act the following section shall B
section 7 substituted, namely:-

"7. The objects of the Authority shall be to promote and secure the
development of the development area according to plan and for that purpose
the Authority shall have the power to acquire, hold, manage and dispose of
land and other property, to carry out building, engineering, mining and
other operations, to execute works in connection with the supply of water
and electricity, to dispose of sewage, provision of other services, facilities
and special amenities as the State Government may, by notification in the
Gazette, specify and generally to do anything necessary or expedient for
purposes of such development and for purposes ircidental thereto:

- Provided that save as provided in this Act nothing contained in this Act
shall be construed as authorizing the disregard by the Authority of any law for the
time being in force.”

Amendment of 4. After sub-section (3) of section & of the principal Act, the following
section 8 sub-section shall be inserted, namely:-

"(4) A master plan may be revised at the end of every ten years or
earlier if the State Government so thinks fit."

Amendment of 5. After sub-section (2-A) of section 15 of the principal Act, the following
section 15 sub-section shall be inserted, namely:-

"(2-B) Where in any development area, the State Government declares its
intention to undertake one or more special amenity projects, the Authority shail be
entitled to levy special amenity fee in such manner and at such rate as State
Government may, by notification in the Gazette, specify:

Provided that the additional amount levied and collected as a result of levy
of special amenity fee shall be credited to the Special Amenities Development
Fund as established under section 20-A of this Act and it shall be utilized solely

 for the purpose of one or more special amenity projects in such manner as may be
notified by the State Government from time to time."

Insertion of new 6. After section 20 of the principal Act, the following section shall be
section 20-A inserted, namely:- ,

"20-A (1) Where, in any development area, the State Government

Special declares its intention to undertake one or more special

Amenities amenity projects, the State Government shall direct the

?j:;wpmem concerned  Authority to establish  and

maintain a separate fund which shall be called the
Special Amenities Development Fund and to which the following
proceeds shall be credited:- '
(a) money collected as special amenity fee under sub-
section (2-B) of section 15;
(b) money collected on account of any other fees/charges in

relation to the special amenity in such proportion and in such manner

as State Government may, by notification in the Gazette, specify.

(2) The fund shall be utilized solely for the financial sustainability of
the concerned special amenity project(s) in such manner as State
Government may, by nottfication in the Gazette, specify.

(3) The State Govenment shall, by notification, constitute a Board for
the administration of each of the Special Amenities Development Fund(s)
consisting of the following members:-

{27 the Chairman of the concerned Authority;

{b) the Vice-Chairman of the concerned Authority;

(c) a representative of the project implementation agency of the
special amenity project in the concerned development area.”
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7. In section 38-A of the principal Act, the second proviso to sub-section (1)  Amendment of
shall be omitted. section 38-A

8. After section 38-A of the principaI Act, the following section shall be  Insertion of new
inserted, namely:- section 38-B

"38-B. Where, in any development area, the land use of a particular land

Power of the Other than roads, parks and open spaces, green belts, and

Authority to  public amenities is changed to higher use, as’ specified in

levy Urban  the Uttar Pradesh Urban Planning and Development

Use Charge  (Assessment, Levy and Collection -of Land Use

Conversion Charge) Rules, 2014 as a result of revision

of master plan under sub-section (4} of section 8 or preparation of zonal
development plan under section 9, the Authority shall be entitled to levy
urban use charge on the owner of such land at the time of granting
permission under section 15 in such manner and at such rates as may be
prescribed:

Provided that where the master plan is prepared for the first time, no urban
use charge shall be levied upon the owner of such land.”

Repeal and saving 9. (1) The Uttar Pradesh Urban Planning and Development  U. P. Ordinance
Ordinance, 2023 is hereby repealed. no. 12 0f 2023
(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the principal Act as amended by
the Ordinance referred to in sub-section (1} shall be deemed to have
been done or taken under the corresponding provisions of the
principal Act as amended by this Act as if the provisions of this Act
were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Urban Planning and Development Act, 1973 (President's Act no. 11 of 1973)
- was enacted to provide for the ‘development of certain areas of Uttar Pradesh according to plan and for
matters ancillary thereto.

There is a possibility of upgradation of existing land use under the GIS based master plans of 59
cities of the State of Uttar Pradesh and new master plans of other cities of the State of Uttar Pradesh being
prepared under the AMRUT Yojna of the Government of India. Due to elevated land use proposed under
the new master plan, construction works done against land use under the present master plan were
regularized without any fee, and the same resulted in causing financial losses to the development
authorities. Therefore, in order to protect the development authorities from the aforesaid possible financial
losses it was decided to collect "urban use charges” at the time of approval of map for elevated land use,
levy a "special amenity fee" by defining infrustructure projects with heavy investment as "special amenity
facilities" under the aforesaid Act, and to make a provision in the aforesaid Act for revision of approved
master plans after ten years or carlier. : ‘

In view of the above, it was decided to amend the aforesaid Act to incorporate provisions
pertaining to "urban use charges”, "special amenity fee” and "revision of master plans”.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Urban Planning and Development (Amendment)
Ordinance, 2023 (U.P. Ordinance no. 12 of 2023) was promulgated by the Govemor on July 10, 2023.

This Bill is introduced to replace the aforesaid Ordinance.

' By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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. (&:)- i Amarfor s s SR, S e T g A fafdee R e,
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wTHat 1 yeew T B s

(dfe) freafaems & At ov 4y, ﬁﬁwhwmﬁ% ﬁ'&mﬁfﬁﬁ ﬁm‘r
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(arw) RreafRener & @& dfaer w37, a7 ofmdT w7, 3% Fttag s &)
e T aft o= witer o g T arftrefedt Y Pafos v g ag & s
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i F:1 Tt a7 et 7 & yarfow s i
(Ateg) Ut s afRrat & v i U s st e s o 5w s e
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FAT 3 FeafFemy $ e s sy F d5v § vt sageaar sauia 7407 ;

" 518 RPH Adhiniyam folder (vidhaika- 2023)-data 8e

P T _‘r

4
-

H
a

1

_- - - m‘v{ wl.n_mnf \r*_*‘_‘ffr;&#n



FER T34 SRS o, 21 3T, 2023

(a1s) AT aReg R g B gt ¥ qvnfe e, g
T s it % R sfafier = g, a6 it af e s e o
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(7=g) farfirs Rogt ¥ ddw § T8 wwed Fdsat w1 Ry w0 6 0@ e
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T FE I ATEECw A7 Ry wvas w9 F wfsg 757 § an et awg 3899 1= a1 giew §
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(=) Freafazma av fft ves agrfReme § aral F T SgemEe 99T |,

(@) = T e, o 3wty ar oAt g o flre & av swdfae 0

(2) W reATew FAURA GO 5T TR F 7F dIqHET ¥ TWE Sren 6 |
mmwmﬁﬁwﬁﬁnﬁmﬁmaﬁﬁmvﬁwmﬁﬁﬁm
werierg, e ar ofitefEe s amar &) n
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- ) No. 414(2YLXXIX-V-1-2023-1-(ka)-12-2023
" Dzzrea' Lucknow, August 21,2023
IN pursuance of the prowsmns of clause (3) of Articie 348 of the Const;tunon of lndla, the
Govemor is pleased to order the publication of the following English translation of the Uttar Pradesh
Jagadguru Rambhadmcharya Dlvyang Rajya Vishwavidyalay Adhiniyam, 2023 (Uttar Pradesh Adhiniyam
Sankhya 13 of 2023) as passed by the Uttar Pradesh Legislaturc and assented to by the Governor on
August 18, 2023, The Dwyang;an evam Sashaktlkaran Anubhag-3 is admlmstrahvely concerned with the‘_, o

satd Adhlmyam
T e
' THE UTTAR PRADESH JAGADGURU RAMBHADRACHARYA
DIVYANG STATE UNIVERSITY ACT, 2023
(U.P. Act No. 13 of 2023)
" [As passed by the Urtar Pradesh Legzslarure]s
AN
Acrt
i to upgrade and reconstitute the existing Jagadguru Rambhadracharya Divyang
V:shwawdyalay (Prwate University), Chitrakoot, established’ and ‘administrated by the

Jagadguru Rambhadracharya Divyang Shikshan: Sansthan, as: a State University in the
State and to provide for matter connected therewith and incidental thereto

IT Is HEREBY enacted: in the Seventy fourth year of the Repubhc of India as -
follows:-
(1) This Act may be called the . _Uttar _Pra-desh‘ Jagadguru  Short title and
Ramhhadracharya Divyang State University Act, 2023 . commencement

(2) It shall come into force on such: date as the. State Govenunent may, by
notification in the Official Gazette, appoint and different dates may be appointed for
d:ﬁ‘erent provisions of this Act.

2. In this Am,unlessthecontmmreqms, ' Definitions
(2) “Academie CounciI” means the Academic Councﬂ of the University;

(b) “constituent college™ means a co]lege or institation maimained by the
University;

() “employee” means an employee appomted by the University and
includes teachers and other staff of the University or a constituent college;

(d) “Executive Council” means the Executive Council of the University
constituted under section 21; :

' (e} "Govemof“ means the Governor of Uttar Pradesh.

() “General Council” means the General Council of the University
constituted under section 17;

() “hall” means a unit of residence for students maintained or recognized
T by the University, ora constltuent college
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(h) "Person with disability” means a person as defined in "The Rights
Of Persons With Disabilities Act, 2016; .

(i) “Jagadguru Rambhadracharya Sansthan” means the Jagadguru
Rambhadracharya Viklang Shikshan Sansthan, 4-F, Nawab Yusuf Road,
Allzhabad, a society registered “with the Registrar of Societies, Uttar
Pradesh under the Societies Registration Act, 1860;

(j) “other backward classes of citizens™ means the backward classes
of citizens specified in Schedule-1 of the Uttar Pradesh Public’ Services
(Reservation for Scheduled Castes, Scheduled Tribes and other Backward
Classes) Act, 1994;

(k) “prescribed” means prescribed by the Statutes;

(D) “Principal” in relation to a constituent college means the head of
the constitzent college and includes where there is no Principal, the Vice
) Principal or any other person for the tlme being appomted to act as
€ Principal;

(m) “Registrar” means the Registrar of the University appointed

under section 13; '
' (n) “Statutes” and “Ordinances” means respectlvely, the Statutes and

Ordinances of the University;

(o) “teacher” means a Professor, Associate Professor, Assistant
Professor or such other person as may be appomted for imparting
instruction or conducting research in ‘the University or in a constituent
college and includes the Principal of a constituent college;

(p) “University” means the Jagadguru Rambhadracharya Divyang
State University established and incorporated under section 3.

Incorporation of 3. (1) The Jagadguru Rambhadracharya Divyang University established under
Jagadguru the "Uttar Pradesh Jagadguru Rambhadracharya Divyang University Act, 2001" shall be
Rambhadracharya . , :

Divyang State  ©stablished as 2 body corporate by the name of Jagadguru Rambhadracharya Divyang
University State University under this ‘Act having perpetual succession and a common seal and shall

sue and be sued by the said name.

(2) The Chancellor, the first Vice-Chancellor and the first members of the
General Council, the Exccutive Council and the Academic Council, and all persons who
may hereafter become such officers or members, 5o long as they continue to hold such
office or membership, shall constitute the University.

" (3) The headquarters of the University shall be at Chitrakoot.

Effect of 4. On and from the appointed day,—

Incorperation

of the (a) any reference to Jagadguru:Rambhadracharya Divyang University in
“University

~ any law (other than this Act) or in any contract or other instrument shall be
deemed as a reference to the University;

(b} all properties, movable and immovable, of or belonging to the -
~ Jagadguru Rambhadracharya Divyang University shall vest in the University;

{©) all rights and liabilities of the Jagadguru Rambhadracharya Divyang
University shall be transferred to, and be the rights and liabilities of, the
University;
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(d) every person employed by the Jagadguru Rambhadracharya Divyang
University immediately before the appointed day shall hold his office or

“service in the University by the same tenure, at the same remuneration and
upon the same terms and conditions as he would have held the same if this
Act had not been passed, and shall continue te do so unless and until his
employment is terminated or until such tenure, remuneratlon and terms and
conditions are duly altered by the Statutes;

{e} any reference, by whatever form of words, to the Vice-Chancellor
and Pro-Vice-Chancellor of the Jagadguru Rambhadracharya Divyang
University in any law for the time being in force, or in any instrument or
other document, shall be construed as a reference respectively to the Vice-
Chancellor and the Pro-Vice-Chancellor of the University;

(f) the Vice-Chancellor of the University, appointed under the
provisions of the Uttar Pradesh Jagadguru Rambhadracharya Divyang
University Act, 2001 (U.P. Act 32 of 2001) shall be deemed to have been
appointed as the Vice-Chancellor under this Act, and shall hold office for a
period of three months or till such time the Vice-Chancellor is appointed,
whichever is earlier. .

5. The objectives of the Univetsity shall be, - Objectives of the

(a) to facilitate and promote studies, research and extension work in the UMversity
emerging areas including rehabilitation courses with focus on visual
impairment, hearing impairment, mental retardation, rehabilitation
engineering/technology, community based rehabilitations, rehabilitation
psychology, speech and hearing, locomotors and cercbral palsy, autism
spectrum disorder, .rehabilitation therapy, vocational counseling and
rehabilitation, social work/ administration ezc. through conventlonal teachmg
system,;

(b) to advance and dJssemlnate learning antl knowledge on dJsablhty and
related issues, including general education by regular mode of education;

{c) todevelop in the studemts and research scholars a sense of
responsibility to serve society in the field of disability by developing skills in
regard to special education, vocational and general education;

(d) to empower physically challenged students and provide them higher
education in an accessible environment along with other students;

(e) to hold examinations and confer degrees and other academic
distinctions; and

(f) to do all such things as are incidental, necessary or conducive to the
attainment of all or any of the objectives of the University.

6. The University may have constituent colleges but shall have no power to - No powerto

admnt any other college or institution to the privileges of affiliation. :‘:gl:tzt::;‘y
7. The powers and functions of the University shall be:- - Powers and
(a) to administer and manage the University and such centers for research, &:;":;’s"‘ii;’f‘he

education and instruction as are necessary for the furtherance of the obj ectwes
of the University; :

(b) to provide for instructions in such branches of knowledge of learmng
pertaining to disability, as the University may deem fit and to make provision
for research and for the advancement and dissemination of knowledgc of
disability;

(c) to sponsor and undertake research in all aspects of dlsablhty and social

- development;
(d) to prescribe qualifications and to regulate the admission of students to
. the University for a course of study for a degree or a diploma;

(¢) to organise and undertake extra mural teaching and extension services;

(f) to hold examinations and to grant diplomas-or certificates, and to
confer degrees and other academic distinctions on persons 'subject to such
conditions as the University may determine and to withdraw any such
diplomas, certificates, degree or other academic distinctions for goed and
sufficient cause; |
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(g) to confer honorary degree or other distinctions in such, manner as may ‘
be prescribed; —
{h) to fix, demand and receive fees and other charges; =
(i) to institute and maintain halls and hostels and.to recognize places of
residence for the students of the University and to withdraw such recognition
accorded to any such place of residence;
(j) to supervise and control the residence, and to regulate the discipline of
the students of the University, and to make arrangements for promoting their
health;
(k) to make arrangements in respect of the residence, discipline and
teaching of students; ‘ N
() to create academic, technical, administrative, ministerial and other
posts with the prior approval of the State Government;
(m) to regulate and enforce discipline among the employees of the
University and to take such disciplinary measures as may be 3
deemed necessary;
(n) to institute professorships, Associate Professorships, Assistant
Professorships, and any other teaching, academic or research posts required by
the University with the prior approval of the State Government;
_ (o) to appoint persons as professors,  Associate professors, Assistant
- Professors or otherwise as teachers and research scholars of the University;
(p) to institute and award fellowships, scholarship, prizes and medals;
(q) to provide for prmtmg, reproduction and publication of research and
other works and to organize exhibitions;
(r) to’ co-operate with any other organization in the matter of education,
training and research in disability, social development and allied subjects for
such purposes as may be agreed upon on such terms and condmons as the I
University may from time to time determine;
(s) to co-operate with institutions of higher leaming in any part of the
world having objects wholly or partially similar to those of the University, by
exchange of teachers and scholars and generally in such manner as may be
conducive to the common objects;
(t) to regulate the expenditure and to manage the accounts of the
University;
(u) to establish and mamtam within the premises of the University or
elsewhere, such class rooms and study halls as the University may consider
necessary and adequately furnish the same and to establish and maintain such
libraries and reading rooms as may appear convenient or necessary fot the \
University;
(V) to receive grants, subventions, subscriptions, donations and gifts for
the purpose of the University and consistent with the ob_]ecnves for which the
University is established; :
(w) to purchase, take on lease or accept as gifts or otherwise, any land or
building or works, which may be necessary or convenient for the purpose of
_the University, on such terms and conditions as it may think fit and proper, and -
to construct, or to alter and maintain, any such building or works;
(x) to sell, exchange, lease or otherwise dispose of all or any portion of the
properties of the University, movable or immovable, on such terms as it may
deem fit and proper without prejudice to the interest and activities of the
University:
Provided that where the properties have been created with the financial
assistance of the State or the Central Govemment prior-approval of the State v
Government shall be necessary;
(y) to draw and accept, to make and endorse to discount and negotiate
Government promissory notes and other promissory notes, bllls of exchange,
cheques or other, negotiable instruments;
(2) to execute conveyances transfer, re-conveyances, mortgages leases,
licenses and agreements in respect of property, movable or immovable
including Government securities belongmg to the University or to be acquired
for the purpose of the University with prior approval of the State Government;
(aa) to appoint in order to execute an instrument or transact any business of
the Umversnty, any person as it may deem fit;
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(ab) to enter into any agreement with Central Government, State
Government, the University Grants Commission or other authorities for
receiving grants; ,

(ac) to raise and borrow money on bonds, mortgages, promissory notes or
other obligations or securities, funded or based upon all or any of the properties
and assets of the University or without any securities, and upon such terms and
conditions as it may deem fit and to pay out of the funds of the University all
expenses incidental to the raising of money, and to repay and redeem any
money borrowed;

(ad) to invest the funds of the University or fund entrusted to the
University in or upon such securities and in such manner as it may deem fit and
from time to time transpose any investment;

(a€) to constitute for the benefit' of the academic, technical, administrative
and other staff, in such manner and subject to such conditions as may be
prescribed by the Statutes, such as pension, insurance, provident fund and
gratuity as it may deem fit and to make such grants as it may think fit for the
benefit of any employees of the University and te aid in establishment and
support of the associations, institutions, funds, trusts and conveyarice calculated
to benefit the staff and the students of the University;

(af) to do all such other acts and things as the University may consider
necessary, conducive or incidental to the attainments or enlargements of all or
any of its objectives.

8. The following shall be the officers of the University:—

_ (@) the Chancellor; ] .

(b) the Vice-Chaneellor;

(c) the Pro-Vice-chancellor;

(d) the Head of Departments;

() the Registrar; :

{f) the Finance Officer;

(g) such other officers as may be declared by the Statutes to be officers of

the University. . )

9. (1) The Govemor of Uttar Pradesh shall be the Chancellor of the University:

Provided that Raghviyo Jagadguru Swami Rambhadracharya shall be the
Chancellor for life. . - . ’

(2) The Chancellor shall, by virtue of his ¢ffice, be the Head of the University.

(3) The Chancellor shall have such powers as may be conferred on him by this
Act or the Statutes made thereunder. _

(4) Every proposal for the conferment of an honorary degree or distinction
shall be subject to the confirmation of the Chancellor. .

(5) The Chancellor shall, if present, preside at the convocation of the
University held for conferring degrees and may delegate to any officer of the University
such of his powers as he may consider necessary. :

10. (1) The Vice-Chancellor shall be a whole time salaried officer of the
University. The Vice-Chancellor shall be appointed by the Chancellor from amongst
_persons whose names are sent fo the Chancellor by the Committee constituted in
accordance with provisions of sub -section (2} : '

(2)The Committee referred to in sub-section (1) shall consist of the following
_ members , namely:-

(a) One member shall be the Additional Chief Secretary/Principal
Secretary/Secretary in-charge of the Divyangjan Sashaktikaran Vibhag of the
State. :

(b) One member shall be renowned disable personality to be nominated by
the State Government. :

(c) One member to be nominated by the General Council.

(3) The aforesaid committee shall recommend three names.

(4) The Chancellor shall give his assent to one of the three names
recommended by the such committee. '

(5) The Vice-Chancellor shall hold office for a term of three years from the
date on which he enters upon his office: :

Provided further that the Vice - Chancellor may by writing under his hand
addressed to the Chancellor resign his office, and shall cease to hold his office on the
acceptance by the Chancellor of such resignation.
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(6) Subject to the provisions of this Act, the emoluments and other conditions
of service of the Vice-Chancellor shall be such as may be prescribed. .

* (7) The Vice-Chancellor shall not be entitled to the benefit of any pension,
insurance or provident fund.

(8) The State Government may appomt any sultable person to the office of
Vice-Chancellor for a term not exceeding six months if the vacancy in the office of
Vice-Chancellor occirs or is likely to occur by reason of leave or any other cause, not
being resignation or expiry of term, of which a report shall forthwith be made by the
Registrar to the Chairperson of the General Council.

(9) If in the opinion of the General Council, the Vice-Chancellor wilfully omits
or refuses to carry out the provisions of this Act or abuses the powers vested in him, or if
it otherwise appears to the General Council that the continuance of the Vice-Chancellor
in office is detrimental to the interest of the University, it may, after making proper
inquiry which shall be completed preferably within six months, recommend the removal
of the Vice-Chancellor to the Chancellor by an order. The Chancellor may remove the
Vice-Chancellor from the office.

(10} During the pendency or contemplation of any inquiry referred to in
sub-section (9) the State Government may order that till further orders,-

(a) such Vice-Chancellor shall refrain from performing the functions of the
office of Vice-Chancellor, but shall continue to get the emoluments to which he
was otherwise entitled under sub-section ( 6) .

(b) the functions of the office of the V;ce-Chancellor shall be performed by
the.person specified in the order.

{(11) The Vice-Chancellor shall,—

(a) ensure that the provisions of this Act and the Statutes are duly observed
and shall have all powers as are necessary for that purpose ;

(b) subject to the specific and general directions of the Executive Council,
the Vice-Chancellor shall exercise all powers of the Executive Council in the
management and administration of the University;

(c) convene the meetings of the General Council, the Executive Council, the
Academic Council and shall perform all other acts, as may be necessary to give
effect to the provisions of this Act ;

{d) have all powers relating to the proper mdintenance of discipline in the
University.

(12} If, in the opinion of the Vice-Chancellor, any emergency has arisen, which
requires immediate action, he shall take such action as he deems necessary and shall
report the same for confirmation in the next meeting of the authority concerned which in
the ordinary course would have dealt with the matter.

11. A Pro-Vice-Chancellor may be appointed by the Vice-Chancellor in such
manner and shall exercise such powers and perform such duties as may be prescribed.

12. Head of Department shall be appointed by the Vice-Chancellor in such
manner and shall exercise such powers and perform such duties as may be prescribed.

13. (1) The Registrar shall be a whole time officer of the University. He shall be
appointed by the State Government from amongst the senior officers of the State having
adequate experience in the field of disability and having high qualification.

(2) The Registrar shall be the ex-officic Secretary of the Executive Council.

- Academic Councif, but shal! not be deemed to be a member of any of these authorities.

(3) The Registrar shall;-

(a) comnly with all dlrecnons and orders of the Executive Council and the
Vice-Chancellor;

(b) be the custodian of the records, commeon seal and such other property of

~ the University as the Executive Council shall commit to his charge;

(c) issue all notices convening meeting of the Executive Council, the
Academic Council , the Finance Committee, the faculties, the Board of Studies
and of any committee, appointed by the authorities of the University;
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_ {(d) keep the minutes of all meetings of the Executive Council, the
" Academic Council , the Finance Committee, the faculty and any committee
appointed by the authontles of the University;

(e) conduct the official correspondence of the Executive Councal and the
Academic Council ;

(f) supply the Chancellor the copies of the agenda of the meetings of the
authorities of the University as soon as they are issued and the minutes of the
meetings of the authorities ordinarily within a2 month of the holding of the
meeting ;

{(g) call a meeting of the Executive Council forthvnth in an emergency,
when neither the Vice-Chancellor nor the officer duly authorised is able to act
and to take its directions for carrying on the work of the University ;

(h) represent the University in suits or proceedings by or against the

University, sign powers of attoney and verify the pleadings or depute

representatives for the purpose ;

(i) be directly responsible to the Vice-Chancellor for the proper discharge of
his duties and functions ;

(j) perform such other duties as may be assigned to him from time to time,
by the Executive Council or the Vice-Chancellor under the provisions of this

Act or the Statutes ;

{(4) In the event of the post of the Reglstrar remammg vacant for any reason, the
Vice-Chancellor may authorise any officer in the service of the University to exercise
such powers, functions and duties of the Registrar as he deems fit.

14. (1) There shall be a Finance Officer for-the Umvers1ty, who shall be
appointed by notification by the State Government and the salary and allowances
thereof shall be paid by the University.

(2) The Finance Officer shall;-

(a) present the budget (annual estimates) and the statement of account to the
Executive Council and also draw and disburse funds on behalf of the
University ;

(b) speak in and otherwise take part in the proceedings, pertaining to
matters of finance, of the Executive Council except voting ;

(c) ensure that no expenditure which is not authorized in the budget, is
incurred by the University ( otherwise than by way of investment ) ;

(d} disallow any proposed expenditure whlch may contravene the prowsmn
of this Act or Statutes;

(e) ensure that no financial irregularity is committed and take steps to set
right any irregularities pointed out during audit ;

(f) ensure that the property and investments of the University are duly
preserved and managed ;

(g) to exercise general supervision over the funds of the University ;

(h) advise ih financial matter either suo motu or on his advice being sought;

(i) collect the incomes, disburse the payments and maintain the accounts of
the University ;

(i) ensure that the registers of buildings , lands items of furniture and
equipments are maintained up to date and that stock checking of  equipment
and other consumable material is conducted regularly in the University ;

(k) probe into any unauthorized expenditure and other financial
irregularities and suggest to the competent authonty, dlscnphnary action against
persons at fault;

() perform such other duties in respect of financial matters as may be
assigned to him by the Executive Council or the Vice-Chancellor.

(3) In the event of the post of the Finance Officer remammg vacant for any

. reason, the Vice-Chancellor may authorize any officer in the service of the University
to exercise such powers, functions and duties of the Finance Officer as he deems fit.

(4) The Finance Officer shall have access to such records and documents and
he may require the production of such records and decuments and the furnishing of
such information pertaining to affairs of the University as in his opinion shall be
necessary for the discharge of his duties.
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15.(1) Subject to the Statutes made for the purpose every other officer or
employee of the University shall be appointed under written contract setting out the
conditions of service as prescribed by the Statutes which shall be lodged with the
University and a copy thereof shall be furnished to the officer or employee concerned.

(2) Any dispute arising out of the contract between the University and any of
its officers or employees shall, at the request of the officer or the employee concerned, -
or at the instance of the University be referred to a Tribunal for arbitration consisting of
three members-appointed by the Executive Council as prescribed by the Ordinances.

16. The following shall be the authorities of the University:-

(i) the General Council;
(ii) the Executive Council;
" (iii) the Academic Council;
(iv) the Finance Committee; and
(v) such other authorities as may be prescribed.

17. There shall be a General Council of the Umvers1ty which shall consist of

the following members, namely:-
1. Ex-officio Members

(i) The Chancelior who shall be the Chairperson of the General Council; «

(i) The Additional Chief Secretary/Principal Secretary/Secretary in charge
of the department of Divyangjan Sashaktikaran Vibhag or his nomineg;

(iii} The Commissioner for persons with disabilities, Government of Uttar
Pradesh;

(iv) The Chairperson, Rehabilitation Council of India or his nominee;

(v) The Vice-Chancellor of the University, who shali be the Secretary of the

General Council.
11. Nominated Members

(vi) a Vice-Chancellor of a University of Uttar Pradesh to be nominated by

the State Government;
(vii) four persons of eminence to be nominated by the State Government;

18. (1) The term of the office of the nominated members of the General
Council shall, subject to the provision of sub-section (2) and (3}, be two years.

(2) A nominated member of the General Council shall cease to be such
member if his nomination as such is withdrawn by the nominating body or person, as
the case may be.

(3) A nominated member of the General Council shall cease to be a member,
if he resigns or becomes of unsound mind, or becomes insolvent or is convicted of a
criminal offence involving moral turpitude or if a2 member other than the Vice-
Chancellor accepts a full time appointment in the University or if he fails to attend three
consecutive meetings of the. General Council without the leave granted by the
Chairperson or acts against the interests of the University.

(4) A nominated member of General Council may resign his office by a letter
addressed to the Chairperson and such resignation shaIl take effect as soon as it is
accepted by the Chalrperson

(5) Any vacancy in the General Council shall be ﬁl]ed by nomination, of a
person by the respective authority entitled to make the same and the person so.
nominated shail hold office so long only as the member in whose place he is nominated
could hold office if the vacancy had not occurred.

19, The Genera! Council shall have the following powers, namely:-

(i} to exercise the powers and functions of the University referred to in
section 7 except where such powers are given to some other authorlty or officer of the

_ University under the prowswns of this Act;

(i1} to review from time to time the bread policies, and programmes of the
University and to take measures for the improvement and devclopment of the
University; _
(iii} to consider and pass resolutions as deemed fit on the annual report,
financial estimates, annual accounts and the audit reports on such accounts;

(iv) to delegate all or any of its powers to the Vice-Chancellor or any
committee or any sub-committee or to any one or more of its members, and

(v) to perform such other functions as it may deem neccessary for the
efficient functioning and administration of the University.
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20. (1) The General Council shall meet at least once in a year.

.(2) The Chairperson shall preside over the meeting of the General Council
and in his absence, any member duly authorized by the Chairperson shall preside over
the meeting.

(3) One tlurd of the total number of members of the General Councll shall
form a quorum for a meeting.

(4) Each member shall have one vote and if there be equality of votes on any
question to be determined by the General Council, the Chairperson or the person
presiding over the meeting shall, in addition, have a casting vote.

(5) If urgent action by the Genera! Council becomes nccessary, the
Chairperson may permit the business to be transacted by circulation of papers to the
members of the General Council. The action proposed to be taken shall not be taken
unless agreed to by one-third of the total members of the General Council. The action
so taken shall be forthwith intimated to all the members of the General Council and the
papers shall be placed before the next meeting of the General Council for
confirmation.

(6) A report of the working of the University during the previous year, together
with a statement of receipts and expenditure, the balance sheet as audited, and the
financial estimate shall be presented by the Vice-Chancellor to the General Council in
the annual meeting,

21.(1) The Executive Council shall be chief executive body of the University.

(2) The administration, management and control of the University and the
income thereof shall be vested in the Executive Council which shall control and
administer the property and funds of the University.

22. (1) The Executive Council shall consist of the following members,
narnely:- '
(i) The Vice-Chancellor;
(ii) The Director, Dwyang]an Sashaktikaran Vibhag, Government of Uttar
Pradesh;
(iii) The Director, Higher Education, Government of Uttar Pradesh;
(iv) The Registrar of the University;
(v) Three eminent persons in the ﬁeld of education nominated by the

Chancellor;

(vi) Three persons of social eminence nominated by the State

Government;

(vii) Two whole time senior Professors of the University, by rotation
according to seniority;

(2) The Vice-Chancellor shall be the Chairperson of the Executive Council
and the Registrar shall be the Secretary of the Executive Council.

23, (1) Where-a person has become a member of the Executive Council by
reason of the office or appointment he holds, his membership shall terminate when he
ceases to hold that office or appointment.

(2) A nominated member of the Executive Council shall cease to be a
member thereof if he resigns or becomes of unsound mind or becomes insolvent or is
convicted of a criminal offence involving moral turpitude or, if member other than, the
Vice-Chancellor or a member of a faculty accepts a full time appointment in the
University or if he fails to attend three consecutive meetings of the Executive Council
without the leave granted by the Chairperson of the Executive Council or acts against

. the interests of the University.

(3) Nominated members of the Executive Council shall relinquish their
membership on the expiry of three years from the date on which they become members
of the Executive Council unless the membership of the Executive Council is
previously terminated as provided in the foregoing sub-sections but shall be cligible
for re-nomination or re-appointment, as the case may be.

(4) A member of the Executive Council other than ex-officio member may
resign his office by a letter addressed to the Chairperson of the Executive Council and
such resignation shall take effect as soon as it is accepted by the Chairperson of the
Executive Council.

(5) Any vacancy in the Executive Council shall be filled either by
appointment or nomination, as the case may be, by the respective authority empowered
to make such appointment or nomination and on the expiry of the period of the
vacancy such appointment or nomination shall cease to be effective.
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Powers and 24. Without prejudice to the provisions of section (21), the Executive Council
functions of  ¢ha1] have the following powers and functions:-

the Executive . : . . . . . -
Council (i) to create teaching posts in the University and to determine the

qualifications, émoluments and duties attached thercto with the prior approval of
the State Government after considering the recommendations of the Academic
Council;

(i) to appoint from time to time, Professors, Associate Professors,
Lecturers, other members of the teaching staff, the Librarian and such other
members of the teaching staff as may be necessary on the recommendations of
the Selection Committee constituted by statutes for the purpose;

(iii) to create admninistrative, ministertal and other necessary posts to
determine the minimum qualifications and emoluments of such posts with the
prior approval of the State Government; :

(iv) to manage and regulate the finances, accounits investments, property,
business and all other administrative affairs of the University;

(v) to invest any money belonging to.the University including any unapplied
income in such stock funds, shares or securities, as it may, from time to time
deem fit or in the purchase of immovable property in India, with the like power
of varying such investments from time to time; '

(vi) to transfer or accept transfers of any movable or immovable property on
behalf of the University:

Provided that no immovable property shall be transferred to the third party
without the prior approval of the State Government;

(vii) to enter into, vary, carryout and cancel contracts on behalf of the
University and for that purpose to appoint such officers as it may deem fit;

(viii) to provide the buildings, premises, furniture and apparatus and other
means needed for carrying on the work of the University;

(ix) to entertain, adjudicate and to redress any grievances.of the Officers, the
teachers, students and employees of the University who may, for any reason,
feel aggrieved; .

(x) to appoint examiners and moderators, and if necessary to remove them
and to fix their fees, emoluments and traveling and other allowances, after
consulting the Academic Council;

(xi) to select 2 common seal for the University and to provide for the custody
of the seal;

(xii) to make such statutes as may, from time to time be considered necessary
for regulating the affairs and the management of the University and to alter,
modify and to rescind them;

(xiii) to delegate any of its powers except the powers to make statutes to any
Officer or Authority either temporarily or permanently; and

(xiv) to exercise such other powers and to perform such other duttes as may
be conferred or imposed on it by or under this Act.

Reservation in 25. (1) The Executive Council may, by statutes, provide for reservations of seats

:;;z:s:;’:;‘:nfl to the residents of the State of Uttar Pradesh and members of Scheduled Castes,
Schieduted Tribes and Other Backward Classes as defined in the Uttar Pradesh Public
Services (Reservation for Scheduled Castes, Scheduled Tribes and Other Backward
Classes) Act, 1994 in admission to the various courses.

(2) The Executive Council shall, by statutes, provide for not less than fifty

percents seats reserved for persons with disabilities in admissions to the various courses.

(3) The: provisions of the Uttar Pradesh Public Services (Reservation for

Scheduled Castes, Scheduled Tribes and Other Backward Classes) Act, 1994 and the
orders and instructions .. sued from time to time by the State Government with respect to
reservation shall be applicable to the posts to be filled by direct recruitment or by
promotion in every existing teaching or non—teaching- staff of the University.
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26. (1) The Executive Council shall meet at least once in three months and not
less than fifteen days notice shall be given to the members thereof for such meeting.

" {2) The Chairperson of the Executive Council shall preside over a meeting
of the Executive Council, and in his absence the members present shall elect a person
from amongst themselves to preside over the meeting.

(3) One-third of the total number of members of the Executive Council, shall
form the quorum at any meeting thereof.

(4) Each member of the Executive Council shall have one vote and if there
shall be equality of votes on any question to be determined by the Executive Council, the
Chairperson of the Executive Council, or as the case may be, the member presiding over
that meeting shall, in addition, have a casting vote.

27. (1) Subject to the provisions of this Act or the statutes made.in this behalf
the Executive Council may by resolution, constitute such standing committees or appoint
ad-hoc committees for such purposes and with such powers as it may think fit for
exercising any power or discharging any function of the University or for enquiring into,
reporting or advising upon any matter relating to the University.

(2) The Executive Council may co-opt persons to a standing committee or an
ad-hoc committee as it considers suitable and may permit them to attend the meetings of
the Executive Council.

28. The Academic Council shall be the academic body of the University and
shall, subject to the pravision of this Act and the Statutes, have power of conirol and
general regulation of and be responsible for the maintenance of standards of instructions,
education and- examination of the University and shall exercise such other powers and
perform such other functions as may be conferred upon or assigned to it by this Act or
the Statutes. It shall have the right to advise the Executive Council on all academic
matters.

29.(1) The Academic Council shall consist of the following members, namely:-

(i} the Vice-Chanceilor, who shall be the Chairperson thereof;

(ii) three persons from amongst the educationists of repute or men
of letters or members of any profession or eminent public men, who are not in
service of the University nominated by the Chairperson in consultation with the
General Council;

(iii} all the Heads of the Departments of the University;

(iv) one Professor for each Department nominated by the Vice-Chancellor
by rotation to be; . - '

(v) two members of the teaching staff, one each representing the Professor
and the Associate Professor.of the University.

{2) The term of the members other than ex-officio members shall be two year.

(3) Where a person has become a member of the Academic Council by reason
of the office or appointment he holds, his membership shall terminate when he ceases to
hold such office of appointment. ,

(4) A member of the Academic Council shall cease to be a member thereof if he
resigns or becomes of unsound mind or becomes insolvent or is convicted of a criminal
offence involving moral turpitude or if a member other than the Vice Chancellor or a
member of faculty accepts full time appointment in the University or if he fails to attend
three consecutive meetings of the Academic Council without the leave of the
Chairperson of the Academic Council. _

(5) Unless the membership of the Academic Council thereof is previously
terminated as provided in the foregoing sub-sections, the nominated members of the
Academic Council shall relinquish their offices on the expity of two years from the date
on which they become member of the Academic Council but shall be eligible for re-
nomination or re- appointment, as the case may be. .

(6) A member, of the Academic Council other than an ex-officio member may
resign his office by a letter addressed to the Chairperson of the Academic Council and
such resignation shall take effect as soon as it has been accepted by the Chairperson of
the Academic Council.
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(7) Any vacancy in the Academic Council shall be filled cither by appointment
or nomination, as the case may be, by the respective authorities to make the same.

30. Subject to the provisions of this Act or the statutes, the Academic
Council shall in addition to all other powers vested in it, have the following powers,
namely:-

(i) to report on any matter referred to or delegated to it by the General
Council or the Executive Council; .

(ii) to make recommendations to the Executive Council with regard to the
creation, abolition or classification of teaching posts in the University and the
qualifications, emoluments and duties attached thereto;

(iii) to formulate and modify or revise schemes for organization of the
faculties and to assign to such faculties their respective subjects and also to
report ‘the Executive Council as to the expediency of the abolition or sub
division of any faculty or the combination of one faculty with another;

(iv) to promote research within the University and to require, from time to
time, report on such research;

(v) to consider proposals submitted by the faculties;

(vi) to lay norms and to appoint committees for admission to the
University;

(vii) to recognize diplomas and degrees of other Universities and
Institutions and to determine their equivalence in relation to the diplomas and
degree of the University;

(viii} to fix, subject to any conditions accepted by the General Council, the
time, mode and conditions of competitions for fellowship, scholarship and
other prizes and to award the same;

(ix) to make recommendations to the Executive Council in regard to the
appointment of examiners and if necessary their removal and the fixation of
their fees, emoluments and travelling and other expenses;

(X) to make arrangements for the conduct of examinations and to fix dates
for holding them;

(xi) to declare the results of the various examinations or to appoint
committees or officers to do so, and to make recommendations regarding the
conferment or grant of degrees, honors, diplomas, licenses, titles and marks of
honor;

(xii} to award stipends, scholarship, medals and prizes and to make other

- awards in accordance with the regulations and such other conditions as may be
attached to the awards; .

{xiii) to publish list of prescribed or recommended text books and to
publish syllabus of the prescribed courses of study;

{xiv) to prepare such forms and registers as are, from time to time,
prescribed by Statutes; and '

{xv) to perform, in relation to academic matters, all such duties and to do
all such acts as may be necessary for the proper carrying out the provisions of
this Act and the statutes.

31.(1) The Academic Council shall meet as often as may be necessary, but not
less than twice during an academic year.

(2) The Chairperson of the Academic Council shall preside over the
meeting of the Academic Council, and in his absence, the members present shall elect
a person from amongst themselves to preside over the meeting,

(3) One third of the total number of members of the Academic Council shall
form the quorum for a meeting of the Academic Council.

(4). Each member of the Academic Council shall have one vote and if there
shall be equality of votes on any question to be determined by the Academic Council,
the Chairperson of the Academic Council, or as the case may be, the member presiding
over the meeting shall, in addition, have a casting vote. . -

32. (1) There shall be a Finance Committee consisting of the following
members, namely:-

(i) the Vice-Chancellor who shall be the chairperson thereof:

(i1) one professor, by rotation, to be nominated by the General Council ;

(iif) one member nominated by the Executive Council from amongst its
members;
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(iv) the Registrar;
{v) the Finance Officer who shall be its Member Secretary.

(2) The nominated members of the Finance Committee shall hold office for a
period of two years.

(3) The Finance Commmae shall have the fo]lowmg powers, duties and
funétions, namely:- -

(i) to examine and scrutinize the annual budget of the University and to
make recommendations on financial matters to.the Executive Council;

(i) to consider all proposals for new expenditure and to
make recommendations to the Executive Council; '

(iit) to consider the periodical statements: of accounts and to review the
finances of the University from time to time and:to consider re-appropriation
statements and audit reports to make recommendations to the Executlve
Council; :

(iv) to give its views and to make recommendations to the Executlve
Council on any financial matter affecting the University either on its own
initiative or on reference from the Executive Council orthe Vice Chancellor.
{4) Unless a proposal having financial implication lias been recommended by

the Finance Committee, the Executive Counci} shall not take decision thereon and if

the Executive Council disagrees with the recommendations of the Finance

Committee, it shall return the proposal to the Finance Committee with the reason for

the disagreement and .if the Executive Council’ again disagrees with the

recommendations of ‘the Finance Committee then: the decision of the Executive

Council shall be final.

33. The constitution; powers and functions. of the: other authoritics of the-

University shall be such as'may be:prescribed..

-34. (1) Notwithstanding, that the General Council', the Executlve Council, the
Academic Council or any other. authority or body of the University is not duly
constituted: or there is.a:deféct in its:constitution or re - constitution at any time, no act

or proceeding of any authonty, committee or body of the University shall be invalid -

merely-by reasons of~
. (a) any vacancy imer-defect in- the corsstitution thereof, ot

by any.defect in the election, nomination er appointment of a person-

acting as a member theteto; or
(c) any irregularity in its procedure not affecting the merits of the case.
(2) No resolution of any authority or body ef the University shall be deemed
to be invalid on account of any frregularity in the service of notice upon any member
Provided that the proceedings of such authority or body if not prejudicially affected by
such irregularity.

35. Subject to the provisions of this Act, the Stamtes may provide for any of

the following matters; namely:-

(2) the constitution, power and duties of the authomles of the University;’

(b} the selection, appointment and term of office of the members of the
authorities of the University, including the continuance in office of the first
menibers, and the filling in of vacancies in their membership, and all other
matters relating to these authorities for which it may be necessary or desirable
to provide;

(c) the powers and dntles of the oﬂicers teachers, stafﬁ'emp]oyees of the
University;

{d) the classification and recruitment (including minimum qualifications
and experience) of teachers of the University, the maintenance by them of
their annual academic progress, report the rules of conduct to be observed by
them, and their emoluments and other conditions: of service (including,
provisions relating to voluntarily/compulsory retirement etc.);

(¢) the recruitment (including minimum qualification, experience) and
their emoluments and other conditions of service (including provisions
relating to voluntarily/compulsory retirement) of persons appointed to other

posts under the University;
$18 RPH Adhiniyam folder (vidhaika- 2023)-ata 8¢

Other
Authorities
Proceedings

of Authorities
of Bodies not
invalid.

Statutes



Powerto
amend the
Statutes
Ordinances

Power to
amend

Ordinances -

Selection
Committee

518 RPH Adhiniyam folder (vidhaika- 2023)-data Be

120 -

TaR U<Y IRV [AE, 21 IR, 2023

(f) the constitution  of pension, provident fund, ‘gratui'ty, General Insurance -

Scheme (GIS), medical atlowance, insurances, Leave Travel Concession, two
children fee reimbursements, family pensmn, soft loans etc and other
allowances/emoluments, establishment of insurance schemes for the benefit of
officers, teachers, stafﬁ’employees of the University; =«

(g) the institution of degrce diplomas, post graduate dlplomas and other .

academic distinctions;

(h) the conferment of honorary degrees;

(i) the withdrawal of degrees and diplomas and other academic distinctions;

(j) the establishment, amalgamation, abolition and recognition of entities;

(k) the leave and other rules, if not stated here, of University shall be same
as rules of U.P. Government; :

(1) the establishment, abolition and recognition of halls and hostels
maintained by the Umvers1ty,

(m) the institution of scholarshjps fellowshlps, studentshlps bursaries,
medals, enough financial prizes for research along with certificates,
awards efc.; :

‘(n) the holdmg of convocation;

(0) all other matters which by this Act are to be or may be provxded for by
the Statutes.

36. The General Council may, with the prior approval of the State Government,

- make new or additional Statutes or amend or repeal the Statutes.

37. (1) Subject to the provisions of this Act or the Statutes, the Ordinances may
provide for all or any of the following matters, namely:-

(a) admission of students to the University and their enrolment and
continuance as such;

(b) the courses of study to be lmd down for all degrees and other academic
distinctions of the University;

(¢) the award of degrees and other academlc distinctions:

(@ the conditions of the award of fellowships, scholarships, studentships,
medals and prizes;

(e) the conduct of cxaminations and the conditions and mode of
appointment and duties of examining bodies, exammers invigilators, tabulators and
moderators;

(f) the fee to be charged for admission to the examinations, degrees and
other academic distinctions of the University;

(g) the conditions of residence of the students at the University or a
constituent college;

(h) maintenance of discipline among the students of the University or a
constituent college,

(i) all other matters which by this Act, or r the Statutes are required to be or
may be provlded for by the Ordinances.

(2) The first Ordinances shall be made by the Vlce-Chancellor with the
previous approval of the State Government and the Ordinances so made be amended,
repealed or added to at any time by the Executive Council in the manner prescribed by the
Statutes.

38. The Academic Council may, with the approval of Executwe Council, make
new or additional Ordinances or amend or repeal the Ordinances, sub_]ect to the approval
of the State Government.

39. (1) The Executive Council shall constitute a Selection Committee for making
recommendations to the Executive Council for appointment to the posts of teachers and
other employees in the University.

' (2) The selection' committee shall consist of the following members,
namely:- -
(1) the Vice-Chancellor who shall be the Chairperson of the Committee for ail

teaching posts dnd the non-teaching posts of Group'. A' and Group 'B';

(ii) the Registrar shall be the Chairperson of the committee for all non-

teaching posts of Group 'C' and Group 'D';

(iii) the Head of the Department concerned, if any who.is not lower in rank
than that of the post for which selection is to be made;
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(iv) (a) Where an appointment is to be made for any teaching post, three
experts nominated by the Chancellor- from amongst a panel of names
recommended by the Academic Council and approved by the Executive
Council: .

Provided that till the constitution of Academic Council and Executive
Council the above referred experts shall be nominated by the Vice-Chancellor.

(b} Where an appointment is to be made to any post other than concerned
with teaching, the Registrar shall constitute the selection committee as per the
Provisions of the Uttar Pradesh Procedure for Direct Recruitment for Group "C"
Posts (Outside the Preview of The Uttar Pradesh Public Service Commission)
Rules, 2002 as amended from time to time. '

40. (1) The final authority responsible for maintenance of discipline among the
students of the University shall be the Vice-Chancellor. His directions in that behalf shall
be carried out by the Heads of the Department, hostels and institutions of the University.

(2) Notwithstanding anything contained in sub-section (1) the punishment of
debarring a student from the examination or rustication from the University or a hostel or
an institution, shall on the report of the Vice-Chancellor be considered and imposed by
the Executive Council:

Provided that no such punishment shall be imposed without giving to the
student concerned-a reasonable opportunity of being heard.

41. Every employee or student of the University or of a constituent college
shall, notwithstanding anything contained in this Act, have a right to appeal within such
time as may be prescribed, to the Executive Council against the decision of any officer
or authority of the University or of the principal of any such college, as the case may be,
and thereupon the Executive Council may confirm, modify or reserve the decision
appealed against.

42. The University shall constitute for the benefit of its employees such -

provident or pension fund and provide such insurance scheme as it may deem fit in such
manner and subject to such conditions as may be prescribed.

43. If any question arises as to whether any person has been duly elected or
appointed as, or is entitled to be a member of any authority or any body of the
University, the matter shall be referred to the Chancellor whose decision thereon shall be
final. '

44. Where any authority of the University is given power by this Act or the
Statutes to appoint committees, such committees shall, save as otherwise provided,
consist of any or all the members of the authority concerned and of such other persons, if
any, as the authority in each case may think fit.

45. Any casual vacancy among the members, other than ex-officio members, of
any Authority or body of the University shall be filled in the same manner in which the
member whose vacancy is to be filled up, was chosen, and the person filling the vacancy
shall be 2 member of such authority or body for the residue of the term for which the
person whose place he fills would have been a member,

46. (1) Notwithstanding anything contained in this Act and the statutes-the first
Vice-Chancellor shall be appointed by the State Government for three years in such
manner and on such conditions as may be deemed fit. The Vice-Chancellor may, with
the previous approval of the State Government and subject to the availability of funds,
discharge all or any of the functions of the University for the purpose of carrying out the
provisions of this Act and the Statutes and for that purpose he may exercise any powers
or perform any duties, which by this Act and the Statutes are to be exercised or
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performed by any authority of the University until such authority comes into existence as '

provided by this. Act and the statutes. :

(2) Till such time as the first Ordinances are not made under sub-section (2) of
section 37, in respect of the matters that are to be provided for by the Ordinances under
or the Statutes under this Act, the relevant provisions of the Statutes and the Ordinances
made immediately before the commencement of this Act under the provisions of the
Uttar Pradesh Jagadguru Rambhadracharya Divyang University Act, 2001 (U.P. Act 32
of 2001) shali be applicable insofar as they are not inconsistent with the provisions of
this Act. '
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" 47. (1) The University shall establish a permanent endowment fund of at least
rupees five crores which may be increased by notification issued in this behalf by the
State Government, from time to time.

(2) The University shall have power to invest the permanent endowment fund
in such manner as may be prescribed.

(3) The University may transfer any amount from the general fund or the
development fund to the perrnanent endowment fund.

(4) Any.amount exceeding the minimum amount specified in sub section (1)
may be withdrawn from the permanent endowment fund by the University for the
purposes of development of the University.

Fund of the 48. (1) The University shall establish a Fund to be called the "University Fund”
University consisting of,-

(i) any contribution or grant or loan by the State Government and Central
Government ; .

(ii) the income of the University from all sources ;

(it} the money received by the University by way of grants, loans, glfts
donations, benefactions, bequests or endowments and other grants, if any;

(iv) the money received by the University from the collaborating
industries in terms of the provisions of the Memorandum of Understanding entered
between the University and the industry, for establishment of sponsored chairs,
fellowships or infrastructure facilities of the University ; and

(v) the money received by the University in any other manner or from any

~7

other sources.
(2)The surplus fund of the Umversny shall be deposited in Nationalised
Banks or invested in such manner by the Executive Council on the recommendation of
the Finance Committee or as per instructions of the State Government from time to time

in that behalf .
' (3) The Fund of the University shall be applied towards the expenses of the
University including expenses incurred in the exercise of its powers and discharge of its.

functions by or under this Act.

Maintenance of 49. (1) The Annual Accounts and the balance sheet of the University shall be

the fund prepared under the directions of the Executive Council. _

(2) The accounts of the University shall, at least once in a year, be audited by
the Director, Local Funds Accounts, Uttar Pradesh or by such persor or persons as the
State Government may authorize in this behalf,

(3) The accounts when audited shall be published by the Executive Council .
and a copy of the accounts together with the audit report shall be placed before the
General Council and shall alsc be submitted to the State Government.

(4) The Annual Accounts shall be considered by the General Councll at its
annual meeting. The General Council may pass resolutions with reference thereto and
communicate the same to the Executive Council. The Executive Council shall consider
the suggestions made by the General Council and take such action thereon as it deems fit.
The Executive Council shall inform the General Council at it's next meetmg, all actions

' taken by it or the reasons for not taking actions.
Annual report 50. (1) The Executive Council shall prepare before such date as ‘may be prescnbed
' by the Statutes , the financial estimates for the ensuing year and place the same before the
General Council.

(2) The Executive Council may, in case where the expenditure in excess of the
amount provided in the budget is to be incurred or in cases of urgency for reasons to be
‘recorded in writing, incur expenditure subject to such restrictions and conditions as may
be prescribed. Where no provision has been made in the budget in respect of such excess

' . expenditure a report shall be made to the General Council at its next meeting.

Surcharge 51. (1) An officer specified in section 8 shall be liable to surcharge for the loss,
waste or,misapplication of any money or property of the University, if such loss, waste or
misapplication is a direct consequence of his neglect or misconduct.

(2) The procedure of surcharge and the manner of recovery of the amount
involved in such loss, waste or misapplication shall be such as may be prescribed.
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52. A copy of any receipt, application, notice, order, proceeding or resolution of Mode of proof

any authority or committee of the University, or other documents in possession of the &7
. . . .. .. . University

University or any entry in any register duly maintained by the University, if certified by 4

the Registrar, shall be received as prima facie evidence of such receipt, application,

-notice, order, proceeding resolution or document or the existence of entry in the register

and shall be admitted as evidence of the matters and transaction therein recorded where

the original thereof would, if produced have been admissibie in evidence.

53. No suit, prosecution or other legal proceedings shall lie against and no Indemnity
damages shall be claimed from the University, the Vice-Chancellor, the authorities or -
officers of the University or any other person in respect of anything which is done or
purported to have been done in good faith in pursuance of this Act or any statutes.

54. The State Government shall have the powers to issue direction from time to Power to issue

time as may required for compliance of the provision of this Act and the Statutes made directions

thereunder and any other law for the time being in force and the University shall be
bound to comply with such directions. * '

55. All contracts relating to the management and administration of the Execution of
University shall be expressed as made by the Executive Council , and shall be contracts ontrets
executed by the Vice-Chancellor where the value of the contracts is above ten lakh rupees
and by the Registrar, where its value does not exceed ten lakh rupees.

56.(1) The State Government may for the purpose of removing difficulties Removal of
particularly in relation to the transition from the existing provisions of the Uttar Pradesh &ifficulties
Jagadguru Rambhadracharya Divyang University Act, 2001 to the provisions of this Act,
by order published in Gazette, may direct that this Act shall, during such period, as may
be specified in the order, have effect subject to such adaptations whether by way of
modification, addition or omission as it may deem to be necessary or expedient:

Provided that no such order shall be made after two years from the date of
commencement of this Act.

{2) Every order made under sub-section (1) shall be laid before both the
Houses of the State Legislature.

(3) No order under sub-section (1) shail L:¢ called in question in any council on
the ground that no difficulty as is referred to in sub-section (1) existed or required to be
removed.

* 57. The State Government may transfer to the University buildings, lands and Transfer of
any other property whether movable or immovable for use and management by the Property
University on such conditions and subject to such limitations as the State Government
may deem fit for the purposes of this Act.

58. Whenever the University receives funds, from any Government, the Spomsored
University Grants Commission or other agencies sponsoring a scheme to be executed by schemes
the University, notwithstanding anything in this Act and Statutes,

(a) the amount so reccived shall be kept by the University separately
from the Fund of the University and utilized only for the purposes of the scheme ; and
(b) the staff required to execute the scheme shall be recruited in
accordance with the terms and conditions stipulated by the sponsoring
organization. .
59. The University shall have power to grant Degrees, Diplomas and other Grant of degree,

academic distinctions and titles under this Act. mploma ete. by
the University

60, If not less than two - third of the members of Academic Council, recommend Honorary
that an honorary degree or academic distinction be conferred on any person on the ground €8
that he is in their opinion by reason of eminent attainment and position, fit and proper to
receive such degrees or academic distinction, the General Council may by a resolution,
decide that the same may be conferred on the person recommended. .
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61. (1) The General Council, may, on the recommendation of the Executive
aDegreeors  Couneil, withdraw any distinction, degree diploma or privilege conferred on or granted to S
any person by a resolution passed by the majority of the total membership of the General
Council and by a majority of not less than two - third of the members of the General I
Council present and voting at the meeting, if such person has been convicted by a Court
of law, for an offence , which in the opinion of the General Council involves moral
turpitude or if he has been guilty of gross - misconduct.
(2) No action under this section shall be taken against any person unless hg has
been given an opportunity to show cause against the action proposed to be taken.
(3) A copy of the resolution passed by the General Council shall be immediately
sent to the person concerned.
(4) Any person aggrieved by the decision taken by the General Council may
appeal to the Chancellor within thirty days from the date of the receipt of such resolution.
(5) The decision of the Chancellor in such appeal shall be final. '
State 62, (1) The State Government shall have the power to cause an inspection to be
Govenments  made by such person or persons as it may direct of the University, its buildings,
?:spw::i,:n ang libraries, laboratories, museum, workshop, and equipments, institution or centre ;
inquiry maintained and also of the teaching, and other works conducted by the University and of
the conduct of examination held by the University, and to cause an inquiry to be made in
like manner in respect of any matter connected with the administration, academic affairs
and finances of the University. :
(2) The State Government shall in every matter referred to in
sub-section (1) give notice to the University of its intention to cause an inspection or an
inquiry to be made and the University shall be entitled to be represented thereat.
(3) The State Government shall communicate to the University its views with
reference to results of such inspection or inquiry and advise the University for the
action to be taken in the matter.
(4) Where the University does not, within the reasonable time, take action to the
satisfaction of the State Government, the State Government may issue such
directions to the University as it thinks fit and the University shall comply with such
directions.
. Repealand 63. (1) The Uttar Pradesh Jagadguru Rambhadracharya Divyang U.P. Actno. 32
savings University Act, 2001 (Act no. 32 of 2001) and the Uttar Pradesh gfrjg‘“a‘ni‘!’m 3 :
' Jagadguru Rambhadracharya Divyang State Umversny Ordinance, 2023 ;50,4 ) ' ¥
are hereby repealed.
(2) Notwithstanding such repeal all appointment made, orders
issued, degrees and other academic distinctions conferred, diplomas and
certificates awarded, privileges granted, or other things done (including
the registration of graduates) under the Uttar Pradesh Jagadguru
Rambhadracharya Divyang University Act, 2001 { U.P. Act no. 32
of 2001) shall be deemed to have been respectively made, issued, R
conferred, awarded, granted or done under the corresponding provisions of
this “Ordinance and, bxcept as otherwise provided by this Ordinance or
the Statutes, continue in force unless and until they are superseded by any
order made under this Ordinance or the Statutes.
" (3) Notwithstanding such repeal anything done or any action taken.
Under the Uttar Pradesh Jagadguru Rambhadracharya Divyang State
University Ordinance, 2023 shall be deemed to have been done or taken
under the corresponding provision of this Act.
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STATEMENT OF OBJECTS AND REASONS

{3\ The Uttar Pradesh Jagadguru Rambhadracharya Divyang University Act, 2001 (U.P. Act no. 32 of
' 2001) has been enacted to establish and incorporate a University sponsored by Jagadguru
‘Rambhadracharya Divyang Siksha Sansthan, Chitrakoot Dham in the State.

Due to his inability to operate the University owing to his old age and limited financial resources,
the Chancellor of Jagadguru Rambhadracharya Divyang University requested the State Government to
., incorporate it as a State University. '

In view of the above, the memorandum of understanding between the State Government and the
»~ Chancellor Raghviyo Jagadguru Swami Rambhadracharya to incorporate and establish the aforesaid
I University as a State University was approved by the Cabinet on 31.01.2023. On the basis of the said
memor:;mdum' of Understanding, it was decided to establish Jagadguru Rambhadracharya Divyang

» Vishwavidyalaya as a State University.

- lSince_ the State Legislature was not in session and immediate legislative action was necessary to
. implement the aforesaid decision, the Uttar Pradesh J agadguru Rambhadracharya Divyang
. Vishwavidyalaya Ordinance, 2023 (Uttar Pradesh Ordinance no. 13 of 2023} was promulgated by the
. Governor on July 18, 2023.
The Uttar Pradesh Jagadguru Rambhadracharya Divyang State University, Bill 2023 is introduced
to replace the aforesaid Ordinance.

By order,

ATUL SRIVASTAVA,
Pramukh Sachiv.

L
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No. 420(2)/LXXIX-V-1-2023-1(ka)-13-2023
Dated Lucknow, August 21,2023
IN pursuance:_ of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Maal
Aur Sewa Kar (Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 14 of 2023) as passed

by the Uttar Pradesh Legislature and assented to by the Governor on August 18, 2023. The Rajya Kar
Anubhag-2, is administratively concerned with the said Adhiniyam. '

THE UTTAR PRADESH GOODS AND SERVICES TAX
; (AMENDMENT) ACT, 2023
(U.P. Act No. 14.of 2023)
[As passed by the Uttar Pradesh Legislature)
AN
. Act
further to amend the Uttar Pradesh Goods and Services Tax Act, 2017,

IT IS HEREBY enacted in the Seventy-fourth Year of the Republic of India as
follows:-

Short title and 1. (1) This Act may be called the Uttar Pradesh Goods and Services Tax
commencement (Amendment} Act, 2023.
‘ (2) The provisions of this Act shall come into force on such date as the State
- Goveriment may, by notification in the Official Gazette, appoint:
Provided that different dates may be appointed for different provisions of
this Act.
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. In the Uttar Pradesh Goods and Services Tax Act, 2017 (heremafter referred to as
the "principal Act™), in section 10,—
(a) in sub-section (2), in clause (d), the words "goods or" shall be omitted,
(b) in sub-section (2A), in clause (¢), the words "goods or" shall be omitted.
. 3. In section 16 of the principal Act, in sub-section (2),— -

(i) in the second proviso, for the words "added to his output tax liability, along with
interest thereon", the words and figures "paid by him along with interest payable under
section 50" shall be substituted,

(ii) in the third proviso, afier the words "made by him", the words "to the supplier”
shall be inserted.

4. In section 17 of the principal Act,—

{a) in sub-section (3), in the Explanation, for the words and figure "except those
specified in paragraph 5 of the said Schedule”, the following shall be substituted,
namely:—

"except,—

(i) the value of activities or transactions specified in paragraph 5 of the said
Schedule; and

(i) the value of such activities or transactions as may be prescribed in respect of
clause (a) of paragraph 8 of the said Schedule.”;

(b) in sub-section (5), after clause (f), the following clause shall be inserted,
namely:— '

"(fa) goods or services or both received by a taxable person, which are used or
intended to be used for activities relating to his obligations under corporate social
responsibility referred to in section 135 of the Companies Act, 2013;".

5.In section 23 of the principal Act, for sub-section (2), the following sub-section
shall be substituted and shall be deemed to have been substituted with effect from the 1%
day of July, 2017, namely:—

"(2) Notwithstanding anything to the contrary contained in sub-section (1) of
section 22 or section 24, the Government may, on the recommendations of the Counci,
by notification, subject to such conditions and restrictions as may be specified therein,
specify the category of persons who may be exempted from obtaining registration under
this Act." '

6. Tn section 30 of the principal Act, in sub-section {1),—

(a) for the words "the prescribed manner within thirty days from the date of service
of the cancellation order:", the words "such manner, within such time and subject to such
conditions and restrictions, as may be prescribed.” shall be substituted,

(b) the proviso shall be omitted.

7. In section 37 of the principal Act, affer sub-section (4), the following sub-section
shall be inserted, namely:—

"(5) A registered person shall not be allowed to fumlsh the details of outward
supplies under sub-section (1) for a tax period after the expiry of a period of three years
from the due date of furnishing the said details: ,

Provided that the Government may, on the recommendatlons of the Council, by
notification, subject to such conditions and restrictions as may be specified therein, allow
a registered person or a class of registered persons to furnish the defails of outward
supplies for a tax period under sub-section (1), even after the expiry of the said period of
three years from the due date of furnishing the said details.”

8. In section .39 of the principal Act, after sub-section (10), the following sub-
section shall be inserted, namely:—

"(11) A registered person shall not be allowed to furnish a return for a tax period
afler the expiry of a period of three years from the due date of fumishing the said return:

Provided that the Government may, on the recommendations of the Council, by
notification, subject to such conditions and restrictions as may be specified therein, allow
a registered person or a class of registered persons to furnish the return for a tax period,
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even after the expiry of the said period of three years from the due date of furnishing the
said return."

9. Section 44 of the principal Act shall be renumbered as sub-section (1) thereof,
and after sub-section (1) as so renumbered, the following sub-section shall be inserted,
namely:—

"(2) A registercd person shall not be allowed to furnish an annual return under
sub-section (1) for a financial year after the expiry of a period of three years from the
due date of furnishing the said annual return:

Provided that the Government may, on the recommendations of the Council, by
notification, and subject to such conditions and restrictions as may be specified therein,
allow a registered person or a class of registered persons to furnish an annual return for
a financial year under sub-section (1), even afier the explry of the said period of three
years from the due date of furnishing the said annual return.”

10. In section 52 of the principal Act, after sub-section (14), the following
sub-section shall be inserted, namely:—

"(15) The operator shall not be allowed to furnish a statement under sub-section

(4) after the expiry of a period of three years from the due date of furnishing the

said statement:

Provided that the Government may, on the recommendations of the Council, by
notification, subject to such conditions and restrictions as may be specified therein,
allow an operator or a class of operators to furnish a statement under sub-section (4),
even after the expiry of the said period of three years from the due date of furnishing the
said statement.”

11. In section 54 of the principal Act, in sub-section (6), the words "excluding the
amount of input tax credit provisionally accepted,” shall be omitted.

12.In ‘section 56 of the principal Act, for the words "from the date immediately
after the expiry of sixty days from the date of receipt of application under the said sub-
section till the date of refund of such tax”, the words "for the period of delay beyond
sixty days from the date of receipt of such application till the date of refund of such tax,
to be computed in such manner and subject to such conditions and restrictions as may
be prescribed” shall be substituted.

13.1n section 62 of the principal Act, in sub-section (2),—

(a) for the words "thirty days", the words "sixty days" shall be substituted,
(b) the following proviso shail be inserfed, namely:— '

"Provided that where the registered person fails to furnish a valid return within
sixty days of the service of the assessment order under sub-section (1), he may furnish
the same within a further period of sixty days on payment of an additional late fee of
one hundred rupees for each day of delay beyond sixty days of the service of the said
assessment order and in.case he furnishes valid return within such extended period, the
said assessment order shall be deemed to have been withdrawn, but the liability to pay
interest under sub-section (1) of section 50 or to pay late fee under section 47 shall
continue.”

14. For section 109 of the principal Act, the following section shall be substituted,
namely:—

"109. Subject to the provisions of this Chapter, the Goods and Services Tax

Appellate Tribunal constituted under Central Goods and Services Tax Act, 2017

shall be the Appellate Tribunal for hearing appeals against the orders passed by

the Appellate Authority or the Revisional Authority under this Act.

15. Section 110 and 114 of the principal Act shall be omitted.

16. Insection 117 of the principal Act,—
(a)  in sub-section (1), for the words “State Bench or Area Benches”, the
words “State Benches” shall be substituted,;
(b) in sub-section (5), in clauses (a) and (b}, for the words “State Bench or
Area Benches”, the words “State Benches” shall be substituted
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7. In section 118 of the principal Act, in sub-section (1), in clause (a), for the
words “National Bench or Regional Bench™, the words “Principal Bench” shall be
substituted.

18. In section 119 of the principal Act,——

. (a) for the words “National or Regional Benches”, the words *Principal Bench”

shall be substituted,
(b} for the words “State Bench or Area Benches”, the words “State Benches”
shall be substituted.
19. In section 122 of the principal Act, afier sub-section (1A), the following sub-
section shall be inserfed, namely:—
“(1B) Any electronic commerce operator who—
(i) allows a supply of goods or services or both through it by an unregistered
person other than a person exempted from registration by a notification issued
- under this Act to make such supply;
(ii) allows an inter-State supply of goods or services or both through it by a
person who is not eligible to make such inter-State supply; or - _
(iii) fails to furnish the correct details in the statement to be furnished under
sub-section (4) of section 52 of any outward supply of goods effected through it

by a person exempted from obtaining registration under this Act, shall be liable to

pay a penalty of ten thousand rupees, or an amount equivalent to the amount of
tax involved had such supply been made by a registered person other than a
person paying tax under section 10, whichever 1s higher.”

20. In section 132 of the principal Act, in sub-section (1),

(2) clauses (g}, (j) and (k) shall be omitred,;

(b) in clause (I}, for the words, brackets and letters “clauses (a) to (k)", the
words, brackets and letters “clauses {a) to (f) and clauses (h) and (i)" shall be
substituted,

(c) in clause (iii}, for the words “any other offence”, the words, brackets and
letter "an offence specified in clause (b)," shall be substituted,

Y (d) in clause (iv), the words, brackets and letters “or clause (g) or clause (j)"
shall be omitted. -
21. In section 138 of the principal Act,—
(a) in sub-section (1), in the first proviso,—
(i) for clause (a), the following clause shall be substituted, namely:—
. “(a) a person who has been allowed to compound once in respect of any of the
! offences specified in clauses (a) to (f), (h), (i) and (1) of sub-section (1) of section
: 132"

e

(if) clause (b) shall be omitted,
(iii) for clause (c), the following clause shall be substituted, namely:—

“(c) a person who has been accused of committing an offence under clause (b) of
sub-section (1) of section 132;"

(iv) clause () shall be omitted;

(b) in sub-section (2), for the words "ten thousand rupees or fifty per cent of the
tax involved, whichever is higher, and the maximum amount not being less than thirty
thousand rupees or one hundred and fifty per cent. of the tax, whichever is higher", the
words “twenty-five per cent of the tax involved and the maximum amount not being
more than one hundred per cent of the tax involved" shall be substituted.

22. After section 158 of the principal Act, the following section shall be inserted,
namely:—

“158A. (1) Notwithstanding anything contained in sections 133, 152 and 158, the

following details furnished by a registered person may, subject to the provisions of

sub-section (2), and on the recommendations of the Council, be shared by the
commen portal with such other systems as may be notified by the Government, in
such manner and subject to such conditions as may be prescribed, namely:—
(a) particulars furnished in the application for registration under section 25
or in the return filed under section 39 or under section 44;
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(b) the particulars uploaded on the common portal for preparation of invoice, th
details of outward supplies furnished under section 37 and the particulars uploaded on
the common portal for generation of documents under section 68;

(c) such other details as may be prescribed.

(2) For the purposes of sharing details under sub-section (1), the consent shall be
obtained, of—

(a) the supplier. in respect of details furnished under clauses {a), {b) and (c) of
sub-section (1); and ;
(b) the recipient, in respect of details furnished under clause (b) of sub-section
(1), and under clause (c) of sub-section (1) only where such details include
identity information of the recipient, in such form and manner as may be
prescribed.
(3) Notwithstanding anything contained in any law for the time being in force, no
action shall lie against the Government or the common portal with respect to any
liability arising consequent to information shared under this section and there shall be
no impact on the liability to pay tax on the relevant supply or as per the relevant

return.”.
Retrospective 23. (1) In Schedule 1II to the principal Act, paragraphs 7 and 8 and the
exemption to Explanation 2 thereof (as inserted vide section 31 of U.P.Act 45 of 2018) shall be
certain activities  deemed to have been inserted therein with effect from the 1% day of July, 2617.
and transactions in (2) No refund shiall be made of all the tax which has been collected, but which
Schedule il tothe  would not have been so collected, had sub-section (1) been in force at all material
Uttar Pradesh times.
Goods and
Services Tax Act )
Repeal and saving 24. (1) The Uttar Pradesh Goods and Services Tax UP. Ordinance
{Amendment) Ordinance, 2023 is hereby repealed. no, 14 of 2023

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times,

STATEMENT OF OBJECTS AND REASONS

‘ The Uttar Pradesh Goods and Services Tax Act, 2017 (U.P. Act no. 1 of 2017) (hereinafter
teferred to as the " said Act”) has been enacted to make provision for levy and collection of tax on intra-
State supply of goods or services or both by the State of Uttar Pradesh and for matters connected therewith
or incidental thereto.

According to the provisions of Article 246 A(1) of the Constitution of India, both the Parliament
and the State Legislature have the power to make laws for the imposition of Goods and Services Tax. On
the recommendation of GST Council, certain amendments were made in the Central Goods and Services
Tax Act, 2017 (Act no. 12 of 2017) vide the Finance Act, 2023 (Act no. 8 of 2023), which was enacted by
the Parliament and received the assent of the President on 3 1* March, 2023.

In view of the above, it was decided to amend the said Act to incorporate the amendments made
in the Central Goods and Services Tax Act, 2017 at the State level and to maintain uniformity in the
Central Act and the State Act.

Since the State Legislature was not in session and immediate legisiative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Goods and Services Tax {Amendment) Ordinance,
2023 (U.P. Ordinance no. 14 of 2023) was promulgated by the Governor on 24" July, 2023.

This Bill is introduced to replace the aforesaid Ordinance. '

By order,

ATUL SRIVASTAVA,
Pramukh Sachiv.
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No. 415(2)/LXXIX-V-1-2023-1-ka-14-2023
Dated Lucknow, August 21, 2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Shiksha Sewa Chayan Aéyog Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 15 of 2023) as passed
by the Uttar Pradesh Legislature and assented to by the Governor on August 17, 2023, The Uccha Shiksha

Anubhag-5 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH EDUCATI(jN SERVICE SELECTION COMMISSION
ACT, 2023

(U.P. ACT No. 15 of 2023)
[As passed by the Uttar Pradesh Legislature)
AN
ACT -

To provide for the establishment of Uttar Pradesh Education Service Selection
Commission for selection of teachers of non-government aided colleges, aided minority
colleges affiliated and associated with a University governed by the Uttar Pradesh State
Universities Act, 1973 or non-government aided intermediate colleges, higher secondary
schools, high schools or attached primary schools governed- by the Intermediate
Education Act, 1921 or non-government aided minority intermediate colleges or minority
higher secondary schools or minority high schools or attached minority primary schools
covered under Intermediate Education Act, 1921 or the schools run and managed by
Uttar Pradesh Basic Education Board, Prayagraj and non-government aided junior high
schools and attached primary schools and non-government aided minority junior high
schools and attached primary schools of the Uttar Pradesh Basic Education Board
governed under the Uttar Pradesh Basic Education Act, 1972 or teachers in institutions
run by the Atal Residential School Committee or for selection of instructors in certificate-
level State Industrial Training Institutes under the Uttar Pradesh Government Industrial
Training Institutes (Instructors and Foreman Instructors) Service Rules, 2021 and to
conduct and organize Uttar Pradesh Teacher Eligibility Test and for matters connected
therewith and incidental thereto.

IT IS HEREBY enacted in the Seventy-Fourth Year of the Republic of India as
follows:-
: CHAPTER-]
PRELIMINARY
1. This Act may be called the Uttar Pradesh Educatlon Service Selection

Commission Act, 2023.

2. (1) In this Act, unless the context otherwise requires,-
(a) “Appointing Authority” means the authority empowered to make
appointment in the relevant Acts/Service rules/University Statutes, as the
case may be ; ‘
(b) “Authorized Officer” means the Director or any other person
authorized by the State Government for this purpose ;
(c) “Board” means-the Uttar Pradesh Board of Secondary Education,
Prayagraj, or the Uttar Pradesh Basic Education Board, Prayagraj, or the
State Council for Vocational Training, Uttar Pradesh, Lucknow, for
secondary education, basic education and industrial fraining, respectively;
(d) “Chairpersen” means the Chairperson of the Commission and
includes any other person performing, in the absence of the Chairperson
for the time being, the functions of the Chairperson;
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(e) “Commission” means the Uttar Pradesh Education Service Selection
Commission established under section 3,

(f) “Director” means the Director of Higher Education, or Director of
Secondary Education, or Director of Basic Education, or Director of
Minority Welfare, or Director of Training and Employment, and Director
General of Atal Residential School, and it includes Joint Director of Higher
Education and Joint Director of Secondary Education, Basic Education;

(g) “Institution” means any of the following institutions:-

(i) an affiliated or associated non-government aided college, aided
minority college to which the privilege of affiliation has been granted by a
University governed by the Uttar Pradesh State Universities Act, 1973 (U.P.
Act no, 10 of 1973), respectively. '

(ii) a non-government aided Intermediate College or a Higher Secondary
School or a High School and attached primary school recognized under the
Intermediate. Education Act, 1921 (U.P. Act no. 2 of 1921);

(iii) a non-government aided minority intermediate college or minority
higher secondary school or minority high school and attached primary
school recognized under the Intermediate Education Act, 1921;

(iv) a school run and managed by the Uttar Pradesh Basic Education
Board; ) ‘ )

v) nori-govemment aided junior high~ schools and attached primary
schools recognized by Uttar Pradesh Basic Education Board;

(vi) an aided minority junior high school and attached primary- school
governed by the Uttar Pradesh Basic Education Board;

(vii) Certificate-level Government Industrial Training Institutes operated
under the Departnient of Vocational Education and Skill Development;

(viii) Atal Residential Schools run by the Atal Residential School
Committee. . : - :

(h) “Instructor” means a person employed for imparting training in
certificate-level Government Industrial Trainming Institutes under the
Department of Vocational Education and Skill Development; '

(1) “Management” in relation to an institution means the management
committee or person or authority vested with the power to manage and
conduct the affairs of that institution;

(i) “Member” means a member of the Commission;

(k) “Other Backward Classes of Citizens” means the backward classes of
citizens specified in Schedule-l of the Uttar Pradesh Public Services
{Reservation for Scheduled Castes, Scheduled Tribes and Other Backward
Classes) Act, 1994 (U.P. Act no. 4 of 1994);

(I) “Prescribed” means prescribed by rules made under this Act;

{m) “Regulation” means any regulation made under section 28;

{n) “Teacher” means a person employed for imparting instruction in
an institution and includes a Principal or Vice-Principal or a Headmaster;

{0) “Year of recruitment” means a period of twelve months
commencing from the first day of July of a calendar year.
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(2) Words and expressions used herein and not defined but defined in the Uttar
Pradesh State Universities Act, 1973 (U.P. Act no. 10 of 1973), Intermediate Education
Act, 1921 (U.P. Act no. 2 of 1921), Uttar Pradesh Basic Education Act, 1972 (U.P. Act no.
34 of 1972), Uttar Pradesh Government Industrial Training Institutes (Instructors and
Foreman Instructors) Service Rules, 2021, shall have the same meanings as respectwely
assigned to them in the said Acts, Rules and Statute.
CHAPTER-II
" ESTABLISHMENT AND FUNCTIONS OF THE COMMISSION -

3. (1) With effect from such date as the State Government may by notification
appoint in this behalf, there shall be established a Commission to be called the “Uttar
Pradesh Education Service Selection Commission.”

Establishment
of the
Commission

" (2) The Commission shall be a body corporate. It shall exercise powers

throughout the State of Uttar Pradesh and its headquarter shall be at Prayagraj.
4. (1) The Commission shall consist of a Chairperson and twelve members who
shall be appointed by the State Government.
(2) A person shall be qualified for appointment as Chairperson if he/she,—

- (a) is or has been a member of the Indian Administrative Service and has
held the post of Principal Secretary or equivalent thereto in the State
Government; or

(b) is or has been a Vice-Chancellor of any Umver51ty established by law or
. {c) is or has been a Professor of any University established by law for at
least ten years and has at least three years of administrative experience.

(3) Of the members,-
(a) onc shall be a person who is or has been a member of the Indian

Administrative Service and has held the post.of Secretary or any other equivalent

post under the State Government;

(b} one shall be a person, who is or has been, not below the rank of Jomt
Director, Higher Education, whose services have been of an excellent order;

- (c) one shall be a person, who is or has been, not below the rank of
Additional Director, Vocational Education, whose sérvices have been of an
excellent category, .

{d) one shall be a person, who is or has been, not below the rank of Joint
Director, Secondary Education, whose services have been of an excellent
category;

(e) one shall be a person who is or has been, not below the rank of Joint
Director, Basic Education, whose servicés have been of an excellent category;

(D) one shall be a person who has ‘been a member of the Judicial service
(District ] udge level) with distinguished service;

(g) Six shall be educationists whose services have been outstanding and who,
in the opinion of the State Government, have made significant contributions to
the field of education.

(4) Every appointment under this section shall take effect from the date on which
it is notified by the State Government.

5. (1) Subject to the provisions of this Act, the Chairperson shall hold office for a
term of three years from the date of appointment and shall not hold office as such after
attaining the age of sixty-five years, whichever is earlier. Subject to the provisions of this
Act, the Member shall hold office for a term of three years from the date of appomtment
and shall not hold office as such-after attaining the age of sixty-five years, whichever is
earlier.
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Power of State
Government to
remove the
Chairperson and
Members

Power to Associate

-Staff of the
-Commission

Powers and Duties
of the Commission

(2) No person shall be a Chairperson or member for more than two terms.
%,

f

£
WV

+ (3) A Chairperson or member may resign from his‘her office by writing undex<ZETs>

his/her hand addressed to the State Government, but he/she shall continue in office until
his/her resignation is accepted by the State Government. _

(4) The office of the Chairperson and members shall be full-time, and the terms
and conditions of their service shall be such as the State Government may, by order,
direct. ‘

6.-(1) The State Government may, by order, remove from office the Chalrperson
or any member, if he ,-

(2) is adjudged insolvent by a Court; or

(b) engages, during his term of office, in any paid employment outside the
duties of his office; or

{c) is, in the opinion of the State Government, unfit to continue in office by
reason of infirmity of mind or body or of proved misconduct; or

{d) is liable to any disqualification under this Act or the rules made

thereunder. . )

" Explanation :Where a Chairperson or member becomes in any way concerned
or interested in any contract or agreement made by or on behalf of any institution or
participates in any way in the profits thereof or in any benefit or emolument arising
therefrom, otherwise than as a member, he shall, for the purpose of clause (c), be deemed
to be guilty of misconduct.

(2) The procedure for the investigation and proof of misconduct under this
section shall be such as may be prescribed. :

7. The Commission may associate with itself, in such manner and for such
purpose, any person whose assistance or advice it may desire to have in canymg out any
of the provisions of this Act.

8. (1) The Secretary, the Controller of Examinations, the Controlier of Finance,

~and the Deputy Secretary of the Commission shall be appointed by the State Governmerit

on deputation for a term not exceeding three years, and other conditions of his service
shall be such as the State Government may, by order, determine. -
(2) Subject to such directions as may be issued by the State Government in this
behalf, the Commission may appoint such other employees as it may deem necessary for
the efficient performance of its functions under this Act and on such terms and conditions
of service as it deems fit.
9. The Commission shall have the following powers and duties, namely:-

(a) to prepare puidelines on matters relating to the method of direct
recruitment of teachers or instructors;

(b) to conduct examinations, where necessary, and hold interviews and select
candidates for appointment as teachers or instructors; :

. (¢) to conduct and organize the Uttar Pradesh Teacher Eligibility Test;

(d) to select and invite experts and to appoint examiners for the purposes of
clause (b); '

(e) to make recommendations regarding the appointment. of selected
candidates;

(f) to obtain penodlcal returns or other information from institutions
regarding the strength of the teachers or instructors and the vacancies for the
appointment of teachers or instructors from Authorlzed Officer through State

- Government;

(g) to fix the emoluments and travelling and other allowances of the expcrts

(h) to administer the funds placed at the disposal of the Commission:

(i) to perform such other duties and exercise such other powers as may be

prescribed or as may be incidental or conducive to discharge of its functions

under this Act or the rules or regulations made thereunder; .
() to follow the provisions of the policy/procedure made from time to time
by the Department of Personnel Uttar Pradesh regardmg selectlon/appomtment
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determine the number of vacancies to be reserved for the candidates belonging to the
Scheduled Castes, the Scheduled Tribes and Other Backward Classes of citizens in
accordance with the Uttar Pradesh Public Services (Reservation for Scheduled Castes,
Scheduled Tribes and Other Backward Classes) Act, 1994 (U.P. Act no. 4 of 1994), and
persons belonging to economically weaker sections in accordance with the Uttar Pradesh
Public Services (Reservation for Economically Weaker Sections) Act, 2020 (U.P. Act no.
10 of 2020) and other directions issued by the Government from time to time, and notify

-

the vacancies to the Commission in such manner and through such officer or authority as
may be prescribéd. The Commission shall decide the eligibility and accordingly advertise
the vacancies received in the manner as may be prescribed.

(2) The procedure of selection of candidates for direct recruitment to the posts of
teachers or instructors shall be such as may be prescribed.

(3)Regarding - appointment in religious and linguistic minority educational
institutions for maintaining quality of education, process of selection shall be completed
by compulsorily inviting educationist of that particular religion and language (having
knowledge of theology and culture) as experts. h

11. (1) The Commission shall, as soon as may be, after a vacancy is notified under
sub-section (1) of section 10, conduct, wherever necessary, examinations or interviews or

" conduct the examination and interview of the candidates and prepare a panel/list of those
found most suitable for appointment.

(2) The panel referred to in sub-section (1) shall be forwarded to the prescribed
-officer or Authorized Officer referred to in sub-section '(1) of section 10 in such manner as
may be prescribed.

(3) After the receipt of the panel under sub-section (2), the prescribed officer or
Authorized Officer shall, in the prescribed manner, intimate the Appointing Authority of
the names of the selected candidates in respect of the vacancies notified under sub-section
(1) of section 10.

:(4) The Appointing Authority shall, within a period of thirty days from the date of
receipt of such information, issue appointment letters to such selected candidates and
facilitate the selected candidate to join the duties in the prescribed manner.

(5) Where such selected candidate fails to join the post of a teacher or instructor in
such institution within the time allowed in the appointment Ictter or within such extended
time as the Appointing Authority may allow in this behalf, or where such candidate is
otherwise not available for appointment, the Authorized Officer shall, on the request of.
Management, intimate in the prescribed manner, fresh name or names from the panel/list
forwarded by the Commission under sub-section (2). Such time limit shall be up to a
maximum of one yearafter the date of issuing of the appointment letter.

(6) If the Management/ Appointing Authority fails to issue appointment letter to a
selected candidate on reasonable grounds (the Management/ Appointing Authority is to
" mention the appropriate reason) then a panel of remaining candidates from the list/panel of
candidates under sub-section (1) will be made available to the Institute only once. Still, if
the Management/Appointing Authority fails to issue appointment letter then the concerned
post will be abolished as per the prescribed method.
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CHAPTER- 11

APPOINTMENT OF SELECTED TEACHERS/INSTRUCTORS
12. Every appointment of a teacher or instructor shall be made by the
Appointing Authority only on the recommendation of the Commission, and any
appointment made in contravention of the provisions of this Act shall be void:

Provided that the appointment of a tcacher or instructor by transfer from one-- -
institution to another or by promotion in any institution or the appointment of a teacher -
or instructor as a dependent of an employce dying in harness cases may be made as per

the provisions given in the relevant Acts or rules or regulations.

13. (1) Wherc any person, in accordance with the provisions of this Act, is
entitled to be appointed as a teacher or instructor but is not so appeinted by the
Appointing Authority within the time provided for the same, he may appcal to the
Director or any officer authorized by him for a direction under sub-section (2) of this
section.

(2) As far as may bc within onec month from the date of receipt of an
application under sub-section (1), the Director or an officer authorized by him may hold
an inquiry, and if he is satisficd that the Appointing Authority has failed to appoint the
applicant as a teacher or instructor as per the provisions of this Act, he may, by order,
direct -

(a) the Appointing Authorify to appoint the applicant as a teacher or instructor with
immediate effect and to pay him salary from the date specificd in the order; and

(b) the concerned Head of the Institution to take work from the applicant as a
teacher or an instructor.

(3) The amount of salary, if any, due to such teacher or instructor shall, on a
certificate issued by the Director or an officer authorized by him in this behalf, be
recoverable by the Collector as arrears of land revenuce from the property belonging to or
vested in the socicty or body running the Institution.

14. If any sclected candidate recommended by th¢ Commission in the
panel/list sent under the provisions of scction 11 fails to join the allowed Institution due
to crroneous requisition or appointment of a dependent of an employee dying in harness
or any order of the Hon’ble Supreme Court or High Court or abolition of the post, or any
other reason (the Management is to mention the specific rcason), the following
procedure shall be adopted:-

{a) Concerned sclected candidate shall submit his representation before the Director,
mentioning the reasons for him not taking charge;

(b} The Dircctor shall, after detailed enquiry on the representation submitted by the
candidate, fix responsibility against the responsible Institution or Appointing
Authority for sending erroncous requisition and. send a report to the Commission
with his recommendation for adjustment of the selected candidate;

(c) On the basis of the report and recommendation of the Director, the Commission
shall adjust the selected candidate against the non-advertised requisition and shail
scnd, or make available, as may be prescribed, the sclected panel/list to the
Appointing Authority after adjustment;

(d) On the basis of the panci/list sent under clausc (c), the ‘Appointing Authority

shall ensure the joining of the selected candidate as per the provisions of section 11,
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15. The Commission may require to furnish such information or return
regarding the matters referred to in section 9 as it thinks fit, from the Authorized Officer
through State Government and the Authorized Officer shall accordingly comply with the
same. . : .
16. The conditions of service of teacher or instructor can be decided as per the
provisions given in the relevant Acts/ Service Rules/ Regulations/ University Statutes, as
the case may be.

) CHAPTER- IV
ANNUAL REPORTS AND ACCOUNTS
17. (1) The financial management of the Commission shall be done in

accordance with the rules laid down in Financial Handbook, Volumes 1, 2, 3 and 5:
Provided that the Commission may, with prior approval of the State

Government, frame special regulations in respect of such matters as it may consider

necessary. .

(2) The expenditure of the Commission shall be incurred from the grants given
by the State Government and receipts by.way of fees, efc., in accordance with rules
mentioned in sub-section (1) and that of the State Government, if any. A person who
incurs expenditure in violation of the rules referred to in sub-section (1) or orders of the
State Government, if any, shall be personally liable.

(3) The estimate of income-expenditure shall be prepared by the Controller of
Finance under the supervision and direction of the Secretary, and expenditure shall be
incurred according to the provisions of the budget after it is approved by the
Commission. <
(4) The Chairperson shall be the controlling officer with regard to himself, the
Members, the Secretary, the Deputy Secretary, and the Controller of Finance and shall

~ exercise all such financial powers as are ordinarily vested in the Head of the Department,

in addition to afl other financial powers delegated to the Chairperson by the Commission.

(5) (i) The Secretary shall be the Drawing and Disbursing Officer, but he may,
if he considers it necessary, By an order in writing, delegate all or any of such powers te
the Deputy Secretary.

.(ii) The Secretary shall exercise all such powers as may be vested in the Head of
an Office. In addition, the Commission may delegate such other financial powers to the
Secretary as it may consider necessary.

18. The Commission shall prepare annually, in such form and at such uime as
may be prescribed, an annual report giving an accurate and complete account of its
activities during the previous year, and copies thereof shall be forwarded to the State
Government and the State Government shall cause the same to be laid before both the
Houses of the State Legislature.

19. (1) The Commission shall cause to be maintained such books of accounts
and other books in relation to its account, in such form and in such manner as the State
Government may, by general or special order, direct.

(2) The Commission shall, as soon as possible after closing its annual
accounts, prepare a Statement of Accounts in such form and forward the same to the
Accountant General by such date as the State Government may, in consultation with the
Accountant General determine, for audit under section 14 of the Comptroller and Auditor
General’s (Duties, Powers and Conditions of Service) Act, 1971 (Act no. 56 of 1971).

(3) The annual accounts of the Commission, together with the audit report
thereon, shall be forwarded to the State Government, and the Government shall cause the
same to be laid before both the Houses of the State Legislature. -
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CHAPTER-V
MISCELLANEOUS
Punishment for 20. Any entity, which means Appointing Authority, Management and
appointment of Institution, failing to comply with the recommendations of the Commission or which
Teachers or . " . . B . . .
. Instructors in fails to comply with the order or direction of the Director under section 13, or appoints a

contravention of the teacher in contravention of the provisions of this Act, shall be liable to legal action.

provisions of Act

Protection of action 21. No suit, prosecution or other legal proceeding shall lie against any person

taken in good faith  for anything which is in good faith done or intended to be done in pursuance of the
provisions of this Act.

Prohibition of 22. No prosecution for any offence under this Act shall be instituted without

Prosecution the previous sanction of the Director or such officer or authority as the State Government
may, by general or special order, specify in this behalf.

Certain Proceedings 23. No act or proceeding of the Commission shall be deemed to be invalid

ot invalid merely on the ground of:.

(a} any vacancy in, or defect in, the constitution of the Commission; or

(b) any defect or irregularity in the appointment of any person acting as a
member thereof; or -

(c) any defect or irregularity in such act or proceeding not having any
material effect. R

Authentication 24. All orders and decisions of the Commission shall be authenticated by the

of Decisions signature of the Secretary appointed under section 8 or-any other officer authorized by
the Commission.

Delegation 25. The Commission may, by regulations made under section 28, confer on its
Chairperson or any member or officer, the power to delegate the general superintendence
of and directions in connection with the work done by or in the Commission, including
the expenditure incurred for maintenance of office and the internal administration of the
Commission. _ _ '

Transfer of Assets 26. To make the Commission function practically, the staff of the Uttar

and Matters Pradesh Higher Education Service Commission and the Uttar Pradesh Secondary
Education Service Selection Board will be transferred to the Commission. In the course
of time, after the abolition of the Uttar Pradesh Higher Education Service Commission
and Uttar Pradesh Secondary Education Service Selection Board, any matter pending
before them, their assets, loans, liabilities, obligations and services of full-time
employees will be transferred to the Commission. '

Power to 27. (1) The State Government shall, by notification in the Gazette, make rules

make rules for carrying out the purposes of this Act.

(2) All rules made under this Act shall, as soon as may be after they are made,
be laid before each House of the State Legislature, while it is in session, for a total period
of fourteen days which may be comprised in its one session or in two or more successive
sessions and shall, unless some later date is appointed, take effect from the date of their
publication in the Gazerte subject to such modifications or annulments as the two Houses
of the Legislature may agree to make, so however, that any such modification or
annulment shall be without prejudice to the validity of anything previously done
thereunder. A o

Power to make 28. (1) The Commission may, with the prior approval of the State

regulations Government, make or amend regulations prescribing fees for holding examinations, for
conducting interviews, and for laying down the procedure. to be followed by the
Commission for discharging its dutiés and performing its functions under this Act.

(2) The regulations made under sub-section (1) shall not be inconsistent with
the provisions of this Act and the rules made thereunder.
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29. (1) The State Government may, for the purposes of removing any Powertoremove
difficulties
period as may be specified in the order, have effect subject to such adaptations, whether
by way of modification, addition or omission as it may deem to be necessary or
expedient: '

Provided that no such order shall be made afier two years from the date of
commencement of this Act. :

(2) Every order made under sub-section (1) shall be laid, as soon as may be
after it is made, before both the Houses of State Legislature.

30. Regarding the select&on of teachers or instructors, the provisions of this Act Overriding Effect
shall have effect notwithstanding anything contrary to the rules, regulations, or Statutes of the Act
contained in the Uttar Pradesh State University Act, 1973, Intermediate Education
Act, 1921, Uttar Pradesh Basic Education Act, 1972, Uttar Pradesh Government
Industrial Training Institutes (Instructors and Foreman Instructors) Service Rules, 2021.

31. (1) The Uttar Pradesh Higher Education Services Commission Act, 1980, Repeal and
the Uttar Pradesh Secondary Education Service Selection Board Act, 1982 and the Uttar Savings
Pradesh Education Service Selection Commission Act, 2019 are hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the
Acts referred to in sub-section (1) shall be deemed to have been done or taken under this
Act, as if the provisions of this Act were in force at all material times.

(3) Save as otherwise provided in this Act, the repeal of the Acts referred to in
sub-section (1) shall not have an adverse effect on the general application of section 6 of
the Uttar Pradesh General Clauses Act, 1904 (U.P. Act no. 1 of 1904} in relation to the
enforcement of provisions.

STATEMENT OF OBJECTS AND REASONS

The State of Uttar Pradesh at present has various Commissions for the selection of teachers:
(i) Uttar Pradesh Higher Education Service Commission for the selection of teachers of non-government
aided colleges of the state; (ii) Uttar Pradesh Secondary Education Service Selection Board for the
selection of tecachers of non-government aided intermediate colleges; (iii) Concerned management
committee for the selection of the posts of assistant teachers in aided junior high schools and affiliated
primary schools; (iv)District Basic Education Officer and Secretary, Basic Education Council for selection
of assistant teachers in council schools; (v)Uttar Pradesh Subordinate Services Selection Commission for
the selection of instructors in the Department of Vocational Education.

Due to the difference in the level of efficiency related to selection by the above mentioned
Commissions/Institutions the quality of sclection of teachers is affected, there is no uniformity in the
process of selection, timely selection of teachers is not being done, and there are several vacant posts of
teachers in various institutions. This adversely affects the education/training of the students/trainees in the
State. Apart from this, a lack of transparency is evident in the selection process conducted by institution-
level selection committees which has resulted in litigations.

In view of the above, it was decided to make a law to establish ‘Uttar Pradesh Education Service
Selection Commission’ to bring the work done by the aforesaid Commissions/Institutions under one
Commission and to bring inuniformity, transparency and timeliness in the recruitment process of tcachers
by removing the above-mentioned shortcomings and selecting qualified teachers and instructors for
providing quality education in the State. '

The Uttar Pradesh Education Service Selection Commission Bill, 2023 is introduced accordingly.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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No. 416(2)/LXXIX-V-1-2023-1-ka-15-2023
Dated Lucknow, August 21,2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Krishi Shiksha evam Prodyogik Vishwavidyalay (Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh
Adhiniyam Sankhya 16 of 2023) as passed by the Uttar Pradesh Legislature and assented to by the
Governor on August 17, 2023, The Krishi Shiksha evam Anusandhan Anubhag is admmlstratxvely
concerned with the said Adhiniyam.

THE UTTAR PRADESH KRISHI EVAM PRODYOGIK VISHWAVIDYALAYA

(SANSHODHAN} ADHINIY AM, 2023
{U.P. Act no. 16 of 2023)
[As passed by the Uttar Pradesh Legislature)

AN
ACT

further to amend the Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya
Adhiniyam, 1958. ' '

IT 1S HEREBY enacted in the Seventy fourth Year of the Republic of India as follows:-

1. This Act may be called the Uttar Pradesh Krishi Evam Prodyogik Shorttitle
Vishwavidyalaya (Sanshodhan) Adhiniyam, 2023.

2. In section 2 of the Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya Amendment
Adhiniyam, 1958 (hereinafter referred to as the "principal Act") for the existing {’Jf;“f:t‘ zn‘;f
clause (1), the following clause shall be substituted, namely:- 45 of 1958

"(D) University means the Gobind Ballabh Pant Krishi Evam Prodyogik

Vishwavidyalaya or the Acharya Narendra Deva Krishi Evam Prodyogik

Vishwavidyalaya or the Chandrashekhar Azad Krishi Evam Prodyogik

Vishwavidyalaya or the Sardar Vallabh Bhai Patel Krishi Evam Prodyogik

Vishwavidyalaya or the Banda Krishi Evam Prodyogik Vishwavidyalaya,

Banda or the Mahatma Buddha Krishi Evam Prodyogik Vishwavidyalaya,

Kushinagar, as the case may be." '

3. In section 2-A of the principal Act,- Amendment of

(a) after sub-section (1-B), the following sub-section shall be inserted, sestion 2-A

namely :-
"(1-C) Besides the Universities referred to in sub-sections (1), (1-A)
and (1-B) there shall be established, with effect from such date as the
Staté Government may by notification in Gazette appoint in this behalf, a
University at Kushinagar to be known as the Mahatma Buddha Krishi
Evam Prodyogik Vishwavidyalaya, Kushinagar.”
(b) in sub-section (2}, for the words and figures "sub-section (1) or sub-section
(1-A) or sub-section (1-B)", the words and figures "sub-sections (1), (1-A), (1-B) or
(1-C)" shall be substituted.

4. In the Schedule to the principal Act,- Amendmers of
(a) from the entries in column-3 of serial number-2, the wcrds Schedule
"Gorakhpur", "Basti" and "Azamgarh" shall be omitted;
(b) after serial number-5, the following serial number and entries relating
thereto shall column-wise be inserfed, namely :- A .
6. Mahatma Buddha Krishi Evam Gorakhpur, Basti and
‘ Prodyogik Vishwavidyalaya, | Azamgarh Divisions
Kushinagar - ' o
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STATEMENT OF OBJECTS Al\.ID‘ REASONS

The Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya Adhiniyam, 1958 (U.P.Act no. 45 of
1958) has been enacted to establish and incorporate Agriculture Universities for the development' of
agriculture in, and for the benefit of rural people of the State of Uttar Pradesh.

In order to make the benefits of new technology and research in the field of agriculture more
accessible to the farmers of Purvanchal region of the State Uttar Pradesh, and to provide the benefits of
agriculture education to the students of Purvanchal region near their place of residence, it has been decided
to amend the aforesaid Act to establish Mahatma Buddha Krishi Evam Prodyogik Vishwavidyalaya in
district Kushinagar, ' .

The Uttar Pradesh Krishi Evam Prodyogik Vishwavidyalaya (Sén_sho_dhan) Vidheyak, 2023 is

introduced accordingly.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

-

'thowoqoﬁomqotﬁd 517 qOTUF—2023—(1655)—599 URIA—(F¥ex / Elo / JHTHT) |
dloTEogodo—godio 86 w0 fRmfi—2023—(1656)-300 WfeRri-({@wager /o / HHdAL) |

517_RPH_vidhaika -2023 Adhiniyam folder _(Vindhya dham }2023Data-4E




159

HY-HEIT—202 T IE TFR—THoTToUlo / UcTo

S0 / ToUlo—91 / 2014—16

AT T URT UT H-Hed ¢

AT TS, AT AT

IR U9l @R B UHiaTd

STHTIIOT
fEmh aRfre

HAT1, EUs (P)
(S yawr arfarfram)
Y-, YHhdR, 8 fegwx, 2023
SABTAYT 17, 1945 AP A+

S} 99T ImE
faumrfy srgHTT—1

IAT 602 / 79-fd—1-2023-1-5-25-2023
G-, 6 fagwR, 2023

“MRT BT GAUF & e 200 b ST ISIUTA o SR Yo AFR—NT (2023—2024 T
IqR®) fadw®, 2023 1 O ((MU—a9®) IT9RT—2 WEe ®©U 9 ¥HEfRd 2 W
famre 6 fedwR, 2023 @I SFAR Yo ®1 3R T8 Ik U AT W1 17 | 2023 & w9 A
FIATEIRET B ol 9 AR R UHIrd fhar S 2 |

IR T<e fAFRRT (2023—2024 BT 3FQRD) IffAFRM, 2023
(SR U<eT AfRAFTH F=am 17 99 2023)
[SIT SR Ue e quse gIRT qiRd gaim)
31 AT, 2024 B AT B a7l a4 # &g & forw Isg a1 wfea [y
H 9 Bfaug gRIRAN & YdE AR AT &7 IifeR < B gawel &1 & o’
SIBIEpE]
WRA TORST & digaayd 99 # ffalRaa sferfeam g=mar rar 8-
1—I8 AR IR Uee fAFRRT (2023—2024 &1 JAJUReD) Sifefm, @l M@
2023 HECARAT |
2 fifder uRery gar & RN S 31 A, 2024 $0 BT A B @l SR T A B
af & NeR g b w2 § <1 g Aawit ok wieEl @ wre ¥ 9w g, wed Bl d @ ad
SR U T B gafed A § 9 ga geRIfd erel 3R B § ARl S 2023-2024 @ forg
|HAl T S IggAl @ W3 H & g3 oRmEl W, e @a AT 2876067,38,000 B9

28760,67,38,000 TUU (FUY IACTIEH BOIR A Al WIS BRIS ASHS ARG IS T far &

IR ) 8141 8, 9 31f¥® 9 &

788 RPH 2023 (Viniyog Vidheyak) data le




160

TR U AR Toie, 8 fauwR, 2023

3—39 IRH gRT SR U ¥ @1 qRfed Ff #§ | {9 geRildry
P ETed IR M H M & UeR fear a1 8, S9@1 AafanT 31 A, 2024
P AT B dTel 9Y & FHE H S J9ei IR g & oy fhar S S

I H e g T
gt
» (et 2 3 3 3W)
2 S
e/ AR AR FASH AR gt @ sFkes
(T &=t )
= famawgm  Tow #1 g AW Rl
e e whe
02 :ﬂmﬁumc@ﬂ """"""" 3814200 = 38142.00
03 o B (e g B e 2000.00 - 2000.00
FicarE)
05 300 R (@t g T 144:09 - 144.83
06 S R (iR 38) T 100000.00 - 100000.00
o ey 510.00 " 510.00
07 s R (it e I 1082.12 - 1082.12
38m)
ey 51887.00 - 51887.00
08 v T (o e ey 1300.00 - 1300.00
qrft )
09 e —_— 646264.00 - 646264.00
ey 363277.00 - 363277.00
10 i ot o7 g R — 5402.00 = 5402.00
(Shenfaeh & tam forsre)
11 R 7= g R —— 2398.38 = 2398.38
13 gf:m g R (T T 9868.99 © 351 9872.50
faemr)
14 I S —— — 97983.42 —~ 97983.42
(et Tr)
15 R o v g R — 25510.00 - 25510.00
S - 1500.00 - 1500.00
16 e S 2050.00 - 2050.00
(CAISIRECA))

788 RPH 2023 (Viniyog Vidheyak) data le



161

IR U< SR Toie, 8 fasawR, 2023

--------------------------------------------------------------------------------------------------

--------------------------------------------------------------------------------------------------

22
24
26

30

31

33

34

36

37

38
40

Fi o 37 T fom
(AeEa)

Fi qo 27 T favm
(Wi

T fum
T T fanmr (<fiHt 3wm)
T fem (9fea)

e favm(Tere fafd
T e qun o=

ffehean forvm (faferean e
T gfe)
e v (smadfls @
it Ferfehea)
farferean favm (@raiteft
fafepeam)

T fovm (wrdwfaes
)

T e v

e 3§ favm
et favm

788 RPH 2023 (Viniyog Vidheyak) data le

TSTE

gt

44444

5000.00
2520.00

1100.00

5402.00
55000.00
17575.19
29064.91

50.00

65036.91

1075.00

1105.22

500.00

2127.72
101207.00
5000.00
90.00
41500.00

980.53

5000.00
2520.00

1100.00

980.53
5402.00
55000.00
17575.19
29064.91
50.00

65036.91

1075.00

1105.22

500.00

2127.72
101207.00
5000.00
90.00
41500.00




TR U AR Toie, 8 fauwR, 2023

162

--------------------------------------------------------------------------------------------------

44

46
47
49
51
52

55
57

58

60

61

63

65

e fvmr

R R et
yrtafereR Rrear fasmT

Tfee U STt e v
e favmr (et faafert o
gray ¥ TEd)

Tt faeT (T wtwg e
5= =)

e fAwfor favmT (ya)

e fAmior fanmT (e amem-
)

e oy favmT (F=m arem-
D)

a4 faum

fo famT (/o1 & qen 3=
=)

T favmT (PR e @t

GRIRE)
Tt o (v i, ot

uq 3fe)

788 RPH 2023 (Viniyog Vidheyak) data le

s

35759.50
44.50
3109.30
10053.00
8800.00
11000.00
186.80
435.97
300.00
200.00

20667.12

3940.50

350001.00

75000.00
5500.00
61638.85

27.00

6458.97

85436.00

35759.50
44.50
3109.30
10053.00
8800.00
11000.00
186.80
435.97
300.00
85636.00

20667.12

110.33
3940.50

350001.00

75000.00
5500.00
61638.85

27.00

6458.97



163

IR U< SR Toie, 8 fasawR, 2023

argeft
_________________________________________________ w i S
..... Lo S e,
SCe At 3 e AR euRET & sk
(GUCERIE))
o Aumangn T e AR w S
e iR e
67 ﬁﬂﬁmm “L‘_’ﬂ 487.63 - 487.63
68 e Ty e e 162.50 -- 162.50
‘F’ﬁ 475.54 -- 475.54
69 S - o 9251.76 - 9251.76
71 ﬁlmﬁ%m (Wﬂﬁﬁﬁm’ﬂ) e 26832.00 - 26832.00
‘Fﬁ 1634.12 - 1634.12
72 o R (s ) S 7864.19 - 7864.19
‘F’ﬁ : 41217.77 - 41217.77
73 R R (3= ) - 77.50 - 77.50
‘Fﬂ 22206.17 - 22206.17
75 R R e h 2686.31 - 2686.31
STEY T R aftee )
76 s R (s ) - 3022.75 - 3022.75
C[Eﬁ 8448.06 - 8448.06
78 R —— — 30000.00 - 30000.00
79 S s S (ﬁw e 33215.00 - 33215.00
qIRr e Ue et o
)
‘Fﬁ ; 1400.00 - 1400.00
81 e = ﬁ(‘ﬂ"’[ (\'ﬂ'\iﬂﬁ e 20639.99 - 20639.99
Fe)
‘Fﬁ : 7646.35 - 7646.35
82 wadar R T 250.99 - 250.99
83 e — 61235.79 - 61235.79
et & &3 TRy w2
)

788 RPH 2023 (Viniyog Vidheyak) data le



164

TR U AR Toie, 8 fauwR, 2023

1 2
HTr/ Bard A A
=
&

85 wdee 3um R
86 = R
89 T & favm

91 w2y W Fae R
92 e fvm

93 Ty i e eftor St

143055.40
102.00
1006.70
20.00
49659.00
352.00
4.00
3500.00
11287.19
3000.00
3000.00

20000.00

143055.40
102.00
1006.70
20.00
49659.00
352.00
4.00
3500.00
11287.19
3000.00
3000.00

20000.00

1819199.60
970337.41

85439.51
1090.86

1904639.11
971428.27

788 RPH 2023 (Viniyog Vidheyak) data le



165

IR U< SR Toie, 8 fasawR, 2023

IGeY 3R HRT

AU & 7T 204 & AT UST Jg 205 & T AU AT §RT YRS IR B
AR Wipd A S & 918, 59 g dvsd # Us [T fagee qrenfia $Rear Aaedd B |

I fdue 9 9d @1 eRen aRar © b I ad 2023-—2024 & @ # IR U
O T §RT Widpd AGRD AFaMT T 5T B Al [ R 9IRT RS Idl & o Sl
g IR B, SHBT fAfFRINT SRk uewr o @ ARfhd N § 9 8 9 |

TGJAR IR U<el fAR—IAT (2023—2024 BT JURD) fAeda, 2023 GRS AT ST 2 |

TS 9,
3l EIEIRS qd,
v afe |
No. 602(2)/LXXIX-V-1-2023-1-ka-25-2023
Dated Lucknow, December 6, 2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Viniyog (2023-2024 ka Anupurak) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 17 of 2023) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on December 6, 2023. The Vitt
(Aay-Vyayak) Anubhag-2 is administratively concerned with the said Adhiniyam.

Short title

Issue of Rs.
28760,67,38,000
out of the
Consolidated Fund
of the State of
Uttar Pradesh for
the year
2023-2024

Appropriation

THE UTTAR PRADESH APPROPRIATION
(SUPPLEMENTARY 2023-2024) ACT, 2023
(U.P. Actno. 17 0£2023)
[A4s passed by the Uttar Pradesh Legislature]
AN
ACT
to provide for authorising payment and appropriation of certain sums from and
out of the Consolidated Fund of the State to the services for the year ending on
thirty-first day of March, 2024.
IT IS HEREBY enacted in the Seventy-fourth Year of the Republic of India as
follows:—

1. This Act may be called the Uttar Pradesh Appropriation (Supplementary
2023-2024) Act, 2023.

2. From and out of the Consolidated Fund of the State of Uttar Pradesh there may
be paid and applied sums not exceeding those specified in column-3 of the Schedule
amounting in the aggregate to the sums of Rs. 28760,67,38,000 (Rs. twenty eight
thousand seven hundred sixty crore sixty seven lac thirty eight thousand only) towards
defraying the several charges which will come in course of payment during the year
ending on the thirty-first day of March, 2024 in respect of the services and purposes
specified in column-2 of the Schedule.

3. The sums authorised to be paid and applied from and out of the Consolidated
Fund of the State of Uttar Pradesh by this Act shall be appropriated for the services and
purposes expressed in the Schedule in relation to the year ending on the thirty-first day
of March, 2024.
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SCHEDULE
(See Section 2 and 3)
1 2 3
Grant/Serial Services and purposes Sums not exceeding
(In lakhs)
Voted by the Legislative Charged on Total
Assembly Consolidated
e A A S R S B S S A S A5 Aimmm e memmm e JUDG QO BYRt
02 Housing Department Capital : 38142.00 - 38142.00
03 Industries Department (Small Industry and Revenue : 2000.00 - 2000.00
Export Promotion)
05 Industries Department (Handloom and Revenue : 144.93 - 144.93
Village Industries)
06 Industries Department (Handloom Industry) Revenue : 100000.00 - 100000.00
Sagltal; 510.00 - 510.00
07 Industries Department (Heavy and Medium Revenue : 1082.12 - 1082.12
Industries)
Capital: 51887.00 - 51887.00
08 Industries Department (Printing and Capital : 1300.00 - 1300.00
Stationery)
09 Power Department Revenue : 646264.00 - 646264.00
Capital : 363277.00 - 363277.00
10 Agriculture and Other Allied Departments Revenue : 5402.00 - 5402.00
(Horticulture & Sericulture Development)
11 Agriculture and Other Allied Departments  Revenue : 2398.38 - 2398.38
(Agriculture)
13 Agriculture and Other Allied Departments  Revenue : 9868.99 3.51 9872.50
(Rural Development)
97983.42 - 97983.42

14 Agriculture and Other Allied Departments  Revenue :
(Panchayati Raj)
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SCHEDULE
--(Contd):
1 2 3
Grant/Serial Services and purposes Sums not exceeding
(In lakhs)
Voted by the Legislative Charged on Total
Assembly Consolidated
I 1711 KoL 1151 |
15 Agriculture and Other Allied Departments Revenue : 25510.00 - 25510.00
(Animal Husbandry)
Capital : 1500.00 - 1500.00
16 Agriculture and Other Allied Departments Revenue : 2050.00 - 2050.00
(Dairy Development)
Capital : 5000.00 - 5000.00
17 Agriculture and Other Allied Departments Revenue : 2520.00 - 2520.00
(Fisheries)
18  Agriculture and Other Allied Departments  Revenue : 1100.00 - 1100.00
(Cooperative)
Capital - 980.53 980.53
22 Sports Department Revenue : 5402.00 - 5402.00
24 Cane Development Department (Sugar  Capital : 55000.00 - 55000.00
Industry)
26 Home Department (Police) Revenue : 1757519 - 1757519
Capital : 29064.91 - 29064.91
30 Confidential Department(Revenue Special Revenue : 50.00 - 50.00
Intelligence Directorate and Other Exp.)
31 Medical Department (Medical Education ~ Revenue : 65036.91 - 65038.91
and Training)
33 Medical Department (Ayurvedic and Unani) Capital : 1075.00 - 1075.00
1105.22 - 1105.22

34 Medical Department (Homoeopathy) Revenue :
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SCHEDULE
—-(Contd)
1 2 3
Grant/Serial Services and purposes Sums not exceeding
(In lakhs)
Voted by the Legislative Charged on Total
Assembly Consolidated

OO O RRP | -[- i1 5. |- I ——.
36 Medical Department (Public Health) Revenue : 500.00 a 500.00
Capital : 2127.72 - 2127.72

37 Urban Development Department Revenue : 101207.00 - 101207.00
Capital: 5000.00 - 5000.00

38 Civil Aviation Department Capital : 90.00 - 90.00
40 Planning Department Capital : 41500.00 - 41500.00
42 Judicial Department Revenue : 35759.50 - 35759.50
Capital 44,50 - 44.50

43 Transport Department Revenue : 3109.30 - 3109.30
Capital : 10053.00 - 10053.00

44 Tourism Department Revenue : 8800.00 - 8800.00
Capital : 11000.00 - 11000.00

46 Administrative Reforms Department Revenue : 186.80 - 186.80
47 Technical Education Department Revenue : 435.97 - 435.97
49 Women & Child Welfare Department Capital : 300.00 - 300.00
51 Revenue Department (Relief on Account of Revenue : 200.00 85436.00 85636.00

Natural Calamities)

20667.12 - 20667.12

52 Revenue Department (Board of Revenue  Revenue :

and other expenditure)
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SCHEDULE
--(Contd)
1 2 3
Grant/Serial Services and purposes Sums not exceeding
(In lakhs)
Voted by the Legislative Charged on Total
Assembly Consolidated
ORI (1111« LA 1131 -
55 Public Works Department (Buildings) ~ Capital : - 110.33 110.33
57 Public Works Department(Communication- Capital : 3940.50 - 3940.50
Bridges )
58 Public Works Department Revenue : 350001.00 - 350001.00
(Communications-Roads)
Capital: 75000.00 - 75000.00
60 Forest Department Capital : 5500.00 - 5500.00
61 Finance Department (Debt Servicesand  Revenue : 61638.85 - 61638.85
Other Expenditure)
63 Finance Department (Treasury and Capital : 27.00 - 27.00
Accounts Administration)
65 Finance Department (Audit, Small Savings Capital : 6458.97 - 6458.97
etc.)
67 Legislative Council Secretariat Capital : 487.63 - 487.63
68 Legislative Assembly Secretariat Revenue : 162.50 - 162.50
Capital 475.54 - 475.54
69 Vocational Education Department Capital : 9251.76 - 9251.76
71 Education Department (Primary Education) Revenue : 26832.00 - 26832.00
Capital : 1634.12 - 1634.12
72 Education Department (Secondary Revenue : 7864.19 - 7864.19

Education)
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SCHEDULE
(Contld):
1 2 3
Grant/Serial Services and purposes Sums not exceeding
(In lakhs)
Voted by the Legislative Charged on Total
Assembly Consolidated
PSSRSO | | |1, (|- - | -
Capital 41217.77 - 41217.77
73 Education Department (Higher Education) Revenue : 77.50 - 77.50
Capital 22206.17 - 22206.17
75 Education Department (State Council of ~ Capital ; 2686.31 - 2686.31
Education Research & Training)
76 Labour Department (Labour Welfare) Revenue : 3022.75 - 3022.75
Capital 8448.06 - 8448.06
78 Secretariat Administration Department ~ Revenue : 30000.00 - 30000.00
79 Social Welfare Department (Empowerment Revenue : 33215.00 - 33215.00
Of The Handicapped & Welfare Of
Backward Classes)
Capital 1400.00 - 1400.00
81 Social Welfare Department (Tribal Welfare) Revenue : 20639.99 - 20639.99
Capital : 7646.35 - 7646.35
82 Vigilance Department Revenue : 250.99 - 250.99
83 Social Welfare Department (Special Revenue : 61235.79 - 61235.79
Component Plan for Scheduled Castes)
Capital : 143055.40 - 143055.40
84 General Administration Department Revenue : 102.00 - 102.00
Capital : 1006.70 - 1006.70
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SCHEDULE
(Contld):
1 2 G
Grant/Serial Services and purposes Sums not exceeding
(In lakhs)
Voted by the Legislative Charged on Total
Assembly Consolidated

e mmmeemeeeseeeeeemeneacancasamomemnaceceaceseseaaeseceaeamnnojundoftheState ..
85 Public Enterprises Department Capital : 20.00 - 20.00
86 Information Department Revenue : 49659.00 - 49659.00
89 State Tax Department Revenue : 352.00 - 352.00
Capital: 4.00 - 4.00

91 Stamps & Registration Department Revenue : 3500.00 - 3500.00
92 Culture Department Revenue : 11287.19 - 11287.19
Capital : 3000.00 - 3000.00

93 Namami Gangey and Rural Water Supply Revenue : 3000.00 - 3000.00

Department

Capital 20000.00 - 20000.00

"""""""" ol T Revenue . 181919960 85439.51  1904639.11
Capital 970337.41 1090.86 971428.27

Grant Total : 2789537.01  86530.37 2876067.38
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STATEMENT OF OBJECTS AND REASONS

Under Article 205 read with Article 204 of the Constitution, an Appropriation Bill has to be
introduced in the State Legislature after demands for Supplementary Grants have been voted by the
Legislative Assembly.

This Bill provides for the appropriation out of the Consolidated Fund of the State of Uttar Pradesh
of all moneys required to meet the Supplementary Grants made by the Uttar Pradesh Legislative Assembly
and the Supplementary Expenditure charged on the Consolidated Fund of the State in respect of the
financial year 2023-2024.

The Uttar Pradesh Appropriatiokn (Supplementary 2023-2024) Bill, 2023 is introduced
accordingly.

By order,

ATUL SRIVASTAVA,
Pramukh Sachiv.

YIouH0g0UT0—T0dI0 788 RTSTUF—2023—(2258)—599 Uftidi—(h+gex /€0 / 3iTHHT) |
YlouHogou0—TouI0 139 10 faemii—2023—(2259)—300 URRI—(@IeR /€10 / JATHHT) |
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No. 577(2)/LXXIX-V-1-2023-1-ka-17-2023
Dated Lucknow, December 8, 2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Sheera Niyantran (Dwitiva Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 18
of 2023) as passed by the Uttar Pradesh Legislature and assented to by the Governor on December 7,
2023. The Aabkaari Anubhag-2 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH SHEERA NIY ANTRAN (DWITIYA SANSHODHAN)
ADHINIY AM, 2023
(U.P. Actno. 18 of 2023)

[A4s passed by the Uttar Pradesh Legislature]
AN

ACT
further to amend the Uttar Pradesh Sheera Niyantran Adhiniyam, 1964.
IT Is HEREBY enacted in the Seventy-fourth Year of the Republic of India as

" follows -

Short title and
commencement

1.(1} This Act may be called the Uttar Pradesh Sheera Niyantran (Dwitiya
Sanshodhan) Adhiniyam, 2023.
(2) It shall be deemed to have come into force with effect from the 24" day of
December, 2021, '
2.In the Uttar Pradesh Sheera Niyantran Adhiniyam,1964 (hereinafter [nsertion of new
referred to as the “principal Act™), after section 8, the following section shall ljegt‘i‘ltsr‘:) ”;4
be inserfed namely:- . of 1064
"Validation 8A. Notwithstanding any judgment, decree or order of any
Court to the contrary, anything done or purporting to be done, and any action
taken or purporting to have been taken under any provision of the Ulttar
Pradesh Sheera Niyantran (Sanshodhan) Adhiniyam, 2023 (U.P. Act no. 1 of
2023) from the 24™ day of December, 2021 shall be valid and shall be deemed
always to have been valid as if the provisions of this Act were in force at all
material times."
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3. In section 22 of the principal Act, for sub-section (1), the followmg sub-  Amendment of
section shall be substituted, namely:- section 22

“(1) The State Government may, by notification in the Gazette, make rules to

carry out the purposes of this Act.”

Repeal and 4(1) The Uttar Pradesh Sheera Niyantran (Dwitiya UP.Ordinance
Saving Sanshodhan) Adhyadesh, 2023 is hereby repealed. no. 15 0f 2023
‘ (2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as -amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Sheera Niyantran Adhiniyam, 1964 (U.P. Act no. 24 of 1964), hereinafter
referred to as the “said Act”, has been enacted to provide for the control of storage, gradation and price of
molasses produced by sugar factories in Uttar Pradesh- and the regulation of supply and distribution,
thereof. -

Section 8 of the said Act [as amended by Uttar Pradesh Sheera Niyantran (Dwitiya Sanshodhan)
Adhiniyam, 2021(U.P. Act no. 35 of 2021)] provides for imposition of regulatory fee on sale and supply of
molasses for captive consumption of their distillery units. The said section has been challenged by some
occupiers of sugar factories and the Hon’ble High Court of Allahabad has deferred the realisation of
regulatory fee on captive consumption of molasses by distillery units of sugar mills in certain writ
petitions. '

Subsequently,sections 2 and 8 of the said Act were amended vide the Uttar Pradesh Sheera
Niyantran (Sanshodhan) Adhiniyam, 2023 (U.P. Act no.1 of 2023) making all sugar factories as well as
khandsari sugar manufacturing units, irrespective of captive consumption of molasses of their captive
units, equally subject to regulation.

In view of pendency of the aforesaid writ petitions, recovery of regulatory fee on captive
consumption of molasses by the sugar mill owners for limited consumption of their distillery unlts was not
bemg possible, which was causing financial loss to the Government.

Therefore, it had become necessary to impose and validate regulatory fee on sale, supply and
distribution of molasses released from sugar industries as well as khandsari sugar manufacturing units by
implementing the Uttar Pradesh Sheera Niyantran {Sanshodhan)} Adhiniyam, 2023 (U.P. Act no.1 of 2023)
with retrospective effect and to validate actions taken under it with effect from the date of commencement
of U.P. Act no. 35 of 2021 viz, December 24, 2021. '

In view of the above, it was decided to amend the said Act to insert a new section 8-A for
validation and to amend the existing section 22 in order to simplify the process of “power to make rules”.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Sheera Niyantran (Dwitiya Sanshodhan) Adhyadesh,
2023 (ULP. Ordinance no.15 of 2023) was promulgated by the Governor on September 01, 2023,

This Bill is introduced to replace the aforesaid Ordinance.

By order,

ATUL SRIVASTAVA,
Pramukh Sachiv.

FoTE0ZoTI0—T0dI0 794 IIFUF—2023—(2270)-599 Fferai—(@rgex /M0 / ATHAE) |
Rorwogodio—qoto 145 Hio Fqema-2023—(2271)—300 UfTi—(Fgex /o / 3HTHeT) |
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BT AT AR [T BR ARG B & fou (A a0 @1 wfdd g1 Shieadd aRye @1 RpiRer w,
BT AT AR AT PR () SrfIH, 2023 @M e 30 A 2023) RT BRI A SR
Jar R AfRE, 2017 (@fSfEH e 12 99 2017) H efauy HeeE feu e, (S dwe gwn
srferfafia fvam o ok S 18 WA, 2023 B AU &1 FEAfT UTed g8 |

SWa & ST S SIm vd oy S em H gehwudl R RE @1 g 9,
T WR R W D=y AT AR AT dR ARTH, 2017 H HY T Gl b i s 8q
Ia AfAFRH § G B B Ay fear |

Jfd T fAurrvse w3 6 T8 o iR yatad fafwe o sRifad B M g Ra
AUl PRATg Maedd ofl, A U gIRT &= 30 AR, 2023 BT S@R U9 A AR FaT IR
(fe<ira Helle) SreaTae, 2023 (SR U AR FEIT 16 A9 2023) YU fHAT 77 |

Tg fadme, gataa e &7 ufoRenfid & & foy gRvenfya far smar 21

3TTST ¥,
el Aand,
U afed |
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No. 579(2)/LXXIX-V-1-2023-1-ka-18-2023
Dated Lucknow, December 8, 2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Maal
Aur Sewa Kar (Dwitiya Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 19 of 2023) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on December 7, 2023. The Rajya
Kar Anubhag-2, is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH GOODS AND SERVICES TAX
(SECOND AMENDMENT) ACT, 2023
(U.P. ACTNO. 19 OF 2023)
[4s Passed by the Uttar Pradesh Legislature]
AN
ACT

further to amend the Uttar Pradesh Goods and Services Tax Act, 2017.

IT Is HEREBY enacted in the Seventy-fourth Year of the Republic of India
as follows :-
Short title and 1. (1) This Act may be called the Uttar Pradesh Goods and Services Tax
commencement  (Second Amendment) Act, 2023.

(2) It shall be deemed to have come into force with effect from the 1* day of
October, 2023.

Amendment of 2. In section 2 of the Uttar Pradesh Goods and Services Tax Act, 2017
section 2 (hereinafter referred to as the "principal Act"), —

(a) after clause (80), the following clauses shall be inserted, namely:-

(80A) "online gaming" means offering of a game on the internet or an
electronic network and includes online money gaming;

(80B) "online money gaming" means online gaming in which players pay or
deposit money or money's worth, including virtual digital assets, in the expectation of
winning money or money's worth, including virtual digital assets, in any event including
game, scheme, competition or any other activity or process, whether or not its outcome
or performance is based on skill, chance or both and whether the same is permissible or
otherwise under any other law for the time being in force;"

(b) after clause (102), the following clause shall be inserted, namely:-

"(102A) "specified actionable claim" means the actionable claim involved in or
by way of-

(i) betting;

(i) casinos;

(iii) gambling;

(iv) horse racing;

(v) lottery; or

(vi) online money gaming;”

(c) in clause (105), the following proviso shall be inserted at the end,

namely:-

"Provided that a person who organises or arranges, directly or indirectly, supply
of specified actionable claims, including a person who owns, operates or manages
digital or electronic platform for such supply, shall be deemed to be a supplier of such
actionable claims, whether such actionable claims are supplied by him or through him
and whether consideration in money or money's worth, including virtual digital assets,
for supply of such actionable claims is paid or conveyed to him or through him or
placed at his disposal in any manner, and all the provisions of this Act shall apply to
such supplier of specified actionable claims, as if he is the supplier liable to pay the tax
in relation to the supply of such actionable claims;"

(d) after clause (117), the following clause shall be inserted, namely:-

"(117A) "virtual digital asset" shall have the same meaning as assigned to it
in clause (47A) of section 2 of the Income-tax Act, 1961;”.
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3. In section 24 of the principal Act,— Amendment of
(a) in clause (xi), the word "and" ocurring at the end, shall be omitted; section 24
(b) after clause (xi), the following clause shall be inserted, namely:-
"(xia) every person supplying online money gaming from a place outside India
to a person in India; and".
4. In the principal Act, in Schedule III, in paragraph 6, for the words "lottery, ~Amendment of
betting and gambling" the words "specified actionable claims" shall be substituted. Schedule IIT
5. The amendments made under this Act shall be without prejudice to provisions ~ Transitory
of any other law for the time being in force, providing for prohibiting, restricting or ProV'Ston
regulating betting, casino, gambling, horse racing, lottery or online gaming.
Repeal and 6. (1) The Uttar Pradesh Goods and Services Tax (Second U.P. Ordinance
saving Amendment) Ordinance, 2023 is hereby repealed. no. 16 of 2023
(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force at
all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Goods and Services Tax Act, 2017 (U.P. Act no. 1 of 2017), hereinafter
referred to as the "said Act", has been enacted to make provision for levy and collection of tax on intra-
State supply of goods or services or both by the State of Uttar Pradesh and for matters connected therewith
or incidental thereto.

According to the provisions of Article 246-A(1) of the Constitution of India, both the
Parliament and the State Legislature have the power to make laws for the imposition of Goods and Services
Tax. On the recommendation of GST Council, certain amendments were made in the Central Goods and
Services Tax Act, 2017 (Act no. 12 of 2017) vide the Central Goods and Services Tax (Amendment) Act,
2023 (Act no. 30 of 2023), which was enacted by the Parliament and received the assent of the President on
18™ August, 2023.

In view of the above, it was decided to amend the said Act to incorporate the amendments made
in the Central Goods and Services Tax Act, 2017 at the State level as well, with the view to maintain
uniformity in the Central Act and the State Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Goods and Services Tax (Second Amendment)
Ordinance, 2023 (U.P. Ordinance no. 16 of 2023) was promulgated by the Governor on 30™ September,
2023.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

GoTH0IoT0—T0UI0 790 IISTUA—2023—(2262)—599 T (@F=gex / €lo / JAThdcT) |
YlowH0goYio—Todio 141 W10 fAemii—2023—(2263)—300 Uil (@FgeR /Elo /3ATHHT) |
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IREIE TFRR—TToTHoUTo / Telo
S0 / ToUlo—91 / 2014—16

AT T URT UT H-Hed ¢

TRERT TAS, FTT HIT

SR Ui TR R uiaTd

STATHIOT
fEmh aRfre

HNT-1, Evs (P)
(ST wrewr siffaer)
Y-S, YHhdR, 8 feawr, 2023
SABMAYT 17, 1945 AP A

S} YS9 I
faumrfy srgHTT—1

I=T 597 / 79-f4-1—2023-1-%-19-2023
g, 8 fagwR, 2023

"HRT BT AEAEF" & T 200 P FE AU A IR Uw ol feafderery (age
o) g, 2023 e S=a Ruen ogum—1 weEte U 9 wWEfha 2 RO feAie
7 AR, 2023 BT AN USM B AR g8 IR TS ARIH AT 20 G 2023 b WY H

AR @ Garef 59 SIfRRIET §RT USH1RId fhar Sram 2|

IR vee ol [eafdeneaa (agel @) ifafs, 2023
(SR U<eT AR FEar 20 9 2023)
[SHT IR U [Ag #vsd gIRT TR 8aT]
SR Uyow ol favafdeme  afdfegs, 2019 &1 @GR WM H_A

SIBIEpE]
IRA TR & digaRd a8 § YdgeRT feiRad  sfaf—|  a=mn
ST B—
1—(1) IE M SR uew fon fafdere (aqgel wees) sififem, wfér am ok
2023 P8l SIRATT | A
(2) I' a7 20 STaCER, 2023 | Uged B3N AHSI SR |

@ for
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SR FeA 2—SR Yo ol fwafderer sfafem, 2019 (R amr “qa srferfore”
SR §E ey R) @Y SR 2 W, BH WM 36 B UvAN Sad Al B @ Bl
;%ﬂ;ﬁzzoirﬁ TR Fenfia fsar SIRAT ofR 9 W= 36 & uvanq Havenfua faeafaemeral
el & fory Fr=faRad ®w dwar g1 & SR, i —

9 | faeafdemea &1 am areis e &1 am
T
37 | 96U 3r9iA fawafdene, JEUMGA  §¥¢,  daal  gIRyged,
YTEEIR, Ik U9 | SR, dRell, SR Yo |
LAERIERIEN 3—(1) TR WEHR, THU A fIvafdencry, IESRiR, SR uSw @l
T F1 A WIUAT & T Bl BoAs B R I & Yo Tolc § YHIRIT 3Taer
gRT I8 fqw < 9l & b 9o fdfe & Suew, U @, S & amaer |
Ifffde far o9, & ARM U Srgdedl & JreadiE SuTRel, uRdgd a1 @,
ST 6 a8 mavad A1 T THS, & ATIH A gAY 8
1] I & 39 A9 & urw™ B9 @ fedie 9 < a¥ & g v
BIS 3T 8l [HIT SRAT |
(2) SWIRT (1) @ A fHar T UdS oMy, 9 By 9 & uwan,
JATIR I I AU AvSd & Sl AeAl B FHET IW@T SIRAT |
IASEESIN 4—(1) SR Uew  faofl fOwafdenem  (woal AugE) SR wew
anqe AT, 2023 YageRT FRRAT o S = | z;fi
N 2023

(2) W& fFREE @ B0 gY W Swrr (1) § Afde sy grr
AT FIST ol ARRH & Iuagsl & FfF Had bl BRI AT DI T
Bl BRAE, T JRFREE gRT ¥ Wi ga  sifefaH
@ e gl SugEl & A gd AT B T3 A IRA AFD 9
AAFH & Iug F9 ARAE FHAT H Uge o |

SECURCINEI N

Jod e ueM w1 Bg SRk Uy g H T4 foh fawafdenerdl @ e ek 3iR
I ol favafdereral & FRd &1 g S9a §dl & [AFEfa &> iR S99 et a1
JTIERTS AME! BT UG PR B Sk Tael ol faeafderer sifEfrm, 2019 (STR y=er AfRrRm
T 12 9 2019) AT fhar w7

e a1 (ol favafdened i awvr oA fawafdenerd, el R, Sk Uasl 1 IO
BT IUGT B D Iqa U YArad AR DI AGGA! 2 H FUEA PR B [Afeay far wam |

JfF 59 g wvsd 93 H T8I o7 iR yaiaa fafeey @1 srifad & & fou qr
fuml eRiarE! smawad off, o/ U g1 faAie 20 Sf@cER, 2023 BT IR Uy Al
faeafdene (Bodl AYEH) AR, 2023 (SR TS JLITQY AT 17 9 2023) UATUd fdbar |

Ig fAegs gatad rearey &7 yfoRenfid o @ forg qrvenfud faar omar 2|

3TTST 9,
el A,
Uq9 afd |

No. 597(2)/LXXIX-V-1-2023-1-ka-19-2023
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Dated Lucknow, December 8, 2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Niji
Vishwavidhyalay (Chaturth Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 20
of 2023) as passed by the Uttar Pradesh Legislature and assented to by the Governor on December 7,
2023. The Uccha Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH PRIVATE UNIVERSITIES
(FOURTH AMENDMENT) ACT, 2023
(U.P. Act no. 20 of 2023)

[A4s passed by the Uttar Pradesh Legislature]
AN

ACT

further to amend the Uttar Pradesh Private Universities Act, 2019.
IT IS HEREBY enacted in the Seventy-fourth Year of the Republic of India as
follows :—

1. (1) This Act may be called the Uttar Pradesh Private Universities (Fourth Short title and

commencement
Amendment) Act, 2023.

(2) It shall be deemed to have come into force with effect from 20" October, 2023.

2. In Schedule-2 of the Uttar Pradesh Private Universities Act, 2019 (hereinafter Amendment of
referred to as the “principal Act”) affer serial no. 36, the Columns of the said Schedule ;d;,e(i:iet rzl(fflz
shall be amended as below and affer serial no. 36 for the newly established Universities of 2019

the following serial numbers shall be inserted, namely :-

SL Name of the University Name of the Sponsoring Body

no.

37| Varun Arjun University, |Varunarjun Trust, Keshlata Hospital,
Shahjahanpur, Uttar Pradesh Delaper, Bareilly, Uttar Pradesh

3. (1) The State Government may for the purposes of removing any difficulty in Power to remove
relation to the establishment of Varun Arjun University, Shahjahanpur, difficulties
Uttar Pradesh by order published in the Gazetfe direct that the provisions of the principal
Act shall during such period, as may be specified in the order, have effect subject to such
adaptations, whether by way of modification, addition or omission, as it may deem
necessary or expedient:

Provided that no such order shall be made after two years from the date of
commencement of this Act.
(2) Every order made under sub-section (1) shall be laid before both Houses of

the State Legislature, as soon as may be, after it is made.

Repeal and 4. (1) The Uttar Pradesh Private Universities (Sixth Amendment) U.P.
Saving Ordinance, 2023 is hereby repealed. Ordinance no.
17 0f 2023

(2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act as amended by the Ordinance
referred to in sub-section (1) shall be deemed to have been done or taken
under the corresponding provisions of the principal Act, as amended by

this Act, as if the provisions of this Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS
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The Uttar Pradesh Private Universities Act, 2019 (U. P. Act no. 12 of 2019) has been enacted to
provide for the establishment of new Private Universities and incorporation of existing private universities
in the State of Uttar Pradesh for imparting higher education and to regulate their functions and for matters
connected therewith or incidental thereto.

In order to provide for the establishment of a new private university namely Varun Arjun
University, Shahjahanpur, Uttar Pradesh, it was decided to amend Schedule-2 of the aforesaid Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Private Universities (Sixth Amendment) Ordinance,
2023 (U. P. Ordinance no. 17 of 2023) was promulgated by the Governor on October 20, 2023.

This Bill is introduced to replace the aforesaid Ordinance.

By order,

ATUL SRIVASTAVA,
Pramukh Sachiv.

YIouH0ZOUT0—T0UI0 793 TSTUF—2023—(2268)—599 Ufdi—(Fgex / El0 / JiThHHT) |
FoTHOOW0—T00 144 A0 fAEmi—2023—(2269)—300 UfRI—(@FgeR / Elo / JATHAT) |
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RRTCE FrR—THoTHotlo / Tefo
S&fo / TloUlo—91 / 2014—16
AT T URT U H=ILA T

RERT TAC, ITH Ha9T

SR W29l R W TR

ST
femh aRfre

HAT—1, ©VS (B)
(SR u<er rferferam)

cdY-ddh, YHhdRR, 8 feuwar, 2023
STYETAT 17, 1945 D FHq

IRAT 601 / 79-f4-1—2023-1-H-20-2023
g%, 8 fagwR, 2023

“URA BT AU B ATEE 200 B AL ISIUTA T IR Yol 1Y [Azafderery
(o), a8, 2023 Y Soa R SurT—1 wemdae wu 3§ 9aiud 8, R Qe
7 faE R, 2023 &1 AR UG @I 3R I8 IR YW SMAFIH H=T 21 | 2023 & wU A
AR B o 36 ARG §RT YHIRd fhar Srar 7 |

SR Ue¥ Ir faeafdenery (Fenem) erfdf=aH, 2023

(SR UeT AfAFH = 21 99 2023)
[SIT IR U<el A Avsel gy uiikd ga)
IR Qe o fawafdenery A gE, 1973 &1 JUAR HMET B

@ fay
e
IR ORI & dlgckd a8 ¥ Yaggrl -faRad sfafes g=mar

ST § -
1—(1) I oA IR U<w g favafderey () orfrfrem,  wfera =

2023 BB ST | SRR
(2) 9% fAl® 8 TawR, 2023 ¥ U B3N FHST SR |
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TR 2—JcR U Y fAeafdenera arfafem, 1973, (S o “qet sifarferzs”
SRR R gy ), A ORI 4 F, U (1-) ¥, WU (€) @ A FrfRad @ue
29 \{- 1974 .

LT N gy ey SR, et

JATHMRIT 3R .

7 affrafi “(8) e feafderery f A urcwa’) <dl 5y fAvafdened, TelRMmyR

Rregufey siferfram % ®T ¥ ST SIRAT

?;;Eﬁ () Us faeafaerer Ry | a0 fRwafiere, fofqR @

ORI 4 T BT H S ; :

e @) v fIeafieren R S oy w0 fawafdernes, fRgER &
w9 H ST SIRAT [

EIRT 50 T 3o IfAfad & gRT 50 H, SUEMRT (1-%) @ uvan faeforfed

IRITEr TU YRV 9T & Sl arerfd —

-7 o9 9@ & 39 aRT @ orfiH A1 urcTad <l I
freafderey, qerRMYR @1 gom uRfFTHEE 981 91 off SRl 2 99 d@
Slo XM FAER dlfedr ay favafdency, s@rar o gRfaHreel, ST o
g8 Ih fdvafdenery ol uEr & S gd gad o, U gdardl 3R
YR & e 39 R AN B O o7 ARBR ARG R
IS fpd SR |

(1—31) o9 9% & 39 a1 & i A f=egarR = fawafaermery,
AR @1 o gRFMEen 81 91 o Ol @ 99 dd Heledr Tl
FreN femdis, arerRll @1 aRfFEaEed, S & 98 9w favafderey a1
WO & S gd T ofl, UH Adani iR IuiaRuil & = 59
TR AN R ST 6 50 WRGR SARRTET g1 Sueed fha S |

“(1—_) 9 9@ & 39 U & SN IR ey Sy favafderey,
HRIGTETE B 9o IRFIHEel T8l 991 ol Sl & d9 dd el Salfaar
Bol Goo@vs fdwafdened, avell & uRFgHE@ed, Sar f& a8 S
fareafdenery @1 o & &1 gd U9 ofl, UM Igdedl IR SURON
% I 39 W AR BN ol 6 59 ARBR ATEGAAT §RT U e

o i |
oI 52 %1 4—d AW @ 9T 52 H, U URT (2-8) & UyzEnq frefaRad Su
R gRIG 9T & SR, 3fIfq —

“-<) 99 d® b SU aRT (2) B AT Al UeITd <A Iy
faeafaeners, qeRMUR & UM SwEAIQY & 1 forr WA ® 99 9
Sfo M AAER dlfedr @y fwafdened, e & ey, o4 fé 9
I feafderey @1 ot & 3% yd uga ¥, U9 S@edl SiR
JUCRYN & A 59 WR AR BN o9 b 90 WRBR AT §RT
IuEfrd fHd < |

-3 v d& & SU grT ) & Srfi9 #Af farewaR =
faeafdemery, MOTR & oM JegRe 81 991 foram Sar & @@ O,
Herdr T prel faemds, aRORN @ orgey, o fb 9 S
faeafaeners & o & 1% gd 499 9, U AJdHel IR IUAR &
JTNT g9 WX AN BN oMl fF o9 AR SARREA §RT IuE(ed
fopd S |
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o

(2-31) W9 d® b SU arT (2) & AT SR Uy Wy favafdeney,
HRIGTEIE & Yo SEATQY TE] 91 for SIIel @ 4 ddb HeTedr Salfadl gel
weorgvs faedfdeney, avell & sy, ol & 9 S fawafderea &
WO & 316 gd ugd o, U Irderl R IURl & el g9 W
AN BRT ST o 50 ARBR SIERET gRT IUefed {5 SR |

5—qal AT BT g H — ATLR BT

(@) HF A6 W ITHAT B8 arell ufafiedl @ e w fAfeed
wfaftedl <7 <1 SIRAM, s —
“6—Slo XM HAIER Alfedl 3@y fdeafdene, smredr—

Up) #f URET Il S SO TR, RN, 9ENIg,
fIeafdenc, JoRMER & WIUAT  IRIEH], MUl 3R GodmgR foTet
HuAGED

@) A  URTE  Td T SN R, 3RIRIT, aRMEG! 3R
fIeafdenery, JeRMYR BT RAUAT 81 GalagR foret”

S WR

(@) HH -7 W IYET eF arell ufafedl & e wR ffalad
wfaftedl g <1 SIRAM, s —
“7—HETCH] SICET ol weawvs f[dvafderney, aXeli—
(TP) [ erety AR ell, dar, UleHid, TMEeiBiyR,

faeafdencry, HRIGEE &I IAYAT  JRIaE(E, @ISR, IERIET (SAifdel

HuAGED Bl TR), IR 3R FoT Fored
@) =R B AR ell, d8R], Uiel¥id,  wmeeisigy

fqeafqened, gRIemEre ®1 I 81 forel”

S 0R

(M HH W10 W SUESTd B drel gRfedl @ wmH W
FrforRaa wfaftedl =g &1 SR, a1 —
“10—wET T wreft femdie, aRmoRi—

@es) #f fIegaRF v aRoRf, @clel, YRR (WHd e

Jeafdened, foqR & RIUAT 89 TR), AR, |vs e,

REZ

@) #A  foegaREh s aRoRd, F@8en R

freafdemera, fofqR @ <emu=m @

SH WX

@) B W13 W IUESTd M dren ulftedl & e W

frfeRad wfaftedt @ <1 SR, srerfq —
"13-figred  fawafdere, sfteayg, Rigre TR-

@e) #@f TR IR I ToRMER, AORd, 90, Wd BER
fqeafqene, FeRMER @1 WUAT TR, He-orel AR gl TR
ERAGED forer

@) A Ukl @ I S, 9d HIR TR, AN 3R
faeafaency, JoRMRR & oA gl TR [
ERAGED
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(8) ¥ A=—17 & Ugarq Aflad wF A iR S wfd
fafedl wIar ger <1 SR, S —
“18—Hl YICTeN] <) o fawafdenery, 918, TUET, TERMYR

FARTAYR SINEICEYIR I
194 foemaiRd T ﬁx‘rﬁg‘\f warg! (dd ’fde TR),
freafaeme, AR g forel
20-IR U I fIvafdened, omRiEr (SAfaar g TR), IESEIN
B NEACICS TRIGMETE, AR, T forel”
IR RUEIRN 6—(1) 5T WRHR A gevad <d Iow fawafdenerd, eRmyR a1 A
fepa foregariRi oo favafderer, fAeiqR, @1 SR oew wog fwafdenem, qRicmEre

DI WIYAT & G H [ SR B T B & TR, Toie § gD
e gRT I8 (e § 9ol & b 71 | & Suey, Ul wramafdr 4, S
& amaw # fRAffde o IR, W gaeHl & eadi| are 9 SuT<Ren, gRaes ar
AT & w9 H B, 5 98 awad A1 FHAE qHY, YAl B

Ry I8 b VAT Blg 3MM<¥, 39 AJRFEH & UR™ B & Qi & ar
qul & UTEr el (BT SIRAT |

2) SRt (1) @ 3rfF fHar T U& INey, S9 f6d oM & uwEn,
AT e 1y e Avsd & QI oAl © \HeT T ST |

ISRESIN 7—(1) SR U< T fAafdenery (Weled) SRrATqy, SR Y
RIS 2023 YaggRT fRRaa fsar imar 2 2?5523{@ 18

2 W& FRET & 81 8U 1 Swawr (1) # e
TSR GRT JAT [N o AAH & Iuddi & 3ef= g
DI FR A D TN DI HAATE), 39 ARAFRH gRT genm
e ol S & e gcell Sudel @& el @ ar @
T TN SR AET 39 ffH & Sudy wl ARad

H ug |

Ieq¥ T2 T H wfaua Feataame=t o arafeaa Afet wr gonfea i aufra w1
* o 3Iwe e T feataame sfeafaaw,) 1973 Ireedfa Atefaaw s=ar 1097 (1973
srterfRa i B = 2

ICAT TR TLHRT A IOl O 3= (04T W& o6 T g TAT 7S § U sF
Freafaemes warfoa B S &1 @e Ryt BT 81 =3 @2 & aqEeor § Tdiured qued,
e qUeed Ud qIIRTETE qUed, You® | 3oF [90ET i Iqsyar gad Fr S\ gq uE
57 feafa=mey eI & ST it strareahar o7

IFT F FOWd, IAOTed HUSH, WUl H, # 9qreeady Iar oA feafamme,
T, fAream=a qued, BerR #, At GAeegaredt s GeaEeney, e i)
TRTETETE HUSH, HIETETE | Icq¥ T39T 157 fAeafa=mey, qIarars fit TITIAT 1 Iqae Fied
o TATEd ST TAH, | Here o6 ST a7 fafsreery o 1

o T A AvSA 9 § Agl AT 3T q@ih fafee F BRATead w3 & o g
fremft wrdargr 7 ST srEeTE oft, o et g fRATR 08 FawaY, 2023 F S9Y YS9
ST favafdenc) Heree (TeAT39r,2023 (I TR ALATILT HE&AT 18 | 2023) AT AT
T

g T8 TAT<h STeATRer &l ATAEATT e & [olT TR T ST gl
3= 9,
gl Har,
UqQ A |

791 RPH 2023 (State Univercity) (Adhiniyam) data le



190

IR U IATYURY TTole, 8 fagwR, 2023 5

No. 601 (2)/LXXIX-V-1-2023-1-ka-20-2023
Dated Lucknow, December 8, 2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Rajya
Vishwavidyalaya (Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 21 of 2023) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on December 7, 2023. The Uccha
Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT)

ACT, 2023
(U.P. Actno. 21 0f 2023)
[A4s passed by the Uttar Pradesh Legislature]
AN
AcT
further to amend the Uttar Pradesh State Universities Act, 1973.

IT Is HEREBY enacted in the Seventy fourth Year of the Republic of India as
follows:-

1. (1) This Act may be called the Uttar Pradesh State Universities Shorttitle and
(Amendment) Act, 2023. commencement

(2) It shall be deemed to have come into force with effect from November §,
2023.

2. In section 4 of the Uttar Pradesh State Universities Act, 1973, (hereinafter ~Amendment of
referred to as the "principal Act"), in sub-section (1-A) affer clause (k), the following ~ section 4 of

clauses shall be inserted, namely:- President's Act
no. 10 of 1973 as

"(I) a University to be known as Maa Pateswari Devi State University,
amended and

Balrampur; re-enacted by

(m) a University to be known as Maa Vindhyavasini State University, U.P. Actno. 29 of

Mirzapur; 1974
(n) a University to be known as Uttar Pradesh State University,
Moradabad."
3. In section 50 of the principal Act, affer sub-section (1-H), the following Amendment of
sub-sections shall be inserted, namely :- section 50

"(1-I) Until the First Statutes of Maa Pateswari Devi State University,
Balrampur are made under this section, the Statutes of the University of
Dr. Ram Manohar Lohiya Awadh University, Ayodhya as in force
immediately before the establishment of the said University shall apply to it
subject to such adaptations and modifications as the State Government may, by
notification, provide.

(1-J) Until the First Statutes of Maa Vindhyavasini State University,
Mirzapur are made under this section, the Statutes of the University of
Mahatma Gandhi Kashi Vidyapith, Varanasi, as in force immediately before
the establishment of the said University shall apply to it subject to such
adaptations and modifications as the State Government may, by notification,
provide.

(1-K) Until the First Statutes of Uttar Pradesh State University,
Moradabad are made under this section, the Statutes of the Mahatma Jyotiba
Phule Rohilkhand University, Bareilly, as in force immediately before the
establishment of the said University shall apply to it subject to such
adaptations and modifications as the State Government may, by notification,
provide."
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Amendment of

4. In section 52 of the principal Act, after sub-section (2-G) the following
section 52

sub-sections shall be inserted, namely :-

"(2-H) Until the First Ordinances of Maa Pateswari Devi State University,
Balrampur are made under sub-section (2), the Ordinances of the Dr. Ram
Manohar Lohiya Awadh University, Ayodhya, as in force immediately before
the establishment of the said University, shall apply to it subject to such
adaptations and modifications as the State Government may, by notification,
provide.

(2-I) Until the First Ordinances of Maa Vindhyavasini State University,
Mirzapur are made under sub-section (2), the Ordinances of the University of
Mahatma Gandhi Kashi Vidyapith, Varanasi, as in force immediately before the
establishment of the said University, shall apply to it subject to such adaptations
and modifications as the State Government may, by notification, provide.

(2-J) Until the First Ordinances of Uttar Pradesh State University, Moradabad
are made under sub-section (2), the Ordinances of the Mahatma Jyotiba Phule
Rohilkhand University, Bareilly, as in force immediately before the establishment
of the said University, shall apply to it subject to such adaptations and
modifications as the State Government may, by notification, provide."

Amendment of
Schedule

5. In the Schedule to the principal Act,—

(a) for the entries appearing at serial no. 6, the following entries shall
substituted, namely :-

"6 . Dr. Ram Manohar Lohiya Awadh University, Ayodhya -

(i) Until the establishment of Maa Districts of Ambedkar Nagar,
Pateswari Devi State University, Ayodhya, Bahraich, Barabanki,
Balrampur. Gonda and Sultanpur.

(i) Upon the establishment of Maa Districts of Ambedkar Nagar,
Pateswari Devi State University, Ayodhya, Barabanki, and
Balrampur. Sultanpur ."

(b) for the entries appearing at serial no. 7, the following entries shall
substituted, namely :-

""7. Mahatma Jyotiba Phule Rohilkhand University, Bareilly -

(@)

Until the establishment of Uttar
Pradesh State University,

Districts of Bareilly, Budaun,
Pilibhit, Shahjahanpur, Moradabad,

Moradabad. Bijnor, Amroha (Jyotiba Phule
Nagar), Rampur and Sambhal.

(i1)) Upon the establishment of Uttar Districts of Bareilly, Budaun,
Pradesh State University, Pilibhit, Shahjahanpur."
Moradabad.

(c) for the entries appearing at serial no. 10, the following entries shall
substituted, namely :-
"10. Mahatma Gandhi Kashi Vidyapith, Varanasi -

(i) Until the establishment of Maa Districts of Varanasi, Chandauli,
Vindhyavasini State University, Bhadohi (Sant Ravidas Nagar),
Mirzapur. Mirzapur, Sonbhadra

(il) Upon the establishment of Maa Districts of Varanasi, Chandauli."

Vindhyavasini State University,
Mirzapur.
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(d) for the entries appearing at serial no. 13, the following entries shall
substituted, namely :-

"13. Siddharth University, Kapilvastu, Siddharth Nagar -

(i) Until the establishment of Maa Districts of Balrampur,

Pateswari Devi State University, Shravasti, Basti, Sant Kabir

Balrampur. Nagar, Mabharajgan;j and
Siddharth Nagar.

(i) Upon the establishment of Maa Districts of Basti, Sant Kabir

Pateswari Devi State University, Nagar, Maharajgan;j and
Balrampur. Siddharth Nagar."

(e) after serial no. 17, the following serial numbers and entries relating
thereto shall column-wise be inserted, namely:-

"18. Maa Pateswari Devi State Bahraich, Gonda, Balrampur,
University, Balrampur. Shravasti Districts.

19. Maa Vindhyavasini State Mirzapur, = Bhadohi  (Sant
University, Mirzapur. Ravidas Nagar), Sonbhadra
Districts.

20. Uttar Pradesh State University, Amroha (Jyotiba Phule Nagar),
Moradabad. Bijnor, Moradabad, Rampur,
Sambhal Districts."

6. (1) The State Government may, for the purpose of removing any difficulty in
relation to the establishment of Maa Pateswari Devi State University, Balrampur, or Maa
Vindhyavasini State University, Mirzapur, or Uttar Pradesh State University, Moradabad,
by order published in the Gazette, direct that the provisions of the principal Act shall
during such period, as may be specified in the order, have effect subject to such
adaptations, whether by way of modification, addition or omission as it may deem to be
necessary or expedient :

Provided that no such order shall be made after two years from the date of
commencement of this Act .

(2) Every order made under sub-section (1) shall be laid before both the Houses of
the State Legislature , as soon as may be, after it is made.

Repeal and 7. (1) The Uttar Pradesh State Universities (Amendment)
saving

Ordinance, 2023 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times.
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh State Universities Act, 1973) President's Act no. 10 of 1973( has been
enacted to amend and consolidate the laws relating to certain Universities in the State of Uttar
Pradesh.

The Government of Uttar Pradesh has set a vision of establishing one State University in
each division to provide quality higher education. In pursuance of this goal, there was a need to
establish one State University each in Devipatan division, Vindhyachal division and Moradabad
division to ensure availability of higher education.

In view of the above, it was decided to amend the aforesaid Act to provide for the
establishment Maa Pateshwari Devi State University, Balrampur in Devipatan division, Gonda;
Maa Vindhyavasini State University, Mirzapur in Vindhyachal division, Mirzapur; and Uttar
Pradesh State University, Moradabad in Moradabad division, Moradabad.

Since the State Legislature was not in session and immediate legislative action was
necessary to implement the aforesaid decision, the Uttar Pradesh State Universities (Amendment)
Ordinance, 2023(U. P. Ordinance no. 18 of 2023 (was promulgated by the Governor on
8™ November, 2023.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

FoTH0godT0—T0d0 791 JISTUF—2023—(2264)—599 URRI—(HHIER / Tlo / ATHIT) |
YlovH0gouI0o—Todio 142 10 fAemii—2023—(2265)—300 UfcRI—(@Fgex / Elo / JATHHT) |
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IR TRR—THoTHoGlo / Telo
S0 / ToUlo—91 / 2014—16

AT T URE U BT T

AT TS, AT AT

IR U9l @R B UHiaTd

STHTIIOT
REmrh aRfre

N1, Tvs (B)
(SR g9 3rferfam)

@S, YhaAR, 8 fauwr, 2023
AT 17, 1945 b JH

S 9<I I
faumrfy srgHTT—1
T 578 / 79-fa-1—2023-1-H-21-2023
RIS, 8 fagwN, 2023

SIBRCEIl

fafaqer

“ART P AAEF" & AT 200 b A ISFUTA 1 IR Yo Aqa el STerdrT YTfererRor
fadRre, 2023 ST aRaed T—4 Wemafe wU 9 |GEud 2, R e 7 RFwR, 2023 @
AT Y& @I 3R g8 IR Yol ARFHH W1 22 W9 2023 $ WU H FAGERY B A 59
STERTET §RT YT fhar ST & |

IR Yo JISUY ST JTdrepvor SFfafam, 2023
(SR U< AfAfaH FEm 22 W 2023)
[ORT SR I foRT Avset g1 Wik ga]

Aied Rive, difsiRedd I & FR—wRr uid uRaed 3R FuRaes § @R &g T4l
[N Terl & fadr, yoM R M Al Faioeal & wu H QRE, B, favawy der
QIR & el AIady St URae AR Wied & JIered e STedr & faf e qe
fapy 29 SR Uo¥ ST H U A S Yol $1 o7 $7 3R 3G9 qrree aqr

AN AVl &7 S a_A & foy
SIBIERE]

WRT TURIY & dgakd ¥ ¥ TAQgRT (felRad SR a9 & & —
JEYI—Uh
PINESEY
1—(1) T8 RN SR 4w ey ST wiaRoT S, 2023 PET SIRAT | g@“’%wr
2) THET faRaR |t SR wew # B iR TR
(3) 7 YW faAle @ yg S o 5 Tow AR, W Toie # ifRgE gw, fad

B
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R ¥ & 39 JRfm & f=-f Suesl & fog - i aftgfaa fond
ST GBI T el Suewr # 39 sfm & uRw & ufa i Ml @1 ag st o
SR % 98 S99 SUeH @ Y9 8 @ ufd S B

RIS 2-(1) v/ T fob T & e e 7 7, 39 A H -

(T) “srger " @1 AU IS AT 9T TR W e T 4 9 8, 9r
ag mifrd & A 7 &

@) “wREReT” BT AT 39 AREH @ i T IR U SIRIQI ST
TRIERT & 2

() “are” BT aeTd AT Wd & | S /U B Ee W Y O @
forg i, SISt amfY vRgfoen @ @

(@R) “wrI H Shfdd @fdmal & Ko W B8 W awg |l 8 e agq
Sterar ¥ far & W@ 8, A G 9 aren @,

(=) "y wduld’mdlweﬁ@ww@f%\Gﬁaﬁﬁmﬁﬂﬁé;

(@) "da AR BT A IR TWHR I &;

(WTT) "“Temer” BT AT ARRH BT URT 3 BT IUYRT (4) B FA g HIfEHRT
D FeTE I T;

(aa) “AHTE” H STeRIORI B TS, YRS, 4% oA, Aie 7 URQTT FRAr W
wftrferd 2

() "HETE I FT AR TS B WG S oY SUR W § fbg 39 916 @
AUET T Bl R SR I ek BT URE aRe @ Sug afferd T8 € S g
oI aRae R A TRaET W WS &3 & HROT HerauRd 8@ T &

(&) e BT Al IR U I § Wi AL T & UR AT I e
gﬁ%ﬁmﬁm@wwﬁmﬁsﬁqw%éﬂwwﬁﬁwﬁ

([RE) A | ST ARhAl BT BISER U IR SO §RT o W™l T $lg
qeg |rAferd @

(RE)"raeRaAT # Sra, T, O, Wf$T W, i, 9139, Siadyiy dexaE, wr
ESfelTT SR, TSH 3R Nl AR AR FHHIT HUSRYT Rl ol ARy Affferd &
3R UT SEEREIHS GRS BT TEIAR 3l AT ST,

(%e) "siadeiig oo Sfadeiy g & WAINM W SR UQY & WRRIE eFteR
foh T AR gRT BN Toic ¥ IR gR1 Afa fobar o el 2

(dI5E) "3 IS SR @ a SR UeY AR & ARG efiaR &
W?Wﬂfﬁ%\';

(T7) "SI T AT STera™ H SR STt | AT iR Al BT A Ud of o
g i o # M o | g

(rere) “femfar” &1 aeRl STerH a1 Sue fhel Ry a1 SuaRer & i § o
gﬁwﬁﬁﬁr%‘

(%) "He” @ ad gRT 3 B SWN (4) @ A g mieRy & W |
2 3R g WRHRT & Sree SR SuTenet fferd &

(ICoRE) TS WM @ A W Sfedrt A, 2016 (erRfRA
AT 17 9 2016) T M T SR AT ford S el Sfadeig St 9

(S=1r) e STeraRofl” & ared Wi SeeRell § 8, S QUf 9 R A1 SEe o
ﬂFTEf\»WWEﬁ;

@) g @ ad PIE @fe O SR W e o amed § WaRd @ 9
BT 8, B BIghR Terdl= W 3 W dret fodl afth 9 2

(g@r) "I e @1 el R A uRd W At @ R 9 H
fo—d O & &

(a7e9) “dex e a1 ok & BN o fo IRa TR e, 1008 (SRR
R 15 9 1908) # TRAIRG 2

(%) “ffea” &1 acod 39 SR & ol avrl T framraeh gwT fafea 9 g
ﬁé(%ﬁ%ﬂv)“ﬁrﬁw“fﬁraﬁqﬁsﬂmﬁmzﬁmmmwwﬁﬁw
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(i) “form” @1 e 39 SITRE & S I WRGR g 99 Y R 9
(Br) "I FT TH IR U I AR 4 &
(FeTE) R TS @ ad SR e fRTTEIed 9§ g
(ereeTE™) " AT BT AIY SR IS AR & &3 JGRaT & Maw e
SR ¥ 8 ORI I WRBR gRT IBRI Toic H SERGaT gRT HifYd fohar o |l &;
(S=i) "M @1 A Rl SE /ST B MG W o e @ forg sidcei o @
T W TF W F g
(2) wirg sfacei Semrt iR sfdfaw, 1985 (iffem wwar 82 W 1985) QIR
ey Seram A, 2021 (e WEaT 24 W9 2021) iR qed QMU G Rl A
7y 3R 39 fdfrm # suRifia wedt ofk ual & 9t aref B W yatw ol ok framl A
ITo foy TR &

L2 U
IR QY ST S W
3—(1) T TWHR, TWIN o § IRRGA gRT 39 W & TAIoH o o Widrewor WWW
WWWWWWWWWWWW
(2) I wiftrawor VT WRRAT B WA B AR T gl & (e S o S99
R SR TR FAE T el @ o HeRiE 2 |
(3) wferaRvT ITYH AW W S i e g, e a5 ftfE @ Suel @
e, I SR SFFel I FBR B FURT B OUEY, ¥R AR MU AR ey Bl wRp
P T YA STRIBGR AR T A Ge¥ 311 IR S A9 4 qhad SRR fHar S R
THGHAT FeTT TG |
(a) wferaor # fefoRad wifee 8, arfq—
(T®) o1 a1 gRaEd w3, SR YW A QYT SIHN, UIqURdsd @
AIuRes, g, TRl AHd A SE GWiT A A Uy o e ghde
3T G 1ol AT H W G gRT YA A1 AHAGT DS [Re—fee
(@) Tou WER gNT W Afpat # ¥ g afn e uw siadei SemH,
AiquRae 3R AIoRasd, deTel, Ful HHcl a1 399 FHE AEel 3 Ry 9
3R gl e s—Surede
(@) foct fovmT & orR T wfya /Wi A — wew (7e);
(@R) @ T foumT (freeeyel) & R J& |ied /T |iea—aew (I);
(ara) uRaes T & R e wfa /i e — Few (96H);
(@) RioE v o GaEE Q9T & oW fe aiie / we aRe-sesd ([@39),
(@) wied vd WG T & oR e afd /1 aie-aee (),
(3m8) T Td wTARvT fOMTT & TR e wfed / WE afta- 6ewd (eH);
() STESTAE B AW ERI THMIGT WRAH T SRl HTrevor
(rESTas) BT Ve Wi e,
(a9) uRTET M, ST To¥— T PRGN AR (Hge) wes
4—(1) WIRYGRYT BT JEATTT @IS § BN | ST 1
(2) WIfErRYT, Y WBR & Y AR | U WM R Iu-FRedl 3R o gfden RRAs
al I AT PR Gl &, Ol [T ST G 2 |
5—(1) Wy & e (@R B fOve Afts SR WY & e gr fge fear e (@R o)
ST &) SR Juremer (@A) widrewer & qoidrferd S¥yery 8| @Wﬁﬁ
() s (@f 1S faRve @fth SR ¥ & gErEE W W far o 2) ek el ot
SUREZE U BRIGI & folv ue W e W ffed febar S olfée g' 5 av W e T B fge fer
I B UG P FRIGI (AR PIS fRITE Al IR IoW & TEHA gRT R b1 S §) SR o §) R
Yo & ARA GRI AP AT ST Wbl & SR IurAE B BrAGIel 371 W § N gy ST (@¥)
o7 RFfde sk 3/l & oy 50 TR gRT Fdigd b S |el & |
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g (afe foed
faRvs s @
IR T B

Jerl gr Fgm
foa e ®) o
I B w9

frfer & forg
e

e (A W
W & @A
FRRERI BCNLE
It & Fgfo @

ST ) 3iR Surae

BT AN 3R
s

JETeT AR JuTeEr
@ wfeat

@R B
PRIRIE NI
RGN T 3=

(3) remer (A I fRwe @fth IR Tw @& g gR Mg e o §) ok
UTETeT WRIGROT ol MY & T I IR T U G & ghaR BT SR WaT @ Y wat gwy
IR BT ST 6 39 e § o0 WRGR & AR A7 faRi aneer g SrguiRa favar 9 |
6-3 fth e (AR 31 fRve afs SR e & qer gR1 g foar S
2) 3R Surede & WY 4 R 8 & fog oFfe B, Afe ds—
(@) W STRM @ folg I ST T & IR BRI B ol G T8 8, fore
U WRAR B W H, e aemar wfefera 8 ar
(@) v srgfea fearferar &
(M) faga wRaw &7 ¥ iR e =araTe gRT S g foar T €
(6) WRAR AT WHR & TG a7 R0 arell fox Sot o war 9 ger faan
T § A IR ) far mw g A
(€) I8 WaHR & I H WG # T ki @ o R @ & e
W B WY § 3D Gl & (agd W Ufdne JHd TS I GHIE ¢ |
7—(1) e (afe B foRwe @fth SR uew & TEwAl g1 fAgw fan e ?) sl
SUTETE, SR U XTI Dl WaIS oo g1 ¥ foaRad Afew gwn, e ug @
NS < Tl & |
(2) g 5 ¥ {6l a1 & B gY I, TR HQ¥ & FHHA AT I PR, ol
AT &, AT G, TRGRYT & el (A B foowey @fth SR 99 & Al §R
foar e &) IR SUTRne S ST /DT T H—
(@) B BT | PR TR ST & A
(@) I T # SrFwe & M7 R AT
() o9 UE BT ST GOUANT AT © 6 SHET UG W @Al dAldied b (ol
BIMERS & T & A
(5) e, e & WU a9 W@ B fory Sugd B |
(3) T WBR, e (AT IR YW b PTIHA g (Bl faRive @ b1 g
foam ST &) SR JUredel &l I fqg olid 8 T (eifdd B Fadl ¢ |
(4) B I @ A H, oede (AT IS fRNe @fth SR ORW & q@EAl gRI
R fan T 2) ok SurAe B A H GAATS FT AR AT S SR W9 g BT Y
e wiRa foran T @, S (af SR Uew & gEr gR G faRve afe @ e o
ST €) SR Juremer @ We R oifid @ S|
(5) B e (@R P fRIvE @fth SR Ue¥ & JEHdl gR1 g fan S )
AR Surem, R 39 ORT @ M ger e WA B, WeRw & e fodl o e H
TAfgfe & fo o & 8
8—(1) WY T areue], WRGRVT B ISP DI AT IR B ARG, HTAHRT
ERT IW YA 3R W ey wifthdt ok ada W fakd f6d ™ Bl witexer @ v
YIfeRTat SR B BT FANT SR el B |
(2) wfereRRoT T IuTENed, WfTART ERT fAfEd A1 SH! YA atede Y wAfhal
3R el BT IANT IR UTeH BN |
9—(1) Wi~ & U 9 ARRH & FfF o Bl & ueH @ fory Ffeiaa
TG AETg B -
(@) doia! R (@ SR W), RS, ARG, TR wde, e,
@ drenfie, anf) |
(@) sfadeiim oot URag SR I SR TE & FrI—a1 URME 3R SIwuT
3R e I (R U @) |
() A=y weIme iR fa |
(@) D% 3 AT S I WHR & Y4 AT § WSRO gR1 Giord ol o
NEI
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(2) SwERT (1) # SfecdtRed TS IR & W@ B (e¥d & w0 H THAGT AT
SITQT, R A1 1 oY IR gRT qHf fawdl § el Aa, offva iR e v
el HARA / FAIgT WK FHamdl 4 4 (D 5 IR a1 SR J9% WER & 4
foreTt 1 WIS 65 & SUmA W AARE & R W o o wand 2 |

(3) I WHR URFEA o, [oWo & RHIRAT # | WIeRvr & |iaa o1 Fyfaa
BN S AR GRS MY WR $1 S| Aied P Fal o I TSR GRT RN Bl
ST |

(4) oy~ 39 SRR & fiF o gl & qEAgdd e @ forg onavad
S!S dlel 37 JIRHIRAT 3R wamal o (g e qae ¢ |

(5) =9 MM & S fgeh TR & SIRHIRET SR FHAIRAT BT <F 9 IR
W SR T o1 o wd Ol il o fafee o o |

(6) T & wfoa, fded (Fewra) <R o1 ffreIRal vd waiial & aae &R
wol TTieRT @ R smeRa g g |

10—(1) WRERYT @1 98d T T W B ST gy ey < W Wivewe @ fee 9o
Folex T &) YD (AR § T | $HF Uh IR AT Bl og |
(2) WfRYT T Wl W 86 AT AR T 8B H PRIR B GaAld B Gey |
R & U1 Freml a1 sure vt S fafvrt g Suafki fomm @ |
(3) oreger rar SEHl SURM H IuTemE i@ qI @1 SFJURYARY H WERT
ST TG d6E DI AT |
1139 JIRFRE & ofF o gl & fdgT § W]y, Sl 9@ @ e $ReR e @
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No. 587(2)/LXXIX-V-1-2023-1-ka-21-2023
Dated Lucknow, December 8, 2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Antardeshiy Jalmarg Pradhikaran Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 22 of 2023) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on December 7, 2023. The
Parivahan Anubhag-4 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH INLAND WATERWAYS AUTHORITY ACT, 2023
(U.P. ACTNO. 22 OF 2023)
(4s passed by the Uttar Pradesh Legislature)
AN
ACT
to provide for the constitution of an Inland Waterways Authority in the State of
Uttar Pradesh for the regulation and development of Inland Waterways for the purposes
of safe, efficient, reliable and environment friendly inland water transport and tourism by
way of river side communities' development, first and last mile connectivity to help modal
shift, logistics policy as well as shipping and navigation, and for matters connected
therewith or incidental thereto.
IT IS HEREBY enacted in the Seventy-fourth Year of the Republic of India as
follows:-

CHAPTER-I
PRELIMINARY
1. (1) This Act may be called the Uttar Pradesh Inland Waterways Authority Short title, extent,
Act, 2023. and
(2) It extends to the whole of Uttar Pradesh. commencement

(3) It shall come into force on such date as the State Government may, by
notification in the Official Gazette, appoint:
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Provided that different dates may be notified for different provisions of this Act
and any reference in any such provision to the commencement of this Act shall be
construed as a reference to the coming into force of that provision.

Definitions 2. (1) In this Act, unless the context otherwise requires,-

(i)  "appurtenant land" means all lands appurtenant to a national waterway
or state waterway, whether demarcated or not;

(i)  "Authority" means Uttar Pradesh Inland Waterways Authority
constituted under this Act;

(ii1) “berth” means facility such as wharf, jetty efc. for berthing the
vessel/ship alongside inland water;

(iv) "cargo" includes anything except living persons carried or to be
carried in the vessel,

(v) "cargo vessel" means a vessel which is not a passenger vessel;

(vi) "Central Government" means the Government of India;

(vii) “Chairperson” means the Chairperson of the Authority appointed
under sub-section (4) of section 3 of the Act;

(viii) "conservancy" includes dredging, training, closure, diversion or
abandoning channels;

(ix) "conservancy measures" means measures for the purposes of
conservancy but does not include measures for protection of banks against floods
or for restricting banks which have become eroded mainly on account of regions
not connected with shipping and navigation;

(x) "ferry" means a vessel providing passenger transport services or
combined passenger and goods transport services across or along inland waterways
within the State of Uttar Pradesh;

(xi) “goods” includes livestock and anything carried by a vessel except
living persons;

(xii) "infrastructure" includes structures such as docks, wharves, jetties,
landing stages, locks, bouys, inland ports, cargo handling equipment, road and rail
access and cargo storage spaces, and the expression "infrastructural facilities" shall
be construed accordingly;

(xiii) “inland waters”, for the purpose of inland navigation, includes rivers,
canals, streams, lakes and other navigable water bodies within the territorial
jurisdiction of Uttar Pradesh which may be declared as such by notification in the
official Gazette by the State Government;

(xiv) “inland waterway” means national as well as State waterway;

(xv) “Yetty” means artificial structure into the inland water enabling the
passage of passengers and cargoes to and from the vessel;

(xvi) "manufacturer" means a person engaged in the manufacturing of
vessels or any part or equipment thereof;

(xvii) “member” means a member of the Authority appointed under sub-
section (4) of section 3 and includes the Chairperson and the Vice Chairperson of
the Authority.

(xviii) “national waterway” means the Inland Waterway declared to be a
national waterway under the National Waterways Act, 2016 (Act no. 17 of 2016);

(xix) "navigable channel" means a channel navigable during the whole or a
part of the year;

(xx) “passenger” means any person carried on a vessel except persons
employed or engaged in any capacity on board of the vessel in connection with the
business of the vessel;

(xxi) "passenger vessel" means a vessel used or adapted to be used for the
carriage of passengers for hire or reward;

(xxii) "port" shall have the same meaning as defined in the Indian Ports Act,
1908 (Act no. 15 of 1908);

(xxiii) "prescribed" means prescribed by rules made under this Act;

(xxiv) "regulations" means regulations made by the Authority under this
Act;
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(xxv)  "rules" means rules made by the State Government under this
Act;

(xxvi) "State Government" means the Government of Uttar Pradesh;
(xxvii) "State Legislature" means the Legislature of Uttar Pradesh;

(xxviii) “State waterway” means the inland waterway within the
territorial jurisdiction of Government of Uttar Pradesh which may be declared as
such, by notification in the official Gazette, by the State Government;

(xxix) "wharf" means a construction on the banks of inland water for
berthing of a ship/vessel,

(2) Words and expressions used in the Inland Waterways Authority of India
Act, 1985 (Act n0.82 of 1985) and the Inland Vessels Act, 2021(Act no.24 of 2021)
and the Central rules made thereunder, and not defined in this Act shall have the same
meaning as assigned to them in the aforesaid Acts and rules.

CHAPTER 11
THE UTTAR PRADESH INLAND WATERWAYS AUTHORITY

3. (1) The State Government shall by notification in the Official Gazette,
constitute for the purpose of this Act, an Authority to be called "The Uttar Pradesh
Inland Waterways Authority".

(2) The said Authority shall exercise such powers and discharge such
functions as assigned to it under this Act and the rules made thereunder.

(3) The Authority shall be a body corporate by the name aforesaid, having
perpetual succession and a common seal with power, subject to the provisions of this
Act, to acquire, hold and dispose of property, both movable and immovable, and to
contract and shall by the said name sue and be sued.

(4) The Authority shall consist of the following, namely:-

(i) Either the Minister of Transport, Uttar Pradesh or an expert from
amongst persons who have special knowledge of and professional experience
in matters related to inland waterways, shipping and navigation, ports,
maritime affairs or in matters connected therewith as may be nominated or
appointed by the Chief Minister of Uttar Pradesh- Chairperson;

(il) A person appointed by the State Government from amongst persons
who have special knowledge of and professional experience in matters related
to inland waterways, shipping and navigation, ports, maritime affairs or in
matters connected therewith — Vice-Chairperson;

(iii) Additional Chief Secretary/ Principal Secretary of the Department of

Finance — Member (ex-officio) ;

(iv) Additional Chief Secretary/ Principal Secretary of the, Public Works
Department (PWD) - Member (ex-officio) ;

(v) Additional Chief Secretary/ Principal Secretary of the Department of
Transport - Member (ex-officio) ;

(vi) Additional Chief Secretary/ Principal Secretary of the Department
of Irrigation and Water Resources - Member (ex-officio) ;

(vii) Additional Chief Secretary/ Principal Secretary of the Department of

Tourism and Culture Member (ex-officio) ;

(viii) Additional Chief Secretary/ Principal Secretary of the Department of

Forest and Environment - Member (ex-officio) ;

(ix) A representative of Inland Waterways Authority of India (IWAI)
nominated by the Chairman of IWAI - Member;

(x) Transport Commissioner, Uttar Pradesh - Chief Executive Officer
(CEO) ex-officio.
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(2) The Authority may, with prior approval of the State Government, establish
sub-offices and citizen facilitation centers at such other places, as may be considered
necessary.

5. (1) The Chairperson (if an expert person is appointed by the Chief Minister of
Uttar Pradesh) and Vice-Chairperson (VC) of the Authority shall be a whole time
officer of the Authority.

(2) The Chairperson (if an expert person is appointed by the Chief Minister of
Uttar Pradesh) and Vice-Chairperson shall hold office for such term as may be
prescribed but the same shall not be exceeding 5 years. The term of office of
Chairperson (if an expert person is appointed by the Chief Minister of Uttar Pradesh)
may be renewed by the Chief Minister of Uttar Pradesh and that of Vice-Chairperson
may be renewed by the State Government for such further period as specified in the
notification issued in this regard.

(3) The Chairperson (if an expert person is appointed by the Chief Minister
of Uttar Pradesh) and Vice-Chairperson shall be entitled to receive, from the funds of
the Authority, such salaries and allowances and shall be governed by such conditions
of service as may be determined by a general or special order of the State Government
in this behalf.

6. A person shall be disqualified for being appointed as the Chairperson (if an
expert person is appointed by the Chief Minister of Uttar Pradesh) and Vice-
Chairperson, if he —

(a) has been convicted and sentenced to imprisonment for an offence which, in
the opinion of the State Government, involves moral turpitude; or

(b) is an undischarged insolvent; or

(c) is of unsound mind and stands so declared by a competent Court; or

(d) has been removed or dismissed from the service of the Government or a
company owned or controlled by the Government; or

(e) has, in the opinion of the State Government, such financial or other interest
in the Authority as is likely to affect prejudicially the discharge by him of his functions
as a member.

7. (1) The Chairperson (if an expert person is appointed by the Chief Minister of
Uttar Pradesh) and Vice-Chairperson may, by notice in writing under their own hand
addressed to the Governor of the State of Uttar Pradesh, resign from his office.

(2) Notwithstanding anything in section 5, the Chief Minister of Uttar Pradesh
or the State Government, as the case may be, may, by order, remove from the
Authority the Chairperson (if an expert person is appointed by the Chief Minister of
Uttar Pradesh) and Vice-Chairperson who in his/its opinion -

(a) refuses to act; or

(b) has become incapable to act; or

(c) has so abused his office as to render his continuance in office
detrimental to the public interest; or

(d) is otherwise unsuitable to continue as a member.

(3) The State Government may suspend the Chairperson (if an expert person is
appointed by the Chief Minister of Uttar Pradesh) and Vice-Chairperson, pending an
inquiry against him.

(4) In case of removal, the Chairperson (if an expert person is appointed by the
Chief Minister of Uttar Pradesh) and Vice-Chairperson shall be given an opportunity of
being heard in the matter and when such an order of removal has been passed, the seat
of the the Chairperson (if an expert person is appointed by the Chief Minister of Uttar
Pradesh) and Vice-Chairperson shall be declared vacant.

(5) A Chairperson (if an expert person is appointed by the Chief Minister of
Uttar Pradesh) and Vice-Chairperson who has been removed under this section shall
not be eligible for re-appointment in any capacity under the Authority.
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8. (1) The Chairperson of the Authority shall, in addition to presiding over
the meetings of the Authority, exercise and discharge such powers and duties of the
Authority as may be delegated to him by the Authority and such other powers and
duties as may be prescribed.

(2) The Vice-Chairperson of the Authority shall exercise and discharge such
of the powers and duties of the Chairperson as may be prescribed or as may be
delegated to him by the Authority.

9. (1) The Authority shall have the following administrative branches for the
discharge of its functions under this Act:-

(a) Technical Branch (includes marine and nautical, civil, mechanical,
hydrographic survey, cartography, Information Technology, et-cetera);

(b) Inland Water Transport and Traffic and Logistics as well as Training
and Research & Development (R&D) Branch;

(¢) General Administration and Finance Branch;

(d) any other branch which may be created by the Authority with the prior
approval of the State Government.

(2) The head of every branch mentioned in the sub-section (1) will be
designated as Director, who will be either appointed by the State Government from
amongst persons, including serving/retired Government servants, having academic
qualifications, experience and expertise in the related subjects, or may be taken from
other Departments or Public Sector Undertakings of the Government of Uttar Pradesh
on deputation basis.

(3) The State Government shall appoint the Secretary of the Authority from
amongst the officers of Transport Department of the Government of Uttar Pradesh
holding the rank of Additional Transport Commissioner. The terms and conditions of
service of the Secretary shall be determined by the State Government.

(4) The Authority may appoint other officers and employees as it considers
necessary for the efficient discharge of its functions under this Act.

(5) Salary and allowances payable to and the other conditions of the service
of the officers and employees of the Authority appointed under this Act, shall be such
as may be prescribed.

(6) The salaries and allowances of Secretary, Director(s) and all other
officers and employees of the Authority shall be drawn from the funds of the
Authority.

10. (1) The Authority shall have its meetings at such time as the Chairperson
may direct, but the meetings of the Authority shall be held at least once every quarter
of a calendar year.

(2) The Authority shall meet at such places and shall observe such rules of
procedure in regard to the transaction of business at its meetings, as may be provided
by regulations.

(3) The Chairperson or in his absence, the Vice Chairperson, or in the
absence of both, the senior most member of the Authority shall preside over the
meeting.

11. In the discharge of its functions under this Act, the Authority shall act, so
far as may be, on business principles.

12.(1) Subject to any rules made in this behalf, the Authority may from time
to time constitute such Advisory Committees as may be necessary for the efficient
discharge of its functions.

(2) An Advisory Committee may consist of such number of persons having
qualifications and experiences related to shipping and navigation and allied aspects,
as the Authority may deem fit.

(3) The Authority may also empanel any subject expert(s) for the efficient
discharge of its functions as and when required.
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Vacancy, etc., not 13. No act or proceeding of the Authority shall be invalidated merely by
to invalidate the reason of-
proceedings of

the Authority (a) any vacancy in, or any defect in the constitution of, the Authority; or

(b) any defect in the appointment of a person acting as a member of the
Authority; or

(¢) any irregularity in the procedure of the Authority not affecting the
merits of the case.

CHAPTER III
POWERS AND FUNCTIONS OF THE AUTHORITY

Powers and 14. (1) The Authority may,-

igggiﬁ;Ofthe (a) act as a Nodal Authority for the purpose of implementation of the
provisions, related to State Government, in the Inland Vessels Act, 2021
(Act no.24 of 2021);

(b) co-operate and co-ordinate with the Inland Waterways Authority of India
in relation to the discharging of powers, functions or duties conferred
upon it under the Inland Vessels Act, 2021(Act no.24 of 2021);

(c) regulate the activities of inland water transport and tourism, inland water
port and terminal operation and services;

(d) regulate the construction or alteration of structures on, across or under the
inland waterways;

(e) lay down standards for classification of inland waterways (other than
national waterways);

(f) formulate and regulate tourist circuit route for river cruise operations;

(g) registrations and survey of inland vessels of all mechanised vessels and
non-mechanised vessels;

(h) ensure compliance with prescribed safety and environmental
laws/regulations for vessels, ports, terminals, navigation and other inland
water transport and tourism activities;

(i) remove or alter any obstruction or impediment in the inland waterways
and the appurtenant land which may impede the safe navigation or
endanger the safety of infrastructural facilities or conservancy measures
where such obstruction or impediment has been lawfully made or has
become lawful by reason of long continuance of such obstruction or
impediment or otherwise, after making compensation to person suffering
damage by such removal or alteration;

(j) control activities such as throwing rubbish, dumping or removal of
material, in or from the bed of the waterways and provide required
reception facilities and refuelling ;

(k) determination and classification of catchment area of a river, lake and
other water body within the territorial jurisdiction of Uttar Pradesh, and
superintendence over and control of activities within the determined and
defined catchment area;

() carry out conservancy measures for the safety and convenience of

shipping and navigation and improvement of inland waterways;

carry out hydrographic surveys and investigations for the development,

maintenance and better utilization of inland waterways and publish river

charts, providing navigation aids for day and night navigation including

but not limited to radio communication;

(n) disseminate navigational meteorological information about inland
waterways;

(o) ensure co-ordination of inland water transport on inland waterways with
other modes of transport;

(p) establish and maintain pilotage on inland waterways that lie within the
territory of Uttar Pradesh and in respect of which the Central Government
has not specified anything;

(m

~—
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(qQ) provide or permit any activity having relevance to shipping and
navigation in the inland waters including setting up of infrastructural
facilities, water tourism, dredging, river training, embankment et-cetera
on inland waterways;

(r) regulate constructions of inland waterway terminals, loading and
unloading to/from terminals and vessel to vessel transhipment on inland
waterway routes;

(s) power to fix maximum rates for passenger fares and freight of goods for
mechanized and non-mechanized inland vessels within the territorial
jurisdiction of the state of Uttar Pradesh;

(t) regulation of pontoon bridges;

(u) carry out analysis of inland water traffic data and prepare annual reports
on the overall inland waterways development in the State of Uttar
Pradesh, make projections for inland waterways traffic demand in Uttar
Pradesh, and assist vessel/cargo/ferry operators to draw up their
expansion plans;

(v) conduct and engage in scientific and applied research in matters relating
to water transport and tourism, and shipping and navigation;

(W) cause to establish a training institute as well as arrange program of
technical training within and outside India for the purpose of capacity
building of inland waterways transport service provider, inland vessels
masters and crew, stakeholders, including officers and employees of the
Authority;

(x) advise the State Government on matters relating to inland waterways,
water transport and tourism;

(y) perform any other related functions as assigned to it by the State
Government;

(z) frame regulations and detailed guidelines and issue executive instructions
for its proper functioning;

(aa) furnish all the reports required under the provisions of this Act.

(2) Without prejudice to the generality of the provisions contained under sub-

section (1), the Authority may also:-

(a) approve and implement environmental, economic, safety management and
emergency plans;

(b) recommend to the State Government amendments to this Act;

(c) promote multi modal transport system for benefit of consumers and trade;

(d) promote public private partnerships, private participation and outsourcing
for effective implementation of this Act;

(e) take all necessary steps for exercise of any power or discharge of any
function which may be incidental to this Act;

(f) carry out any other function, duty and responsibility which may be
entrusted to it by the State Government;

(g) lay down minimum standards of quality of service to be provided by the
inland water transport operators, ferry service providers, inland water
traffic service providers; and

(h) monitor and enforce the set performance standards relating to continuity,
reliability and quality of service.

(3) Any dispute arising out of or concerning the compensation referred to in

clause (i) of sub-section (1) shall be determined according to the law relating to like
disputes in the case of land required for public purposes.
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Authority to 15. The Authority shall, while discharging its functions under this Act, have the
gi::ei:‘:: same powers as are vested in a civil Court while trying a suit under the Code of Civil
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Procedure, 1908 (Act no. 5 of 1908), in respect of the following matters, namely:-

(i) summoning and enforcing the attendance of persons and compel
them to give oral or written evidence on oath and to produce the documents or
things;

(i) requiring the discovery and inspection of documents;

(ii1) receiving evidence on affidavit; and

(iv) requisitioning any public record or copies thereof from any Court or
office:

16. The Authority shall ensure good governance, transparency and fairness
while exercising its powers, functions and duties as enshrined under this Act by
engaging in due consultations with all stakeholders and making all its decisions fully
documented and available for public information.

CHAPTER IV
PROPERTY AND CONTRACTS

17. (1) As from such day as the State Government may, appoint by
notification in the Official Gazette, —

(a) all properties and other assets related or connected to inland waterways
and water transport, water tourism and shipping vested in various
departments of the State Government, immediately before such day, shall
vest in the Authority;

(b) all debts, obligations and liabilities incurred, all contracts entered into
and all matters and things engaged to be done by, with, or for the State
Government immediately before such day for or in connection with the
purposes of inland waterways and water transport, water tourism and
shipping shall be deemed to have been incurred; entered into and engaged to
be done by, with, or for the Authority;

(c) all non-recurring expenditure incurred by the State Government for or
in connection with the purposes of inland waterways and water transport,
water tourism and shipping up to such day and declared to be capital
expenditure by the State Government shall, subject to such terms and
conditions as may be determined by the State Government, be treated as
capital provided by the State Government to the Authority;

(d) all sums of money due to the State Government in relation to inland
waterways and water transport, water tourism and shipping immediately
before such day shall be deemed to be due to the Authority;

(e) all suits and other legal proceedings with respect to any matter in
relation to inland waterways and water transport, water tourism and shipping
which having been instituted by or against the State Government and are
pending, or which could have been so instituted, immediately before such
date shall on and after such date be continued or instituted by or against the
Authority.

(2) The Authority shall have the power to take employees from other
Departments of Government of Uttar Pradesh / State Public Sector Undertakings /
autonomous bodies on deputation basis or appoint regular employees or contract
employees on its own as per procedure followed by the Government:

Provided that during the period of deputation of any such employee with
the Authority, the Authority shall pay to the State Government or concerned
Department in respect of every such employee, such contribution towards his leave
salary, pension and gratuity as may be prescribed by the State Government:

Provided further that any such employee who has, in respect of the proposal
of the Authority to absorb him in its regular service, intimated, within such time as
may be specified in this behalf by the Authority, his intention of becoming a regular
employee of the Authority, shall be absorbed by the Authority in its regular service.

(3) If any dispute or doubt arises as to which of the properties, rights or
liabilities of the State Government have been transferred to the Authority or as to
which of the employees serving under the State Government are to be treated to be on
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deputation with the Authority under this section, such dispute or doubt shall be
decided by the State Government in consultation with the Authority and the decision
of the State Government thereon shall be final.

(4) Notwithstanding anything contained in any State law for the time being
in force, the absorption of any employee by the Authority in its regular service under
this section shall not entitle such employee to any compensation under that Act or
other law and no such claim shall be entertained by any Court, Tribunal or other
Authority.

18. Subject to the provisions of this Act, the Authority shall be competent to
enter into and perform any contract necessary for the discharge of its functions under
this Act.

19. (1) Every contract shall, on behalf of the Authority, be made by the
Chairperson or such other member or such officer of the Authority as may be
generally or specially empowered in this behalf by the Authority and such contracts or
class of contracts as may be specified in the regulations shall be sealed with the
common seal of the Authority:

Provided that no contract exceeding such value or amount as the State
Government may, from time to time, by order, fix in this behalf shall be made unless it
has been previously approved by the Authority:

Provided further that no contract for the acquisition or sale of immovable
property or for the lease of any such property for a term exceeding thirty years and no
other contract exceeding such value or amount as the State Government may, from
time to time, by order, fix in this behalf shall be made unless it has been previously
approved by the State Government.

(2) Subject to the provisions of sub-section (1), the form and manner in which
any contract shall be made under this Act shall be such as may be specified in the
regulations.

(3) No contract which is not in accordance with the provisions of this Act and
the regulations made thereunder shall be binding on the Authority.

CHAPTER V
FINANCE, ACCOUNTS, AUDIT AND ANNUAL REPORT

20. (1) The Authority may, with the previous approval of the State
Government, levy fees and charges at such rates for services or benefits rendered in
relation to the use of the inland waterways for the purposes of shipping, navigation,
infrastructural facilities, including facilities for passengers and facilities relating to the
berthing of vessels, handling of cargoes and storage of cargoes.

(2) The fees and charges levied under sub-section (1) shall be collected in
such manner as may be determined by the Authority.

21. The State Government may, after due appropriation made by State
Legislature by law in this behalf, make to the Authority grants and loans of such sums
of money as it may consider necessary.

22. The Authority may, in such manner and subject to approval of the State
Government, obtain loans from any scheduled commercial bank or borrow money
from any source by the issue of bonds, debentures or other instruments as it may think
fit for discharge of all or any of its functions under this Act.

23. (1) There shall be constituted a Fund to be called “the Uttar Pradesh
Inland Waterways Authority Fund” and there shall be credited thereto,—

(a) any grants and loans made to the Authority by the Central and State
Government;

(b) all fees and charges received by the Authority under this Act and under
Inland Vessels Act, 2021(Act no.24 of 2021) ;

(c) any sum received by the Authority under any scheme of Central and State
Government related to inland waterways;

(d) any sum received by the Authority under any specific project of Central
and State Government related to inland waterways;
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(e) all sums received by the Authority from such other sources as may be
decided upon by the State Government.
(2) The Fund shall be applied for meeting,—
(a) salary, allowances and other remuneration of the Chairperson (if an expert
person is appointed by the Chief Minister of Uttar Pradesh) and Vice-Chairperson,
Secretary and all other officers and employees of the Authority;
(b) expenses of the Authority in the discharge of its functions under this Act;
and
(c) expenses of the Authority in establishing its head office and other sub-
offices, either through new construction or hiring on rent.
Budget 24. The Authority shall prepare, in such form and at such time in each
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financial year as may be prescribed, its budget for the next financial year, showing the
estimated receipts and expenditure of the Authority and forward the same to the State
Government.

25. The Authority may invest its funds (including any reserve fund) in the
securities of the State and Central Government or in such other manner as may be
prescribed.

26. The Bankers of the Authority shall be any Scheduled Commercial Bank
within the meaning of Reserve Bank of India Act, 1934 (Act no.2 of 1934), as may be
determined by the Authority.

27. The accounts of the Authority shall be maintained and audited in such
manner as may, in consultation with the Accountants General of Uttar Pradesh, be
prescribed and the Authority shall furnish, to the State Government, before such date
as may be prescribed, its audited copy of accounts together with the auditors’ report
thereon.

28. The Authority shall prepare, in such form and at such time each financial
year as may be prescribed, its annual report, giving a full account of its activities
during the previous financial year, and submit a copy thereof to the State Government.

29. The State Government shall cause the annual report and auditors’ report
to be laid, as soon as may be after they are received, before each House of the State
Legislature.

CHAPTER VI
MISCELLANEOUS

30. (1) Without prejudice to the foregoing provisions of this Act, the
Authority shall, in the discharge of its functions and duties under this Act, be bound by
such directions on questions of policy as the State Government may give in writing to
it from time to time:

Provided that the Authority shall, as far as practicable, be given opportunity
to express its views before any direction is given under this sub-section.

(2) The decision of the State Government as to whether a question is one of
policy or not shall be final.

31. Any land required by the Authority for discharging its functions under
this Act shall be deemed to be needed for a public purpose and such land may be
acquired for the Authority under the provisions of the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013
(Act no. 30 of 2013) or of any other corresponding law for the time being in force.

32. (1) The provisions of this Act shall be in addition to the provisions of the
Indian Ports Act, 1908 (Act no.15 of 1908) and the Major Port Authorities Act, 2021
(Act no. 1 of 2021) and in particular nothing in this Act shall affect any jurisdiction,
functions, powers or duties required to be exercised, performed or discharged by the
conservator of any port or by any officer or authority under the Indian Ports Act, 1908
(Act no.15 of 1908), or the Board of Trustees for any major port or by any officer or

787 RPH 2023 (Waterways Authority) data le




216

IR U IATYRY TTole, 8 fagwR, 2023

23

authority under the Major Port Authorities Act, 2021 (Act no. 1 of 2021), in or in
relation to any portion of an inland waterway (including the national waterway) falling
within the limits of such port or major port.

(2) Nothing in this Act shall affect the operation of the Inland Vessels Act,
2021(Act no.24 of 2021) or any other Central Act (other than the Indian Ports Act,
1908 (Act no. 15 of 1908) and the Major Port Authorities Act, 2021 (Act no. 1 of
2021) or any State Act in force immediately before the commencement of this Act
with respect to shipping and navigation on any national waterway.

33. Subject to any rules made in this behalf, any person, generally or
specially authorized by the Authority in this behalf, may, whenever it in necessary so
to do for any of the purposes of this Act, at all reasonable times, enter upon any land or
premises and, -

(a) make any inspection, survey, measurement, valuation or inquiry;

(b) take levels;

(c) dig or bore into sub-soil;

(d) set out boundaries and intended lines of work;

(e) mark such level boundaries and lines by placing marks and cutting
trenches; or

() do such other acts or things as may be prescribed:

Provided that no such person shall enter any building or any enclosed court
or garden attached to a dwelling-house (unless with the consent of the occupier
thereof) without previously giving such occupier at least twenty-four hours’ notice in
writing of his intention to do so.

34. The Authority may, by general or special order in writing, delegate to the
Chairperson or Vice Chairperson or any other member or to any officer of the
Authority, subject to such conditions and limitations, if any, as may be specified in the
order such of its powers and functions under this Act (except the powers to make
regulations under this Act), as it may deem necessary.

35. All orders and decisions of the Authority shall be authenticated by the
signature of the Chairperson or Vice- Chairperson or any other member authorized by
the Authority in this behalf and all other instruments executed by the Authority shall
be authenticated by the signature of an officer of the Authority authorized by the
Authority in this behalf.

36. All members, officers and other employees of the Authority shall be
deemed, when acting or purporting to act in pursuance of any of the provisions of this
Act, to be public servants within the meaning of section 21 of the Indian Penal Code,
1860 (Act no. 45 of 1860).

37. (1) No suit, prosecution or other legal proceedings shall lie against the
Government or any officer of the Government or any member, officer or employee of
the Authority for anything which is in good faith done or intended to be done under
this Act or the rules or regulations made thereunder.

(2) No suit or other legal proceedings shall lie against the Authority for any
damage caused or likely to be caused by anything in good faith done or purported to be
done under this Act or the rules or regulations made thereunder, and in particular, it
shall not be the responsibility of the Authority to provide for relief measures
necessitated by floods or by breaches and failures of works.

38. (1) If, at any time, the State Government is of opinion, -

(a) that on account of a grave emergency, the Authority is unable to discharge
the functions and duties imposed on it by or under the provisions of this Act;
or

(b) that the Authority has persistently made default in complying with any
direction issued by the State Government under this Act or in the discharge of
the functions and duties imposed on it by or under the provisions of this Act
and as a result of which default the financial position of the Authority or the
administration of any inland waterway has deteriorated; or
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(c) that circumstances exist which render it necessary in the public interest so to
do;

then the State Government may, by notification in the Official Gazette,
supersede the Authority for such period, not exceeding six months, as may be specified
in the notification:

Provided that before issuing a notification under this Act for the reasons
mentioned in this Act, the State Government shall give a reasonable opportunity to the
Authority to show cause why it should not be superseded and shall consider the
explanations and objection, if any, of the Authority.

(2) Upon the publication of a notification under this Act superseding the
Authority, -

(a) all the members shall, as from the date of supersession, vacate their
offices as such;

(b) all the powers, functions and duties which may, by or under the
provisions of this Act, be exercised or discharged by or on behalf of the
Authority, shall, until the Authority is reconstituted under this Act, be
exercised and discharged by such person or persons as the State Government
may direct;

(c) all property owned or controlled by the Authority shall, until the
Authority is reconstituted under this Act, vest in the State Government.

(3) On the expiration of the period of supersession specified in the
notification issued under this Act, the State Government may,—

(a) extend the period of supersession for such further term, not
exceeding six months, as it may consider necessary; or

(b) reconstitute the Authority by fresh appointment and in such case any
persons who vacated their offices under clause (a) of sub-section (2) shall not
be deemed disqualified for appointment:

Provided that the State Government may, at any time before the expiration of
the period of supersession, whether as originally specified under sub-section (1) or as
extended under this sub-section, take action under clause (b) of this sub-section.

(4) The State Government shall cause the notification issued under sub-
section (1) and a full report of any action taken under this section and the
circumstances leading to such action to be laid before State Legislature at the earliest
opportunity.

39. (1) For the purposes of effective implementation of the provisions of this
Act, the State Government shall, by notification in the Official Gazette, make rules to
carry out the provisions of this Act.

(2) Without prejudice to the generality of the foregoing power, such rules
may provide for all or any of the following matters, namely:-

(a) powers and duties of the Chairperson and Vice-Chairperson;

(b) the terms and conditions of the Chairperson (if an expert person is
appointed by the Chief Minister of Uttar Pradesh) and Vice-Chairperson and
Secretary of the Authority under this Act;

(c) the matters with respect to the Advisory Committee and empanelment
of subject experts referred to in this Act;

(d) the form in which, and the time at which, the Authority shall prepare its
budget under this Act and its annual report under this Act;

(e) the manner in which the Authority may invest its funds under this Act;

(f) the manner in which the accounts of the Authority shall be maintained
and audited under this Act;

(g) the conditions and restrictions with respect to exercise of the power to
enter under this Act; and
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(h) any other matter which is required to be, or may be, prescribed under the
provisions of this Act for the purpose of implementation and administration of such
provisions.

40. (1) The Authority may, with the previous approval of the State
Government, by notification in the Official Gazette, make regulations, consistent with
this Act and the rules made thereunder, generally to carry out the purposes of this Act.

(2) In particular and without prejudice to the generality of the foregoing
power, such regulations may provide for all or any of the following matters, namely:—

(a) the manner in which and the purposes for which, the Authority may
associate with itself any person under this Act;

(b) the terms and conditions of service of the other officers and employees of
the Authority under this Act;

(c) the contracts or class of contracts which are to be sealed with the common
seal of the Authority and the form and manner in which a contract may be made by the
Authority;

(d) the manner in which, and the conditions subject to which, any functions in
relation to the matters referred to in this Act may be performed;

(e) the rule of the road on inland waterways;

(f) the safe, efficient and convenient use, management and control of the
infrastructures and infrastructural facilities;

(g) the reception, porterage, storage and removal of goods brought on a
inland waterway, and the procedure to be followed for taking charge of goods which
may have been damaged before landing, or may be alleged to have been so damaged;

(h) regulating, declaring and defining the docks, wharfs, jetties, landing
stages on which goods shall be landed from vessels and shipped on board vessels;

(i) regulating the manner in which and the conditions under which the loading
and unloading of vessels on a inland waterway shall be carried out;

(j) the exclusion from a inland waterway of disorderly or other undesirable
persons and of trespassers;

(k) the terms and conditions for issue of bonds, debentures or other
instruments;

(1) the time, place and the rules of procedure with regard to the transaction of
business at its meetings including the quorum under this Act.

(3) Any regulation made under any of the clauses (c) to (j) of sub-section (2)
may provide that a contravention thereof shall be punishable with fine which may
extend to five thousand rupees and in the case of a continuing contravention with an
additional fine which may extend to one thousand rupees for every day during which
such contravention continues after conviction for the first such contravention.

41. Every rule and every regulation made under this Act shall be laid, as soon
as may be after it is made, before the State Legislature, while it is in session, for a total
period of thirty days which may be comprised in one session or in two or more
successive sessions, and if, before the expiry of the session immediately following the
session or the successive sessions aforesaid, both Houses agree in making any
modification in the rule or regulation or both Houses agree that the rule or regulation
should not be made, the rule or regulation shall thereafter have effect only in such
modified form or be of no effect, as the case may be; so, however, that any such
modification or annulment shall be without prejudice to the validity of anything
previously done under that rule or regulation.

42. (1) If any difficulty arises in giving effect to the provisions of this Act,
the State Government may, by order, published in the Official Gazette, make such
provisions not inconsistent with the provisions of this Act as may appear to be
necessary for removing the said difficulty:

Provided that no order shall be made under this section after the expiry of two
years from the date of commencement of this Act.

(2) Every order made under this section shall be laid, as soon as may be after
it is made, before the State Legislature.
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STATEMENT OF OBJECTS AND REASONS

At present, most of the countries on the global stage are facing the challenges of de-carbonization
with a relatively more cautious approach. Due to serious environmental pollution resulting from rapid
depletion of fossil fuels, gradual increase in the price of fuel and continuous increase in the number of
vehicles, it has become necessary to adopt waterways, which is a relatively cheap and pollution free
transport option, as a means of tourism.

Uttar Pradesh is a State enriched with different holy rivers and natural beautiful places.
Continuous flow of water is maintained in main rivers of the State like Ganga, Yamuna, Sarayu, etc.
throughout the year. It is noteworthy that the Government of India has declared 111 national waterways
under the National Waterways Act, 2016 (Act no. 17 of 2016), in which apart from National Waterway
No. 1 (from Prayagraj to Haldia) on the river Ganga, ten other national waterways are there in the State of
Uttar Pradesh. In order to develop water transport and water tourism in the State of Uttar Pradesh, it has
become necessary to form an Inland Waterways Authority at the State Level. With the formation of this
Authority, a separate administrative unit will be established in the State ensuring development, regulation
and environmental protection in water transport, water tourism and shipping and navigation in the State
which will make it possible to take prompt and timely action for the development of inland waterways
transport. Constitution of the said Authority will also ensure growth and conservation of rivers by the
development of waterways. Religious and historical places situated at the banks of rivers will also be
developed in view of water tourism by the development of waterways. Employment at larger scale will
also be created by development and expansion in water transport and water tourism.

In the view of the above, it has been decided to constitute the Uttar Pradesh Inland Waterways
Authority.

The Uttar Pradesh Inland Waterways Authority Bill, 2023 is introduced accordingly.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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34—(1) T WRBHR (U A W favrT @1 g8 fAeer € 9aa € 5 a8
W g vd ordl, o f oReRe w9 # FeAfa 8, ) aRye & Ui urfafdre
TETIAT SUIFRIT R o b 98 avdd A |

(2) e den e |ffd @1 o Gl &1 deT & & forg |mef
M B gfte | URYE IULRT (1) & ST U+ gRT UK I g Uifafdre Feran
# 9 fareE don e afafa or =) wifafre werdr Suder dREEl S fh
ST o faera afafe smem wx |

35—(1) I WRPHR HAA: & IUYdd JfAl Bl URYE b JWR &
RS AN iR I AN & wu #§ fFygad o= Fac) & o W wifacat
BT TAN ST R U wadl &1 Fagd s o o affrmee grr fafea faan
ST AT S8 URYE 3T &I HRIUTAS SR gRT YA fhar g |

2) v e iR fdwEl @ eregd| o f I WRAR & AR A1
eIy ameer gy srauTRd fhar o, uRve 59 fMfe a9 S arefl fagl i
% T U Ue WR Yl R gadl B 3R 39 R gad B T Afddal
% UMl UG USl BT JTRY PR Fobdll 2 O b 59 ARH & Fel= Hdl b
eI qdd des & & fofg amawad &1
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(@) fafde #Mal # URvs &1 FaE <4 & ol e Ay |Wemgar grm
o) YT T AR & = R & WRERt § @ SR |

(@) SUaRT (2) & A figad AfAHIRAT T HH=IRAT @ Ear, Jar @l
fEye vd ot q S o Ud dde e fafkd v # g

(5) IRYE & IR & HRIUTAD SN, I JMABRT TAT 3= JABRY
Td BHARI URYE B AR F U 9a9 Td W UK bR P BbaR B ol fb
S8 WRBR §RT 39 e fafgd far oma |

36—URYE AT AT AT T gRT Ag Ry < Al & b fbvit e
a1 wfad (@, iR S f S arel SUTRYT @I aRade Bl TgHIfad B
IR fafrmmEe a9m @1 wfdd & =1 a1 S9a g1 39 S gq a1 age= a=ri
T fraet & rfia fefed f53 M, vgad 53 3 ar fdes 5y W ade,
i wdf, i B g R @ ey # fafafde fbar S, a1 Fwres, wanr O
dea O Y g1 Y fasan SRR i 6 Saq omewr # fafafde fear s
P S, 39 wfdadl &1 fwed, g a1 FdeT e |

37—39 A gl T =l frmmaeh & sl uRue gwr 3w fAfe
|qErEge: a1 faRred: uifdgd @5 @fed fedl 4 ar uRve o w8 gfaagad
TN TR YR B AT 8 AR qEf W Y Gl B AhdT g, S fhdl wrd @
A ©U | & & YA & ol a1 39 W & arefia uRve gr fan
WM &1 AN B AT [l fed &1 Frared a1 & foy uRf™e a1 gl
BT AJET0T, YRETOT AT STid BRAT NALTD &:

R] I8 b VAT BIs @fdd Bl wa= ar fr uRaftsd wivror ar fa
a8 9 Hol | Sud § Ude, |9 AR B U BRA B AUAl M B
foRgd s d &9 ¥ 49 A9 &7 qd Aeq e 81 & |

38—IRYE & JRHRN IR 3 FHANI, 919 9 39 AAFH & el Sua=
B AT H HTH BRI B AT BRI HAT Aafdd 8, IR qve |far (@it
AT 45 9 1860) BT &RT 21 B AT AAlh WD BN |

39—89 ARAFTH & 3RfF A]WET Yda & T8 A1 fhd o =g SmeRia
fodt ard @ forr uRwg, faoM don e wfafa, SHa Ao, siteiRAy o
el fH 39 e & ol foelt wifdd &1 v o a1 fodlt g &
fded 7 & foldl 9 gRT WIHgd Bl g Afdd Afdfod &, & dwg @5
qre, AT A1 = fAfde wrfard) & 8l |

40—(1) 5T WRGR 39 AT & YA DI Braifad w1 & forg Toie
H SIfeRgET gRT FradmEel a1 |l & |

(2) ydadt wfdd & amu@dar R ufddme uWa STt oA Ul Femmaen #
f=forRaa wava a1 @18 vy Sudfda f5d o wad € srfd—

(@) ORI 3 @ IYRT (4) IR IR 6 B SURT (3) Bl IUATTAR HaH
% Ug @I ey g o

(@) v 3R Afd R gRT 18 @ SUERT (1) R IRT 20 B SYLRT
2) & = e JHRIT B S,

() A7, 5 arT 19 & = e yHRg & S,

(&) @IS 3= Aer S fafed fbar Siem & A fbar ST webdr € sperar
e e # el gRT SueT fhar SIET &1 ar fhar S aedr 2|
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12 IR UST JAFERT TTole, § fFd=R, 2023
fafererrae o= 41—(1) UR¥S 9 JARAFRE & SUgHl &I BEGd A & oIy I
@l wrfad WHR & Y4 FgAed F Toie H AR g1 A fafemmEet o |adh 8, S

39 A m iR deefie g9l 18 UM W srirg | 8
(2) faRrea: iR ydadi wfad @1 amudmar R gfagd uwE Srel faar w=H
fafrmraen # ffoRad @1 a7 aava wHel SUST 8 9ad €, 1
(@) 3fa, R ik yaeE, e o aRyg arT 17 & Efli9 o= A1y
I DI TEATT B Tl ;
(@) gRT 34 B ISTRT (4) & AefT IRve & JRHIRAT iR HHarRal o
Jar o fEa=E gd e,
() & o= AW, e a7 fafrArael gRT Suew fdar S &1
a7 fhar S Aehar B |
gRYe P fEres 42—(1) ST I5T WREHR BT Ig FARE & g & 9 v, s
ford g1 | @ srefim uRug &) o @t = oft, @l Hifers w9 | U &R
forar rar € a1 uRvg oo wedil § fAwa 8 T g e hoawd 99 WRER
P I H gRYE BT FROR 991 &1 3MaeId & AT 7, d8f I IR ol |
JIEGAT ERT I8 HIV0T &R Wbl & b uRve &l W famis & faufeq o= fan
ST i1 b sifeRgaen | faffdse fear oimy; ok uRye degar fqafed @1 =
|HST IR |
(2) S¥a feia |-
(®) T~ arafedt, ff iR <7, < uReg # fARd € o1 99 gRT a9ga
B S Ara € oy WReR e 81 SR A1 S9e g1 e [hd S Ay

B
(@) T IR, ST uRyg & AUe Y- €, 99 ARGR & ATde
Sifh-

() uRvg gRT yoia: srifad 7 f5 W ot &Rl & sifad &= &
T iR @rs (@) # FAfde wwufaal, [l ok < & aga &1 &
TS URYE & $Al $ Fded I ARBR gRT fHA1 SR |
(3) =9 I~ & IUTHl & FTAR T GRT B PIg 91, M IR
Bl IRYE BT G &R § AH & W9 H ] A SR |
BfTFAN R BRA 43—(1) Ife 39 ARFRE & Sug BT Y9I BT § DI BfoAs Sca~
@ BRI § O o9 WRAR U HISAZAl Bl §3 1 @ oIy Tolc H YHIRIT 3masr
gRT U8 fee T 9ol ® 5 g9 i & Sudw, oy # fafafde o oM
el A & AR SUTRYl, YRGS T g & Aedd F U AJdheldl, SIld a8
AMILAD AR FHEH 9, & 3regefi= ywrdl 8 |
2) 39 fafew & UR™ BM & fosie & <1 a9 @l I[afy @ i &
JTE SUERT (1) & 3rfiF g rreer Tl fhar S |

IR B AT UBR @1 Wivafad, TRRefdard qen v wwel fvaa @ dicduwa
oraedl B URREAT &, ASRIT & T IR - @ Aol IR &), Ul Ao &
fehaT=ara T AH=<T Qd AU PR AR &3 H Yeblepa g e e faRaa—w=eror gd daed
Tg a Al At a=e, [T s & {6l 3T /I Fer / uiieiaRor &1 sriear e
& ORI GETeEl B gAIad SR arell AT IWATAT WY H GAIad B dTell (Bl AISTT, TRATSTT
7 B [T U & @Ry H URHE Ud ARG USH &R @ for s sredr S e faer
IRYE BT TS89 B AR IAA AR AT ANATS AW BT UG B Bl ATeIHaT BT JJ9a
fopar a2

Sugad ® gftewd #0 srrar Sff d1Yf faddr uRye @l YT 6T Iuae IR & ford U
ffr s s @1 fafeay favar w2

TGRSR yael 7 srredr i el e uRyg faee, 2023 grewenfua f&ar i & |

SIEII
el AT,
T |fd |
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No. 600(2)/LXXIX-V-1-2023-1-ka-22-2023
Dated Lucknow, December 8, 2023
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Shree
Ayodhya Jee Teerth Vikas Parishad Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 23
of 2023) as passed by the Uttar Pradesh Legislature and assented to by the Governor on December 7,
2023. The Paryatan Anubhag is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH SHREE AYODHYA JEE TEERTH VIKAS PARISHAD
(U.P. Act no. 23 0f 2023)
[As passed by the Uttar Pradesh Legislature]
AN

ACT

to provide for the constitution of Shree Ayodhya Jee Teerth Vikas Parishad for the preparation
of a plan for preserving, developing and maintaining the aesthetic quality of Ayodhya Heritage in all
hues-cultural, ecological and architectural; co-ordinating and monitoring the implementation of such
plan and for evolving harmonized policies for integrated tourism development and heritage conservation
and management in the region; giving advice and guidance to any Department/Local body/Authority in
the District of Ayodhya in respect of any plan, project or any development proposal which affects or is
likely to affect the heritage resources of the Ayodhya region and for matters connected therewith or
incidental thereto.

IT IS HEREBY enacted in the Seventy-fourth Year of the Republic of India as

follows :—
CHAPTER 1
Preliminary
1. (1) This Act may be called the Uttar Pradesh Shree Ayodhya Jee Teerth Vikas Short title, extent
Parishad Act, 2023. and

commencement

(2) It extends to the Ayodhya region situated within the revenue District of
Ayodhya in Uttar Pradesh.

(3) It shall come into force on such date as the State Government may, by
notification in the Gazette, appoint.

2. Inthis Act, unless the context otherwise requires,- Definitions

(a) “Ayodhya Region” means the whole of the area within the revenue district
of Ayodhya in Uttar Pradesh;

(b) “Chief Executive Officer” means the Chief Executive Officer of the
Parishad appointed under section 4;

(c) “Executive Committee” means the Executive Committee constituted under
sub-section (1) of section 5;

(d) “Executive Vice-Chairperson” means the Executive Vice-Chairperson of
the Parishad appointed under section 4;

(e) “Implementing agency” means a department of the State Government or a
Local Body in Ayodhya district or a public undertaking under the jurisdiction of
the State Government or the Government of India chosen for preparation and/or
implementation of any Project plan;

(f) “Land” includes benefits to arise out of land and things attached to the
earth or permanently fastened to anything attached to the earth;

(g) “Local body” means a Development Authority, Municipal Body or any
other local authority concerned with the urban development of the Ayodhya
region or any Gram Panchayat;

(h) “Member” means a member of the Parishad or the Planning and
Development Committee and includes the Chairperson there of;

(i) “Parishad" means the Shree Ayodhya Jee Teerth Vikas Parishad
constituted under section 3;

(j) “Participating Department” means the State Government Department or a
Local Body in Ayodhya District whose activities have or are likely to have
bearing on the functions of the Parishad;

(k) "Plan" means the Shree Ayodhya Jee Teerth Vikas Plan;

(I) “Planning and Development Committee” means the Planning and
Development Committee constituted under section 6;

(m) “Prescribed” means prescribed by rules made under this Act;

(n) “Project Plan” means a detailed plan prepared to implement one or more
elements to the Plan;

(o) “Regulations” means regulations made by the Parishad under this Act;

(p) “Shree Ayodhya Jee Teerth Vikas Plan” means the plan prepared under
this Act for the development of the Ayodhya region and for the development of
infrastructure facilities for tourism and conservation of the Heritage, both
tangible and intangible, in Ayodhya region.
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CHAPTER 1I

THE SHREE AYODHYA JEE TEERTH VIKAS PARISHAD

Constitution and 3.(1) The State Government shall, by notification in the Gazette,
incorporation of

the Parishad constitute for the purpose of this Act, a Parishad, to be called the Shree
Ayodhya Jee Teerth Vikas Parishad.

(2) The Parishad shall be a body corporate.
(3)The Parishad shall consist of the following members, namely:-

(a) the Chief Minister, Uttar Pradesh who shall be the
Chairperson of the Parishad;

(b) Vice-Chairperson- The Minister of Tourism Department
Government of Uttar Pradesh.

(c) Executive Vice-Chairperson-Appointed by Government of
Uttar Pradesh.

(d) Member Co-ordinator—-The Principal Secretary to
Government of Uttar Pradesh in the Department of Tourism, ex
officio;

(e) The Principal Secretary to the Government of Uttar Pradesh
in the Department of Housing and Urban Planning, ex officio;

(f) The Principal Secretary to the Government of Uttar Pradesh
in the Department of Finance, ex officio;

(g) The Principal Secretary to the Government of Uttar Pradesh
in the Department of Culture, ex officio;

(h) The Principal Secretary to the Government of Uttar Pradesh
in the Department of Religious Affairs, ex officio,

(i) The Principal Secretary to the Government of Uttar Pradesh
in the Department of Urban Development, ex officio;

() The Principal Secretary to the Government of Uttar Pradesh
in the Department of Transport, ex officio;

(k) The Principal Secretary to the Government of Uttar Pradesh
in the Department of Environment, Forest and Climate change,
ex officio;

(1) The Principal Secretary to the Government of Uttar Pradesh
in the Department of Public Works, ex officio,

(m) The Commissioner, Ayodhya Division, Ayodhya, ex officio;

(n) The District Magistrate, Ayodhya, ex officio;

(o) The Chief Town and Country Planner, Uttar Pradesh,
ex officio;

(p) The Chief Executive Officer of the Parishad who shall be the
Member-Secretary.

(@) The Vice Chairperson, Ayodhya-Development Authority,
Ayodhya, ex officio;

(r) the Municipal Commissioner, Ayodhya Nagar Nigam,
ex officio

(s) five eminent persons having knowledge, experience,
exposure and track record of efforts for the conservation of heritage
of Ayodhya region, to be nominated by the Chairperson in
consultation with the State Government;

(t) donors who make a donation of Rs. Ten crore or more shall
be eligible to be considered as a nominated member after the
approval of the Parishad.

(4) The terms and conditions of office of the members

nominated under clause (p) and (q) of sub-section (3) shall be such as
may be prescribed.
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4. (1) There shall be an Executive Vice-Chairperson of the Parishad to be
appointed by the State Government.

(2) There shall be the Chief Executive Officer of the Parishad to be
appointed by the State Government from amongst the officers not below the rank
of Special Secretary of the State Government.

(3)The Chief Executive Officer shall be the officer of the Parishad and
all the officers and employees appointed by the Parishad shall be under the
administrative control of the Chief Executive Officer.

(4) The Executive Vice-Chairperson and the Chief Executive Officer
shall be entitled to receive from the fund of the Parishad such salaries and
allowances and be governed by such conditions of service as may be determined
by general or special order of the State Government in this behalf.

(5) All orders and decisions and other instruments of the Parishad shall be
authenticated by the signature of the Chief Executive Officer.

5.(1) There shall be an Executive Committee to exercise the powers and
the functions of the Parishad in the event of an emergent or other time-sensitive
matters when it is not practicable to assemble the entire Parishad. The Executive
Committee shall comprise of all the ex-officio members of the Parishad and shall
be chaired by the Chief Secretary.

(2) The Parishad shall, in its next meeting, review the minutes of the
Executive Committee and may modify, reject or ratify the action taken by the
Executive Committee.

6.(1) The Parishad shall, as soon as may be after the commencement of
this Act, constitute a Planning and Development Committee, for assisting the
Parishad in the discharge of its functions.

(2) The Planning and Development Committee shall consist of the
following members, namely:-

(a) the commissioner, Ayodhya, who shall be the Chairperson,
ex officio;

(b) the Chief Executive Officer, who shall be the member secretary,

(c) the Senior Superintendent of Police, Ayodhya, ex officio,

(d) the Vice-Chairperson, Ayodhya Development Authority,

Ayodhya, ex officio;

(e) the Municipal Commissioner, Ayodhya Nagar Nigam, ex- officio;

(f) the Chief Executive Officer Cantonment Parishad, Ayodhya or
his nominee not below rank of the Captain in the Army, ex officio,

(g) the Associate Planner, Town and Country Planning, Ayodhya

Division, Ayodhya, ex officio;

(h) the Chairperson of every Local Body in the Ayodhya District,
ex officio;

(1) the Chief Engineer, Ayodhya Development Authority, Ayodhya,
ex officio;

(j) the Superintending Engineer, Public Works Departments,

Ayodhya, ex officio,

(k) the Superintending Engineer, Jal Shakti Department, Ayodhya,
ex officio;
(1) the Superintending Engineer, Dakshinanchal Vidyut Vitran

Nigam Limited (Urban and Rural), Ayodhya, ex officio;

(m) the Superintending Engineer, Uttar Pradesh Jal Nigam,

Ayodhya, ex officio;

(n) the Divisional Forest Officer, Ayodhya, ex officio,

(o) the Regional Officer, Pollution Control Parishad, Ayodhya, ex
officio;

(p) the Superintendent Archaeologist, Ayodhya, ex officio;

(q) the Regional Tourist Officer, Ayodhya, ex officio,

(r) the Deputy Director Government Museum, Ayodhya, ex- officio;

(s) a Landscape Designer and interpretive planner, to be nominated
by the State Government;

(t) an Environmentalist having experience of Ayodhya region, to be
nominated by the State Government;
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(u) an Eminent historian having experience in the cultural and
mythological history of Ayodhya Region, to be nominated by the

State Government;

(v) a Litterateur or an Artist of repute having experience of the

Ayodhya region, to be appointed by the State Government;

(w) an Eminent lawyer, to be appointed by the State

Government;

(x) two eminent public representative or Social Worker, to be
appointed by the State Government;

(3) The terms and conditions of office of the members nominated
under clauses (s), (t), (u), (v), (W) and (x) of sub- section (2) shall be such as
may be prescribed.

7. (1) The Parishad or the Planning and Development Committee may
meet at any time and for such period as it thinks fit, co-opt any person or
persons as a member or members of the Parishad or of the Planning and
Development Committee.

(2) A person co-opted under sub-section (1) shall exercise and
discharge all the powers and functions of a member of the Parishad or of the
Planning and Development Committee, as the case may be, but shall not be
entitled to vote.

8. The headquarter of the Parishad shall be at Ayodhya.

9. The Parishad shall meet at such times and at such place as may be
determined by the Parishad from time to time.

10. The Planning and Development Committee shall meet at such
times as may be decided by the Chairperson of the Planning and Development
Committee or directed by the Vice-Chairperson of the Parishad but the time
between two consecutive meetings shall not exceed sixty days.

11. No act or proceeding of the Parishad or of the Planning and
Development Committee shall be invalid merely by reason of the existence of
any vacancy in, or any defect in the constitution of the Parishad or the
Planning and Development Committee as the case may be.

12. The quorum for the meetings of the Parishad and the Planning and
Development Committee shall comprise of one half of the members.

CHAPTER III
POWERS AND FUNCTIONS OF THE PARISHAD AND OF THE PLANNING AND

DEVELOPMENT COMMITTEE
13. The powers of the Parishad shall include the powers to-

(a)call for reports and information from the Participating
Departments with regard to preparation, enforcement and
implementation of the Plan and the Projects;

(b) ensure that the preparation, enforcement and implementation
of the Plan or the Project, as the case may be, is in conformity with
the Ayodhya Culture and Architecture;

(c) indicate the stages for the implementation of the Plan;

(d) review the implementation of the Plan and the Projects;

(e) select and approve comprehensive projects from the
participating Departments, call for priority development and
provide such assistance for the implementation of those projects as
the Parishad may deem fit;

(f) levy fee or charges for providing services and facilities or for
maintenance and development thereof from the tourists;

(g) suo-moto take up any work/project in order to promote and
secure the development, re-development and beautification of any
area in the entire Ayodhya region;

(h) select an Implementing Agency for preparation and
implementation of any Project plan;

(i) entrust to the Planning and Development Committee such other

functions as it may consider necessary to carry out the provisions of this
Act.
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14. The functions of the Parishad shall be- Functions of the

(a) to prepare the Plan;

(b) to arrange for the preparation of projects by any of the
Participating Departments;

(c) to co-ordinate the enforcement and implementation of the Plan
and the Projects through any one or more of the Participating
Departments or Implementing Agencies;

(d) to ensure proper and systematic programming by the
participating departments in regard to project formulation,
determination of priorities in the Ayodhya region and phasing of
development of infrastructural facilities for tourism and conservation
of the Ayodhya Heritage in accordance with stages indicated in the
Plan;

(e) to make concerted efforts towards enhancing awareness and
interest in intangible cultural heritage, and document, conserve,
safeguard, promote, display and disseminate it systematically;

(f) to undertake and encourage research in the field of heritage of
the region,

(g) to undertake conservation and development of rivers and water
bodies and their catchments in the Ayodhya Region, to undertake
measures for pollution control therein and development of river fronts
and water bodies;

(h) to formulate Architectural Regulations to bring about
uniformity of the buildings and structures in conformity with the
heritage architecture of the region;

(i)to formulate policies to ensure co-ordination between various
stakeholders- Government Departments, Local Bodies, Temple
Management/Trusts, Self Help Groups, Researchers and Scholars for
integrated  development  of  tourism  infrastructure  and
Activities/projects for strengthening, protecting, preserving and
promoting the rich cultural heritage of the Ayodhya region;

(j) to arrange for, and oversee, the financing of selected
development projects in the Ayodhya region through State funds and
other sources of revenue like funds from Temple Trusts, donations,
Non-Government Organization, company/firms and tourists, etc.

(k) to coordinate with authorities in adjoining regions in matters and
activities there that have or may have a bearing in Ayodhya region to
promote harmony in actions.

15. (1) The functions of the Planning and Development Committee shall be to g?:ggﬁ?;;ﬂthe
assist the Parishad in- Development

(a) the preparation and co-ordinated implementation of the Plan and Committee
the Projects;

(b) scrutinizing the projects of the Participating Department or an
Implementing Agency to ensure that the same are in conformity with
the Plan;

(c) make such recommendations to the Parishad as it may think
necessary to amend or modify any Plan;

(d) co-ordinate and Implement different Project at the District level;

(e) perform such other functions, in connection with the
administration of this Act, as may be entrusted to it by the Parishad.

2. Different Government departments in the District having departmental
budget sanctions and other implementing Agencies shall also co-ordinate with the
Planning and Development Committee to ensure convergence and co-ordination
of their schemes/Projects with those which are under the Plan.
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CHAPTER IV

THE PLAN AND THE PROJECT PLANS

16. (1) The Plan shall be a written statement and shall be accompanied by
such maps, diagrams, illustrations, and descriptive matters, as the Parishad may deem
appropriate for the purpose of explaining or illustrating the proposals contained in the
Plan and every such maps, diagrams, illustration, and descriptive matters shall be
deemed to be a part of the Plan;

(2) The Plan shall indicate the manner in which the development activities in
the Ayodhya Region or conservation and such other matters, as are likely to have any
important influence on the development of the tourism in Ayodhya Region and
conservation of Ayodhya Heritage shall be undertaken. The Plan shall include the
following elements needed to achieve objectives of the Plan, namely-

(a) the policy to regulate land-use and the allocation of land for
different uses;

(b) the proposals for major Urban settlement pattern and architectural
regulations;

(c) the proposals for providing suitable economic base for future
growth;

(d) the proposals regarding transport and communication including
railways and arterial roads serving the region including local transport;

(e) the proposal for the supply of urban services like drinking water,
sewerage and drainage;

(f) indication of the areas which require immediate development as
priority areas;

(g) the proposals towards enhancing awareness and interest in
intangible cultural heritage, and document, conserve, safeguard, promote,
display and disseminate it systematically;

(h) such other matter as may be included by the Parishad in
consultation with the concerned participating departments for the
proper planning for the growth and balanced development of the
Ayodhya Region.

17. For the preparation of the Plan, the Parishad may cause such surveys and
studies as it may consider necessary to be made by such participating development or
persons as it may appoint in this behalf and may also associate such experts or
consultants for carrying out studies in relation to such specific matters as may be
determined by it.

18. (1) Before finalising the Plan, the Parishad shall prepare with the
assistance of the Planning and Development Committee a Plan in draft and publish it
by making a copy thereof available for inspection and publishing a notice in such form
and in such manner as may be prescribed inviting objections and suggestions from any
person with respect to the draft Plan before such date as may be specified in the notice.

(2) The Parishad shall also give reasonable opportunities to every Local
Authority/ Department, within whose local limits any land affected in any manner by
the Plan is situated, to make any representation with respect to the draft Plan.

(3) After considering all objections, suggestions and representations that
have been received by the Parishad, the Parishad shall finally prepare the Plan.

19. Immediately after the Plan has been finally prepared, the Parishad shall
publish, in such manner as may be prescribed, a notice stating that the Plan has been
finally prepared by it and naming the places where a copy of the Plan may be
inspected at all reasonable hours and upon the date of first publication of the aforesaid
notice, the Plan shall come into force and will be deemed to have been duly prepared.

20. (1) The Parishad may, subject to the provisions of sub-section (2) make
such modifications in the Plan , as it may think fit, which in its opinion do not affect
important character of the Plan and which do not relate to the extent of land uses or the
standards of population density.

(2) Before making any modification in the finally prepered plan the Parishad
shall publish a notice in such form and in such manner as may be prescribed indicating
therein the modifications which are proposed to be made in the finally prepared Plan,
and inviting objections and suggestions from any person with respect to the proposed
modifications before such date as may be specified in the notice and shall consider all
objections and suggestions that may be received by it on or before the date so
specified.

(3) Every modification made under this section shall be published in such
manner as the Parishad may specify and the modification shall come into operation
either on the date of such publication or on such later date as the Parishad may fix.

(4) If any question arises whether the modification proposed to be made are
modifications which affect important character of the Plan, it shall be decided by the
Parishad whose decision thereon shall be final.
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21. (1) After every five years from the date of coming into operation of the
finally prepared Plan, the Parishad shall review such Plan in its entirety and may, after
such review, substitute it by a fresh Plan or may carry out such modifications or
alterations therein as may be found by it to be necessary.

(2) Where it is proposed to substitute the Plan with a fresh Plan or where
it is proposed to carry out any modification or alteration, such fresh Plan or, as
the case may be, modifications or alterations, shall be published and dealt with in
the same manner as if it were the Plan referred to in section 18 and 19 or as if
they were the modifications or alterations in the plan made under section 20.

22. (1) A participating department may, by itself or in collaboration with one or
more of the participating departments, as the case may be, prepare Project Plans for one
more elements of the Plan.

(2) Various participating departments in the district receiving grants, loans or
budget sanctioned by the State Government, shall ensure convergence/co-ordination of
their departmental schemes with the schemes/projects under the Plan.

CHAPTER V
FINANCE, ACCOUNTS AND AUDIT

23. The State Government may, after due appropriation made by Legislature by
law in this behalf, make to the Parishad grants, advances and loans of such sums of
money as it may consider necessary to enable the Parishad to carry out its functions under
this Act.

24. (1) There shall be constituted a Fund to be called the Shree Ayodhya Jee
Vikas Parishad Fund, to be maintained in a separate bank account of its own and there
shall be credited thereto-

(a) any grants or loans made to the Parishad by the State Government
under section 23;

(b) all sums paid to the Parishad by the participating departments; and

(c) sums received from other sources such as Temple Trusts, donations
from Non-Government Organization, companies, firms and individuals, etc;
and

(d) any other sums received by the Parishad from such other sources as
may be decided upon by the State Government in consultation with the
Parishad.

(2) The sums credited to the Fund referred to in sub-section (1) shall be
applied for-

(a) meeting the salaries, allowances and other remuneration of the
Executive Vice-Chairperson, Chief Executive Officer, Additional Chief
Executive Officer, the Finance Officer and other officers and employees of
the Parishad and for meeting other administrative expenses of the Parishad;

(b) conducting surveys, preliminary studies and drawing up plans/projects
for the Ayodhya Region;

(c) providing financial assistance to the participating departments and
Implementing Agencies for the implementation of the Plan and the projects
subject to such terms and conditions as may be decided by the Parishad;

(d) meeting any other expenses incurred by the Parishad in the
administration of this Act.

25. The Parishad shall prepare in such from and at such time every year, as the
State Government may specify, a budget for the next ensuing financial year and forward
the same to the State Government at least ninety days prior to the commencement of the
financial year.

26. The Parishad shall prepare for every year a report of its activities during that
year and submit the report to the State Government in such form and on or before such
date as the State Government may specify and such report shall be laid before both
Houses of the State Legislature.

27. (1) The Parishad shall maintain proper accounts and other relevant records
and prepare an annual statement of accounts including the balance sheet in such form as
the State Government may specify.

(2) The accounts of the Parishad shall be subject to audit annually by the
Examiner, Local fund Accounts and/or the State Government may entrust the audit to the
Accountant General, Uttar Pradesh or the Comptroller and Auditor General of India or to
any other Auditor on such terms and conditions, in such manner, for such period and at
such times as may be agreed upon between him and the State Government.

(3) The rights, authority and privileges of any person conducting audit under
sub-section (2) shall,

(a) in the case of Examiner, Local Fund Accounts, be the same as he has in
connection with the audit of the accounts of local authority;
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(b) in the case of the Accountant General, Uttar Pradesh or, as the case
may be, the Comptroller and Auditor General of India, be the same as he
has in connection with the audit of Government accounts; and

(c) in the case of any other auditor, be as prescribed;

(4) The Parishad shall furnish, to the State Government annually or at such
times as may be directed by it, a copy of its audited accounts together with the
auditor’s report thereon.

28. (1) The State Government shall cause the annual report and the auditor’s
report to be laid as soon as may be after their receipts, before each House of the State
Legislature while it is in session.

(2) The Executive Vice-Chairperson shall constitute a technical team in
consultation with the Principal Secretary/ Secretary of such departments as are
members of the Parishad comprising experts of different fields. The team will examine
from time to time the works done by the Parishad and submit its report to the
Executive Vice-Chairperson.

CHAPTER VI
ACQUISITION AND DISPOSAL OF LAND

29. (1) If, in the opinion of the State Government, any land is required for the
purpose of the development or for any other purpose under this Act, the State
Government may acquire such land under the provisions of the Rights to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
Act, 2013 [Act no. 30 of 2013].

(2) Where any land has been acquired by the State Government, it may, after
it has taken possession of the land, transfer the land to the Parishad for the purpose for
which the land has been acquired on payment by the Parishad of the compensation
awarded under the Act referred to in sub section (1) and of the charges incurred by the
State Government in connection with the acquisition.

(3) Subject to any directions given by the State Government in this behalf, the
land acquired by the State Government and transferred to the Parishad may be
transferred by the Parishad to such agency owned or controlled by State Government,
in such manner and subject to such terms and conditions as it may consider expedient
for securing the development of the Ayodhya region after undertaking or carrying out
such development as it thinks fit for the purpose of this Act.

30. No change of purpose or related purposes for which land is originally
sought to be acquired shall be allowed except for as provided in the Act referred to in
sub section (1) of section 29.

31. When any land acquired for the purpose of this Act remains unutilized it
shall be disposed of according to the provisions of the Act referred to in sub-section
(1) of section 29.

CHAPTER VII

Miscellaneous
32.The Provision of this Act shall be in addition to, and not in derogation of,
the provisions of any other Act or law for the time being in force.
33. The State Government may, from time to time, give such directions to the
Parishad as it may think fit for the efficient administration of this Act and the Parishad
shall be bound to comply with such directions.

34.(1) The State Government may direct any of its departments to provide, on
such terms and conditions as may be mutually agreed upon, such technical assistance
to the Parishad as it may consider necessary.

(2) With a view to enabling the Planning and Development Committee to
discharge its functions, the Parishad shall, out of the technical assistance received by it
under sub-section (1) make available to the Planning and Development Committee
such technical assistance as the Planning and Development Committee may require.

35. (1) The State Government may appoint two suitable persons respectively
as Additional Chief Executive Officer and the Finance Officer of the Parishad who
shall exercise such powers and perform such duties as may be prescribed by
regulations or delegated to them by the Parishad or the Chief Executive Officer.
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(2) Subject to such control and restrictions as may be determined by general or
special order of the State Government, the Parishad may, subject to any rules that may
be made in this behalf, make appointments on such post and determine the designations
and grades of persons so appointed as may be necessary for the efficient discharge of its
functions under this Act.

(3) There shall be a legal advisor to advise the Parishad in legal matters, who
shall be appointed in consultation with the law department of the State Government.

(4) The qualifications, terms and conditions of service and functions and duties
of officers and employees, appointed under sub-section (2), shall be such as may be
prescribed.

(5) The Additional Chief Executive Officer, the Finance Officer and other
Officers and employees of the Parishad shall be entitled to receive from the Fund of the
Parishad such salaries and allowances as may be determined by the State Government in
this behalf.

36.The Parishad may, by general or special order, direct that any function or

power (other than the power to approve the Plan, modifications and alterations therein
and to make regulations), or duty performed, exercised or discharged by it under this
Act or the rules made thereunder shall, subject to such conditions, if any, as may
specified in such order, be performed, exercised or discharged also by such officer as
may be specified in the said order and where any such delegation of power is made, the
officer to whom such power is delegated shall perform, exercise or discharge those
powers.

37. Subject to any rules made in this behalf, any person generally or specially
authorized by the Parishad in this behalf, may, at all reasonable times, enter upon any
land or premises and do such things thereon as may be necessary for the purpose of
lawfully carrying out any works or for making any survey, examination or investigation,
preliminary or incidental to the exercise of any power or performance of any function by
the Parishad under this Act:

Provided that no such person shall enter any building or any enclosed
courtyard or garden attached to a dwelling- house without previously giving the
occupier thereof at least three days’ notice in writing of his intention to do so.

38.The Officers and other employees of the Parishad shall be deemed, when
acting or purporting to act in pursuance of any of the provisions of this Act, to be public
servants within the meaning of section 21 of the Indian Penal Code [Act No. 45 of
1860].

39. No suit, prosecution or other legal proceeding shall lie against the Parishad,
Planning and Development Committee, their Members, officers or employees including
any other person authorized by them to exercise any power or to discharge any function
under this Act for anything which is done or intended to be done in good faith under this
Act.

40. (1) The State Government may, by notification in the Gazette, make rules
to carry out the purposes of this Act.

(2) Without prejudice to the generality of the foregoing powers such rules may
provide for all or any of the following matters, namely:-

(a) the terms and conditions of the office of the members as required by
sub-section (4) of section 3 and sub section (3) of section 6;

(b) the form and manner in which notice under sub-section (1) of section
17 and sub section (2) of section 19 shall be published;

(c) the manner in which notice under sub-section (1) of section 18 shall be
published;

(d) any other matter which is to be or may be prescribed or in respect of
which provision is to be, or may be made by rules.
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Power to make 41. (1) The Parishad may, with the previous approval of the State
regulations Government by notification in the Gazette make regulations not inconsistent with this

Act and the rules made thereunder to carry out the provisions of this Act.

(2) In particular and without prejudice to the generality of the foregoing
powers such regulations may provide for all or any of the following matters,
namely:-

(a) the manner in which and the purpose for which the Parishad may
associate with itself any person under section 16;

(b) the terms and conditions of service of the officers and employees of
the Parishad under sub section (4) of section 34;

(c) any other matter in respect of which provision is to be, or may be
made by Regulations.

Dissolution of the 42. (1) Where the State Government is satisfied that the purpose for which
Parishad the Parishad was established under this Act have been substantially achieved or the
Parishad has failed in its objectives, so as to render the continued existence of the
Parishad in the opinion of the State Government unnecessary, the State Government
may, by notification in the Gazette, declare that the Parishad shall be dissolved with
effect from such date as may be specified in the notification; and the Parishad shall
be deemed to have been dissolved accordingly.
(2) From the said date-

(a) all properties, fund and dues which are vested in or, realizable by the
Parishad shall vest in, or be realizable by, the State
Government ;

(b) all liabilities which are enforceable against the Parishad shall be
enforceable against the State Government;

(c) for the purpose of carrying out any work which has not been fully
carried out by the Parishad and for the purpose of realizing properties, funds
and dues referred to in clause (a), the functions of the Parishad shall be
discharged by the State Government.

(3)Nothing in this section shall be construed as preventing the State
Government from reconstituting the Parishad in accordance with the provisions of
this Act.
Power to remove 43. (1) If any difficulty arises in giving effect to the provisions of this Act,
difficulties the State Government may, for removing such difficulty, by order published in the
Gazette, direct that the provision of this Act shall, during such period as may be
specified in the order, have effect subject to such adaptations, whether by way of
modification, addition or omission, as it may deem to be necessary and expedient.

(2) No order under sub section (1) shall be made after the expiration of a

period of two years from the date of commencement of this Act.

STATEMENT OF OBJECTS AND REASONS

There has been felt a need to provide for the constitution of Shree Ayodhya Jee Teerth Vikas
Parishad for the preparation of a plan for preserving, developing and maintaining the aesthetic quality of
Ayodhya heritage in all hues-cultural, ecological and architectural; co-ordinating and monitoring the
implementation of such plan and for evolving harmonized policies for integrated tourism development and
heritage conservation and management in the region; giving advice and guidance to any Department/Local
body/Authority in the District of Ayodhya in respect of any plan, project or any development proposal
which affects or is likely to affect the heritage resources of the Ayodhya region and for matters connected
therewith or incidental thereto.

In view of the above, it has been decided to make a law to provide for the establishment of Shree
Ayodhya Jee Teerth Vikas Parishad.

The Uttar Pradesh Shree Ayodhya Jee Teerth Vikas Parishad Bill, 2023 is introduced
accordingly.

By order,

ATUL SRIVASTAVA,
Pramukh Sachiv.

YIouH0ZOUT0—T0UI0 786 ITSTUF—2023—(2254)—599 Ufdi—(Fgex / Eo / JiThH<T) |
FoTH0FoW0—T0oH0 137 A0 fAemii—2023—(2255)—300 UfrRIi—(@Fgex / <lo / JATHHT) |
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P SIrg, S wfedat &1 e, g ar fdega e |

37—3d M a9l T T Femmaell & srewell| uRve g1 59 Miffe
| A1 faRred: witgd ®rs @fdd, el i ar aReR § 9 gieage
Tl TR YA BR FHAT © AR g8l W U ol PR Fhdl © ol [Hl B Bl
e wU 9 R S YIS ol AT 39 AR & el uRyg g1 el
Afdd BT TN SR AT BN g b1 Ao &= & folg uRf™e a1 smufis
BIS FIET0T, TR AT S BT MALAD B

W] IE b U prg A B 9o a1 B uRaftsd wivror ar fa
M 8 W Aol I H UYde SH MR Bl UHT BRA B ST AR Bl
foRad wu 4 &9 ¥ 9 04 &7 qd e A e 81 am |

38—URYE & IAGN IR 37 FHHAR! o9 I 9 AW & 5l Suaw
% IR H BRI B @ Bl AT BRI BIAT AU 8, ARG U Hfdl, 1860
(arferfremT ivar 45 | 1860) B URT 21 & IfIfAld @ld Addh FAHST ST |
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39—39 AMRFRA & SRF AgWET qdd dl 5 AT [ SN &g Smerd
el g @& for uRwe, Fem Jonr Ao 9, SO A, AfdeRal ar
ARGl 7 9 ARFE & 3fF 6l oI &1 uanT &_e A1 50 e &
e o1 @ ford S8 g1 W @IS o= @fad affferd 8, @ favg 318 a1g,
Sifre ar o fafdrs Frdarel 8 8nfi

40—(1) IS WRGR 39 AT & YA BT Braifad e b forg Tore
# SIfeRgEeT gRT FrwTEel 9 Al &

(2) gdadit wfdaal & AUEar W) gfigd g9E STel T U FrmmEet |
frfaRad aava a1 &3 vy Suyefa fad o dad €, seiq—
(@) 9T 3 B IUURI(4) 3R IRT 6 B IULRT (3) BT JULATTAR HaR
@) wwy iR Afa, Rrad arT 18 @ SUARI(1) IR €RT 20 BT SULRT
2) & = e TSI BT SR,

(M Afa, H g’ 19 @ [STERT (1) & rfE Afew uaiRia @
SIDHIF

(@) @IS 3= "He, it fafed fbar ST €1 ar fbar S webem € srerdn
forras ey # frawraet gRT QU faar ST 81 a1 far S |

(8) uR¥g & STf¥r@RETYr, fHel favmT & ufdfgfad & MR W =aH 3
Y 1 A 3R 3B TH 5 9§ @ @AM & ford I58 AR & AT 4
for o1 daa &

(@) uRyg & forl URSRIAT o TAT AR TR PRI o TR [T
% ol IHg—979 W AR gRT ORI A= i den Anfeel Rigrt

DT FFHAVT PRAT ATIRID =

AT

4% %
BRIATE] BT
T

EEIRiCal

41—(1) Ry 39 AfRfFRE & Sug=l & Braif~ad o & Iy o7 WRpR - fafFae s

S Ud SfgHIeT W Toic # AfRRge gRT W fAfEEel g wedl § S s
rfdfrm ik deefe qarlt 18 fammael & srawg 7

(2) fafdrea: oIk ydadi wfdaal & ST WR Ufddhd U9Td Sfel foer Wi
fafraeraeh # frafalRed @15 a1 TRa el Sudfdd & 9ad €; srifq

(@) Afa, g @R g, e ford aRye arT 17 @ @19 3= 1
fordt afaa o1 AT &= Aol 2;

(@) GRT 34 B SURT (4) & Mef9 uRvE & ARHIRAT R HH=RAT a1
(M) ®Is = A, e g H A e g/ Suaw faar S
B a1 fHar 51 |\t B |

42—(1) STET IS WRGR & IJg I 8 o 6 39 v, e ford
39 IfRTH & orfd uRug @) e @ T oft, @I Hifars w7 ¥ urd ) form
T 2 A1 uRYE I dedi H fAwa B T B e Heawd o WREBR &I I
H aRYE BT FRIR §91 &1 J[EeS 81 AT 8, 981 I ARBR ol H ARG
&R I8 HIVoT HR Al & b aRve &I W i A fqafeq = ar s s
f6 sfRpaer 4 faffd< fear o, iR uRve dgguR fagfed @ = wwsh
SR |

(2) Saa s I—

(@) T et MRl iR <1, S aRve 4§ [fkd € a1 9 gri
A B S IR ©; 9 AR A [T 81 SRR a1 S9e gRT v
5 S A g,
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(@) A oAQIRAl, S URYE & AUel YA g, Iod WRAR B
A gacHg gRf;

@@ uRyg gRT Yofa: @wrifad 9 53 T o8 a1 w0 @ o &k
gus(®) # ffdse grfeaal, Ml ok <A @ 99a &1 & ford aRve @
Bl BT a8 oY ARBR gRT AT SR |

(3) 39 AMRFIH & IUTH B JTAR U IR B! Dl d1d, AT ADR Bl
IRYE HT TS B | AdB & HF 7 T8l AT ST |

43—(1) I 39 AfTH & Iug=l B YT RA H DI BfoAE I~
B E I I WRAR T Bl B R B B oy Toie H UHIRE e
ERT I8 e © 9l © &b 39 o em & Suaw, e ¥ faffde &1 S arell
Fafy & SR SURRY, IR I gb & HAeFH W U AJdhaldl, il g8
AP AR T AHS, S AT YT B |

2) 39 M & uR™ B9 @ e ¥ &I 99 @7 afy @ gHIfd &
TTATT SUERT (1) & 39 PIg Mer &1 fhar S |

(3) SUURT (1) & A fhar T gAd ey, fhy S & uvana gy
I AU AvSd & USRS ST B FHE IET STRATT |

)
i

IR AR BRI

SAIUTeT g1 B FHR UBR B Aikgiad, TRRISR Tor e sl qdiies g &

AieduRe Toracr bl gRRMET o, f[ISRIT = T TR & @1 ATl TR B, T Aol

@ fHAIIT BT FHGI T AFHAU B AR &F H UDIpad qded b qr favraa—iReror g
UdEe Bg Wd Aol [AERd B, e qeRmyR & [T MR /i (e / aieeRer d
TqUTed & & faRMEdg GEEEl B gdIfad &R arell a1 \RIfad wu H geTfad dRe aren faen
Ao, gRAST a1 fedl fiermrd ud & |y § Wl Ud Anfee UM aRd @ ford
il <draTed g™ el e uRyg &1 164 B iR IAA AT AT NS vl &1 Iudy =
BT IFMALIHAT BT AT e a7 7 |

SUYF & JeTd Sk Uw 2N qdiured g™ el fder qRue &1 AT BT SUeR $Re
3 R T fafy s o &1 faffa far T 2
AEIER IR YTl 371 qdidred o el faerd uRve faee, 2023 qR: i fbar S € |

3TT=T 9,
gl HArared,
UG Ao |
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No. 599 (2)/LXXIX-V-1-2023-1-ka-23-2023
Dated Lucknow, December 8,2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Shree
Devipatan Dham Teerth Vikas Parishad Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 24 of 2023)
as passed by the Uttar Pradesh Legislature and assented to by the Governor on December 7, 2023. The
Paryatan Anubhag is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH SHREE DEVIPATAN DHAM TEERTH VIKAS PARISHAD
ACT, 2023

(U.P. ACTNO. 24 0F 2023)
[As Passed by the Uttar Pradesh Legislature]

AN
ACT

To provide for the constitution of Shree Devipatan Dham Teerth Vikas Parishad for
the preparation of a plan for preserving, developing and maintaining the aesthetic quality of
Devipatan Dham’s in all hues-cultural, ecological and architectural; co-ordinating and
monitoring the implementation of such plan and for evolving harmonized policies for
integrated tourism development and heritage conservation and management in the region,
giving advice and guidance to any Department/Local body/Authority in the District
of Balrampur in respect of any plan, project or any development proposal which affects or
is likely to affect the heritage resources of the Devipatan region and for matters connected
therewith or incidental thereto.

IT Is HEREBY enacted in the Seventy fourth Year of the Republic of India as

follows: -
CHAPTER-I
PRELIMINARY
1. (1) This Act may be called the Uttar Pradesh Shree Devipatan Dham Teerth Short title,
Vikas Parishad Act, 2023 . extent and
commencement

(2) Tt extends to the boundaries of Tulsipur tehsil situated within the revenue
District of Balrampur in Uttar Pradesh.

(3) It shall come into force on such date as the State Government may, by
notification in the Gazette , appoint.
2. Inthis Act, unless the context otherwise requires,- Definitions

(a) “Devipatan Region” means the whole of the area within the revenue Tehsil
of Tulsipur in District Balrampur of Uttar Pradesh;

(b) “Chief Executive Officer” means the Chief Executive Officer of the Parishad
appointed under section 4;

(c) “Executive Committee” means the Executive Committee constituted under
sub-section (1) of section 5;

(d) "Executive Vice-Chairperson" means the Executive Vice-Chairperson of the
Parishad appointed under section 4;
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(e) “Implementing agency” means a department of the State Government or a
public undertaking under the jurisdiction of the State Government or the
Government of India chosen for preparation and/or implementation of any Project
plan;

() “Land” includes benefits to arise out of land and things attached to the earth

or permanently fastened to anything attached to the earth;

(g) “Local body” means a Development Authority, Municipal Body or any other
local authority concerned with the urban development within the Balrampur

District or any Gram Panchayat under the same;

(h) “Member” means a member of the Parishad or the Planning and

Development Committee and includes the Chairperson thereof;

(i) “Parishad" means the Shree Devipatan Dham Teerth Vikas Parishad

constituted under section 3;

(j) “Participating Department” means the State Government Departments or a
Local Body in Balrampur District whose activities have or are likely to have

bearing on the functions of the Parishad,;
(k) "Plan" means the Shree Devipatan Dham Teerth Vikas Plan;

(1) “Planning and Development Committee” means the Planning and

Development Committee constituted under section 6;
(m) “Prescribed” means prescribed by rules made under this Act;

(n) “Project Plan” means a detailed plan prepared to implement one or more

elements to the Plan;
(o) “Regulations” means regulations made by the Parishad under this Act;

(p) “Shree Devipatan Dham Teerth Vikas Plan” means the plan prepared under
this Act for the development of the Devipatan region and for the development of
infrastructure facilities for tourism and culture essentially for religious activities
and Spiritual Tourism. The function of the trust would be for conservation of the

Heritage, both tangible and intangible, in the Devipatan region;
CHAPTER-II
THE SHREE DEVIPATAN DHAM TEERTH VIKAS PARISHAD

Constitution and 3. (1) The State Government shall, by notification in the Gazette, constitute for
incorporation of is Act a Parishad, to be called the Shree Devipatan Dham Teerth Vikas Parishad.

Shree Devipatan
Dham Teerth
Vikas Parishad

(2) The Parishad shall be a corporate body.

(3) The Parishad shall consist of the following members, namely:-

(a) the Chief Minister, Uttar Pradesh who shall be the Chairperson of the
Parishad;

(b) Vice-Chairperson-The Minister of Tourism Department, Government of
Uttar Pradesh.
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(c) Executive Vice-Chairperson-Appointed by Government of Uttar Pradesh
under section 4(1).

(d) Member Co-ordinator-The Principal Secretary to Government of Uttar
Pradesh in the Department of Tourism, ex-officio;

(e) The Principal Secretary to the Government of Uttar Pradesh in the
Department of Housing and Urban Planning, ex-officio;

(f) The Principal Secretary to the Government of Uttar Pradesh in the
Department of Finance, ex-officio;

(g) The Principal Secretary to the Government of Uttar Pradesh in the
Department of Culture, ex-officio;

(h) The Principal Secretary to the Government of Uttar Pradesh in the
Department of Religious Affairs, ex-officio;

(i) The Principal Secretary to the Government of Uttar Pradesh in the
Department of Urban Development, ex-officio;

(j) The Principal Secretary to the Government of Uttar Pradesh in the
Department of Transport, ex-officio;

(k) The Principal Secretary to the Government of Uttar Pradesh in the
Department of Environment, Forest and Climate change, ex-officio;

(I) The Principal Secretary to the Government of Uttar Pradesh in the
Department of Public Works, ex-officio;

(m) The Commissioner, Devipatan Division, ex-officio;
(n) The District Magistrate, (Balrampur) , ex-officio;
(o) The Chief Town and Country Planner, Uttar Pradesh, ex-officio;

(p) The Chief Executive Officer of the Parishad who shall be the Member-
Secretary;

(q9) The Chairman, Regulated area Development Authority, (Balrampur),
ex-officio;
(r) The Executive Officer Balrampur Nagar Palika Parishad, ex-officio;

(s) Five eminent persons having knowledge, experience, exposure and track
record of efforts for the conservation of heritage of Uttar Pradesh, to be nominated
by the Chairperson in consultation with the State Government ;

(t) Donors who donate a sum of Rs. One crore or more shall be eligible to be
considered as a nominated member for a period of three years and upon approval of
the Parishad.

(4) The terms and conditions of office of the members nominated under clause (p)
and (q) of sub-section (3) shall be such as may be prescribed.

4. (1) There shall be an Executive Vice-Chairperson of the Parishad to be The Executive

appointed by the Chief Minister of Uttar Pradesh. Vice-
Chairperson

and the Chief
Executive
officer
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(2) There shall be the Chief Executive Officer of the Parishad to be appointed by the
State Government from amongst the Senior PCS officers of the State Government.

(3) The Chief Executive Officer shall be the officer of the Parishad and all the
officers and employees appointed by the Government on deputation or taken on contractual
basis shall be under the administrative control of the Chief Executive Officer.

(4) The Executive Vice-Chairperson and the Chief Executive Officer shall be entitled
to receive from the fund of the Parishad such salaries and allowances as applicable to the
rank held by him/her in the parent department or any special order of the Government and be
governed by such conditions of service as may be determined by general or special order of
the State Government in this behalf.

(5) All orders and decisions and other instruments of the Parishad shall be
authenticated by the signature of the Chief Executive Officer.

(6) The Chief Executive Officer (hereinafter referred to as "CEQO") will be supported
by Assistant Chief Executive Officer who shall be of the rank of Additional District
Magistrate. The CEO will be assisted by One Town Planner, One Executive Engineer, Two
Assistant Engineer, Three Junior Engineer s and Four administrative staff who shall be on
deputation from different departments of the State Government. The salary and other
allowances for the staff shall be as in the parent department. The class IV employees shall be
employed on contractual basis and their emolument and salary structure will be decided by
the Parishad. Moreover, their recruitment and salary structure will be on the approval of the
Parishad.

(7) The Parishad shall have the right to increase or decrease number of officers or

staff as per the requirement.
The Executive 5. (1) There shall be an Executive Committee to exercise the powers and the
Commitice  fynctions of the Parishad in the event of an emergency or other time-sensitive matters when
it is not practicable to assemble the entire Parishad. The Executive Committee shall comprise

of all the ex-officio members of the Parishad and shall be chaired by the Chief Secretary .

(2) The Parishad shall, in its next meeting, review the decisions of the Executive
Committee and may modify, reject or rectify the action taken by the Executive Committee.

Composition of 6. (1) The Parishad shall, as soon as may be, after the commencement of this Act,
tthlanmng constitute a Planning and Development Committee, for assisting the Parishad in the
an . . .

Development discharge of its functions.

Committee

(2) The Planning and Development Committee shall consist of the following
members, namely: -

(a) the commissioner, Devipatan mandal , who shall be the Chairperson,
ex-officio;

(b) the Chief Executive Officer, who shall be the Member Secretary,
(c) the Senior Superintendent of Police, Balrampur, ex-officio;

(d) the Divisional Forest Officer, Sohelwa Wildlife Division, ex-officio;
(e) the Chief Development Officer, Balrampur, ex-officio,

() the Additional Superintendent of Police, Balrampur ex-officio ;

(g) the Executive Officer, Balrampur Nagar Palika Parishad , ex-officio,

(h) the Sahyukt Niyojak, Nagar evam Gram Niyojan Vibhag, Ayodhya, Uttar
Pradesh, ex-officio;

(i) the Superintending Engineer, Public Works Departments, Balrampur,
ex-officio;
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(j) the Superintending Engineer, Drainage Board Gonda, Devipatan, Irrigation
and Water Resources Department, Uttar Pradesh, ex-officio,

(k) the Superintending Engineer, Madhyanchal Vidyut Vitran Nigam Limited
(Urban and Rural), Balrampur, ex-officio,

(1) the Superintending Engineer, Uttar Pradesh Jal Nigam, Balrampur,
ex-officio;

(m) the Regional Officer, UP Pollution Control Board, Balrampur/ Devipatan
Division, ex-officio;

(n) the Regional Tourist Officer, Ayodhya, ex-officio;

(o) a Landscape Designer and interpretive planner, to be nominated by the
State Government;

(p) an Environmentalist to be nominated by the State Government;

(q9) an Eminent historian having experience in the cultural and mythological
history of the state, to be nominated by the State Government;

(r) a Litterateur or an Artist of repute having experience of the state, to be
appointed by the State Government;

(s) an Eminent lawyer, to be appointed by the State Government;

(t) two eminent public representatives or Social Workers, to be appointed by
the State Government;

(3) The terms and conditions of office of the members nominated under clauses (q),
(), (s) and (t) of sub- section (2) shall be such as may be prescribed.

7. (1) The Parishad or the Planning and Development Committee may meet at any
time and for such period as it thinks fit, co-opt any person or persons as a member or
members of the Parishad or of the Planning and Development Committee;

(2) A person co-opted under sub-section (1) shall exercise and discharge all the
powers and functions of a member of the Parishad or of the Planning and Development
Committee, as the case may be, but shall not be entitled to vote.

8. The headquarter of the Parishad shall be at Balrampur.

9. The Parishad shall meet at such times and at such place as may be determined
by it from time to time.

10. The Planning and Development Committee shall meet at such times as may be
decided by the Chairperson of the Planning and Development Committee or directed by the
Vice-Chairperson of the Parishad but the time between two consecutive meetings shall not
exceed sixty days.

11. No act or proceeding of the Parishad or of the Planning and Development
Committee shall be invalid merely by reason of the existence of any vacancy in, or any
defect in the constitution of the Parishad or the Planning and Development Committee as
the case may be.

12. The quorum for the meetings of the Parishad and the Planning and
Development Committee shall comprise of 2/3 rd of the members, rounded down to nearest
integer.
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CHAPTER-III
POWERS AND FUNCTIONS OF THE PARISHAD AND OF THE PLANNING AND DEVELOPMENT
COMMITTEE
Power of the 13. The powers of the Parishad shall include the powers to-
Parishad

(a) call for reports and information from the Participating Departments with
regards to preparation, enforcement and implementation of the Plan and the Projects;

(b) ensure that the preparation, enforcement and implementation of the Plan or
the Project is in conformity with the Devipatan Culture and Architecture;

(c) a committee will be formed by the Parishad under the Chairmanship of
District Magistrate Balrampur for enforcement, regulation and implementation of
the plan. The Parishad reserves the right to make any changes in the constitution of
the committee;

(d) indicate the stages for the implementation of the Plan;
(e) review the implementation of the Plan and the Projects;

(f) select and approve comprehensive projects from the participating
Departments, call for priority development and provide such assistance for the
implementation of those projects as the Parishad may deem fit;

(g) levy fee or charges for providing services and facilities or for maintenance
and development thereof from the tourists;

(h) suo-moto take up any work/project to promote and secure the development,
re-development and beautification of any area in the entire Devipatan region;

(i) select an Implementing Agency for preparation and implementation of any
Project plan in a transparent manner by following all the rules and regulations of the
state government of Uttar Pradesh;

(j) entrust to the Planning and Development Committee such other functions as
it may consider necessary to carry out the provisions of this Act.

Functions of the 14. The functions of the Parishad shall be-
Parishad

(a) to prepare the Plan;

(b) to arrange for the preparation of projects by any of the Participating
Departments (All departments of State Govt.);

(c) to co-ordinate the enforcement and implementation of the Plan and the
Projects through any one or more of the Participating Departments or Implementing
Agencies;

(d) to ensure proper and systematic programming by the participating
departments regarding project formulation, determination of priorities in the
Devipatan region and phasing of development of infrastructural facilities for tourism
and conservation of the Devipatan Heritage in accordance with stages indicated in
the Plan;

(e) there will be budgetary provision for the Devipatan from the Department of
Tourism and Fund will be raised from other sources like donations, rentals,
utilization of infrastructure under PPP mode on profit sharing basis;

(f) to make concerted efforts towards enhancing awareness and interest in
intangible cultural heritage, and document, conserve, safeguard, promote, display
and disseminate it systematically;

(g) to undertake and encourage research in the field of heritage of the region;
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(h) to undertake conservation and development of rivers and water bodies and
their catchments in the Devipatan Region, to undertake measures for pollution
control therein and development of river fronts and water bodies;

(i) to formulate Architectural Regulations to bring about uniformity of the
buildings and structures in conformity with the heritage architecture of the region;

(j) to formulate policies to ensure co-ordination between various stakeholders-
Government Departments, Local Bodies, Temple Management/Trusts, Self Help
Groups, Researchers and Scholars for integrated development of tourism
infrastructure and Activities/projects for strengthening, protecting, preserving and
promoting the rich cultural heritage of the Devipatan region;

(k) to arrange for, and oversee, the financing of selected development projects in
the Devipatan region through State funds and other sources of revenue like funds
from Temple Trusts, donations, Non-government Organization, company/firms and
tourists, etc;

(1) the Parishad may open Trust and Retention Account (TRA) account or
Escrow Account for mobilization of funding;

(m) to coordinate with authorities in adjoining regions in matters and activities
there that have or may have a bearing in Devipatan region to promote harmony in
actions.

15. (1) The functions of the Planning and Development Committee shall be to assist Functions of

the Parishad in- the Planning
and

Development
Committee

(a) the preparation and co-ordinated implementation of the Plan and the
Projects;

(b) scrutinizing the projects of the Participating Department or an implementing
agency to ensure that the same are in conformity with the Plan;

(c) making of such recommendations to the Parishad as it may think necessary
to amend or modify any Plan;

(d) co-ordinating and Implementing different Projects at the District level;

(e) performing of such other functions, in connection with the administration of
this Act, as may be entrusted to it by the Parishad.

(2) Different Government departments in the District having departmental budget
sanctions and other implementing agencies shall also co-ordinate with the Planning and
Development Committee to ensure convergence and co-ordination of their schemes/Projects
with those which are under the Plan.

CHAPTER-IV
THE PLAN AND THE PROJECT PLANS

16. (1) The Plan shall be a written statement and shall be accompanied by such Contents of
maps, diagrams, illustrations, and descriptive matters, as the Parishad may deem appropriate the Plan
for explaining or illustrating the proposals contained in the Plan and every such maps,
diagrams, illustration, and descriptive matters shall be deemed to be a part of the Plan;

(2) The Plan shall indicate the way the development activities in the Devipatan
Region or conservation and such other matters, as are likely to have any important influence
on the development of the tourism in Devipatan Region and conservation of Devipatan
Heritage shall be undertaken. The Plan shall include the following elements needed to
achieve objectives of the Plan, namely:—
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Surveys and
Studies

Procedure to be
followed for
preparation of
the Plan

Date of coming
into operation of
the Plan

Modifications of
the Plan

(a) the policy to regulate land-use and the allocation of land for different uses;

(b) the proposals for major Urban settlement pattern and architectural
regulations;

(c) the proposals for providing suitable economic base for future growth;

(d) the proposals regarding transport and communication including railways and
arterial roads serving the region including local transport;

(e) the proposal for the supply of urban services like drinking water, sewerage
and drainage;

(f) indication of the areas which require immediate development as priority
areas;

(g) the proposals towards enhancing awareness and interest in intangible
cultural heritage, and document, conserve, safeguard, promote, display and
disseminate it systematically;

(h) such other matter as may be included by the Parishad in consultation with
the concerned participating departments for the proper planning for the growth and
balanced development of the Devipatan Region.

17. For the preparation of the Plan, the Parishad may cause such surveys and
studies as it may consider necessary to be made by such participating departments or
persons as it may appoint in this behalf and may also associate such experts or consultants
for carrying out studies in relation to such specific matters as may be determined by it.

18. (1) Before finalising the Plan, the Parishad shall prepare with the assistance of
the Planning and Development Committee, a Plan in draft and publish it by making a copy
thereof available for inspection and publishing a notice in such form and in such manner as
may be prescribed inviting objections and suggestions from any person with respect to the
draft Plan before such date as may be specified in the notice.

(2) The Parishad shall also give reasonable opportunities to every Local Authority/
Department, within whose local limits, any land affected in any manner by the Plan is
situated, to make any representation with respect to the draft Plan.

(3) After considering all objections, suggestions and representations that have been
received by the Parishad, the Parishad shall finally prepare the Plan.

19. Immediately after the Plan has been finally prepared, the Parishad shall
publish, in such manner as may be prescribed, a notice stating that the Plan has been finally
prepared by it and naming the places where a copy of the Plan may be inspected at all
reasonable hours and upon the date of first publication of the aforesaid notice, the Plan shall
come into force and will be deemed to have been duly prepared.

20. (1) The Parishad may, subject to the provisions of sub-section (2) make such
modifications in the Plan, as it may think fit, which in its opinion do not affect important
character of the Plan and which do not relate to the extent of land uses or the standards of
population density.

(2) Before making any modification in the finally prepared plan the Parishad shall
publish a notice in such form and in such manner as may be prescribed indicating therein
the modifications which are proposed to be made in the finally prepared Plan, and inviting
objections and suggestions from any person with respect to the proposed modifications
before such date as may be specified in the notice and shall consider all objections and
suggestions that may be received by it on or before the date so specified.

(3) Every modification made under this section shall be published in such manner
as the Parishad may specify and the modification shall come into operation either on the
date of such publication or on such later date as the Parishad may fix.
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(4) If any question arises whether the modifications proposed to be made are
modifications which affect important character of the Plan, it shall be decided by the
Parishad whose decision thereon shall be final.

21. (1) After every five years from the date of coming into operation of the finally Review and
prepared Plan, the Parishad shall review such Plan in its entirety and may, after such review, rivmon of the
. . . . . . plan
substitute it by a fresh Plan or may carry out such modifications or alterations therein as may

be found by it to be necessary in concurrence with Planning and Development Committee.

(2) Where it is proposed to substitute the Plan with a fresh Plan or where it is
proposed to carry out any modification or alteration, such fresh Plan or, as the case may be,
modifications or alterations, shall be published and dealt with in the same manner as if it
were the Plan referred to in section 18 and 19 or as if they were the modifications or
alterations in the plan made under section 20.

22. (1) A participating department may, by itself or in collaboration with one or Preparation of

more of the participating departments, as the case may be, prepare Project Plans for one the Project

Plan, co-

more element of the Plan. ordination and

convergence

(2) Various participating departments in the district receiving grants, loans or
budget sanctioned by the State Government, shall ensure convergence/co-ordination of their
departmental schemes with the schemes/projects under the Plan.

CHAPTER-V
FINANCE, ACCOUNTS AND AUDIT

23. The State Government may, after due appropriation made by Legislature by law Grants,

in this behalf, make to the Parishad grants, advances and loans of such sums of money as it Tdvanlc)esgh
. . . . . oans oy the
may consider necessary to enable the Parishad to carry out its functions under this Act. Government

24. (1) There shall be constituted a Fund to be called the Shree Devipatan Dham Constitution of
Teerth Vikas Parishad Fund , to be maintained in a separate bank account of its own and the fund
there shall be credited thereto,-

(a) any grants and loans made to the Parishad by the State Government under
section 23;

(b) all sums paid to the Parishad by the participating departments;

(c) sums received from other sources such as Temple Trusts, donations from
Non-Government Organization, companies, firms and individuals, etc; and

(d) any other sums received by the Parishad from such other sources as may be
decided upon by the State Government in consultation with the Parishad.

(2) The sums credited to the Fund referred to in sub-section (1) shall be applied for-

(a) meeting the salaries, allowances and other remuneration of the Executive
Vice-Chairperson, Chief Executive Officer, Additional Chief Executive Officer, the
Finance Officer and other officers and employees of the Parishad and for meeting
other administrative expenses of the Parishad,

(b) conducting surveys, preliminary studies and drawing up plans/projects for the
Devipatan Region;
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(c) providing financial assistance to the participating departments and Implementing
Agencies for the implementation of the Plan and the projects;

(d) meeting any other expenses incurred by the Parishad in the administration of
this Act.

Budget 25. The Parishad shall prepare in such form and at such time every year, as the State
Government may specify, a budget for the next ensuing financial year and forward the same
to the State Government at least ninety days prior to the commencement of the financial
year.

Annual Report 26. The Parishad shall prepare for every year a report of its activities during that
year and submit the report to the State Government in such form and on or before such date
as the State Government may specify and such report shall be laid before both Houses of the
State Legislature.

Accounts and 27. (1) The Parishad shall maintain proper accounts and other relevant records and

audit prepare an annual statement of accounts including the balance sheet in such form as

applicable to the various State Government Departments.

(2) The accounts of the Parishad shall be subject to audit annually by the Examiner,
Local fund Accounts and/or the State Government may entrust the audit to the Accountant
General, Uttar Pradesh or the Comptroller and Auditor General of India or to any other
Auditor on such terms and conditions, in such manner, for such period and at such times as
may be agreed upon between him and the State Government.

(3) The rights, authority and privileges of any person conducting audit under sub-
section (2) shall,

(a) in the case of Examiner, Local Fund Accounts, be the same as he has in
connection with the audit of the accounts of local authority;

(b) in the case of the Accountant General, Uttar Pradesh or the Comptroller and
Auditor General of India, be the same as he has in connection with the audit of Government
accounts; and

(c) in the case of any other auditor, be as prescribed;

(4) The Parishad shall furnish, to the State Government annually or at such times as
may be directed by it, a copy of its audited accounts together with the auditor’s report
thereon.

Annual report 28. The State Government shall cause the annual report and the auditor’s report to
and Auditor’s 6 15id as soon as may be after their receipts, before each House of the State Legislature

report to be laid .. .
before the State while it is in session.

legislature
CHAPTER-VI
ACQUISITION AND DISPOSAL OF LAND
Acquisition of 29. (1) If, in the opinion of the State Government, any land is required for the
Land for t?teh development or for any other purpose under this Act, the State Government may acquire
ose of the . . . . .
gﬁf such land under the provisions of the Rights to Fair Compensation and Transparency in

Land Acquisition, Rehabilitation and Resettlement Act, 2013 (Act no. 30 of 2013).

(2) Where any land has been acquired by the State Government, it may, after it has
taken possession of the land, transfer the land to the Parishad for the purpose for which the
land has been acquired on payment by the Parishad of the compensation awarded under the
Act referred to in sub section (1) and of the charges incurred by the State Government in
connection with the acquisition.
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(3) Subject to any directions given by the State Government in this behalf, the land
acquired by the State Government and transferred to the Parishad may be transferred by the
Parishad to such agency owned or controlled by State Government, in such manner and
subject to such terms and conditions as it may consider expedient for securing the
development of the Devipatan region after undertaking or carrying out such development as
it thinks fit for the purpose of this Act.

30. No change of purpose or related purposes for which land is originally sought
to be acquired shall be allowed except for as provided in the Act referred to in
sub-section (1) of section 29.

31. When any land acquired for this Act remains unutilized it shall be disposed of
according to the provisions of the Act referred to in sub-section (1) of section 29.

CHAPTER-VII
MISCELLANEOUS

32. The provisions of this Act shall be in addition to, and not in derogation of, the
provisions of any other Act or law for the time being in force.

33. The State Government may, from time to time, give such directions to the
Parishad as it may think fit for the efficient administration of this Act and the Parishad shall
be bound to comply with such directions.

34. (1) The State Government may direct any of its departments to provide, on such
terms and conditions as may be mutually agreed upon, such technical assistance to the
Parishad as it may consider necessary.

(2) With a view to enabling the Planning and Development Committee to discharge
its functions, the Parishad shall, out of the technical assistance received by it under sub-
section (1) make available to the Planning and Development Committee such technical
assistance as the Planning and Development Committee may require.

35. (1) The State Government may appoint one person each as Additional Chief
Executive Officer and the Finance Officer of the Parishad who shall exercise such powers
and perform such duties as may be prescribed by regulations or delegated to them by the
Parishad or the Chief Executive Officer.

(2) Subject to such control and restrictions as may be determined by general or
special order of the State Government, the Parishad may, subject to any rules that may be
made in this behalf, make appointments on such post and determine the designations and
grades of persons so appointed as may be necessary for the efficient discharge of its
functions under this Act.

(3) There shall be a legal advisor to advise the Parishad in legal matters, who shall
be appointed on contractual basis by the State Government as approved by Board of
Trustees. The legal advisor shall be paid case to case basis.

(4) The qualifications, terms and conditions of service and functions and duties of
officers and employees, appointed under sub-section (2), shall be such as may be
prescribed.

(5) The Additional Chief Executive Officer, the Finance Officer and other Officers
and employees of the Parishad shall be deputed from any department on deputation and
shall be entitled to receive the salaries and allowances from the funds of the Parishad for a
minimum period of 3 years and maximum period of 5 years with the approval of the State
Government.
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36. The Parishad may, by general or special order, direct that any function or
power (other than the power to approve the Plan, modifications and alterations therein and
to make regulations), or duty performed, exercised or discharged by it under this Act or
the rules made there under shall, subject to such conditions, if any, as may specified in
such order, be performed, exercised or discharged also by such officer as may be specified
in the said order and where any such delegation of power is made, the officer to whom

such power is delegated shall perform, exercise or discharge those powers.

37. Subject to any rules made in this behalf, any person generally or specially
authorized by the Parishad in this behalf, may, at all reasonable times, enter upon any land
or premises and do such things thereon as may be necessary for the purpose of lawfully
carrying out any works or for making any survey, examination or investigation,
preliminary or incidental to the exercise of any power or performance of any function by
the Parishad under this Act :

Provided that no such person shall enter any building, or any
enclosed courtyard or garden attached to a dwelling- house without previously giving
the occupier thereof at least three days’ notice in writing of his intention to do so.

38. The Officers and other employees of the Parishad shall be deemed, when
acting or purporting to act in pursuance of any of the provisions of this Act, to be public
servants within the meaning of section 21 of the Indian Penal Code, 1860 (Act no. 45
of 1860).

39. No suit, prosecution or other legal proceeding shall lie against the Parishad,
Planning and Development Committee, their Members, officers or employees including
any other person authorized by them to exercise any power or to discharge any function
under this Act for anything which is done or intended to be done in good faith under this
Act.

40. (1) The State Government may, by notification in the Gazette , make rules to

carry out the purposes of this Act.

(2) Without prejudice to the generality of the foregoing powers such rules may
provide for all or any of the following matters, namely:-

(a) the terms and conditions of the office of the members as required by sub-

section (4) of section 3 and sub-section (3) of section 6;

(b) the form and manner in which notice under sub-section (1) of section 18 and
sub-section (2) of section 20 shall be published;

(c) the manner in which notice under sub-section (1) of section 19 shall be
published;

(d) any other matter which is to be or may be prescribed or in respect of which
provision is to be or may be made by rules;

(e) the officer’s staff for the Parishad may be taken from any of the Departments
on the basis of deputation for a minimum period of 3 years and maximum period of 5
years with the approval of the State Government;

(f) the Parishad must follow the general rules and guidelines issued by the
Government, for all departments from time to time for bringing transparency and ethical

work.
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41. (1) The Parishad may, with the previous approval of the State Government by Power to

notification in the Gazette make regulations not inconsistent with this Act and the rules ™¢

. . regulations
made there under to carry out the provisions of this Act.

(2) In particular and without prejudice to the generality of the foregoing powers
such regulations may provide for all or any of the following matters, namely:-

(a) the manner in which and the purpose for which the Parishad may associate
with itself any person under section 17,

(b) the terms and conditions of service of the officers and employees of the
Parishad under sub-section (4) of section 34;

(c) any other matter in respect of which provision is to be or may be made by

Regulations.

42. (1) Where the State Government is satisfied that the purpose for which the Dissolution of
Parishad was established under this Act have been substantially achieved or the Parishad the Parishad
has failed in its objectives, so as to render the continued existence of the Parishad in the
opinion of the State Government unnecessary, the State Government may, by notification in
the Gazette, declare that the Parishad shall be dissolved with effect from such date as may
be specified in the notification; and the Parishad shall be deemed to have been dissolved
accordingly.

(2) From the said date—

(a) all properties, fund and dues which are vested in or, realizable by the
Parishad shall vest in, or be realizable by, the State Government;

(b) all liabilities which are enforceable against the Parishad shall be enforceable

against the State Government;

(c) for carrying out any work which has not been fully carried out by the
Parishad and for realizing properties, funds and dues referred to in clause (a), the
functions of the Parishad shall be discharged by the State Government.

(3) Nothing in this section shall be construed as preventing the State Government
from reconstituting the Parishad in accordance with the provisions of this Act.

43. (1) If any difficulty arises in giving effect to the provisions of this Act, the State Power to
remove

difficulties
that the provision of this Act shall, during such period as may be specified in the order,

Government may, for removing such difficulty, by order published in the Gazette, direct

have effect subject to such adaptations, whether by way of modification, addition or
omission, as it may deem to be necessary and expedient.

(2) No order under sub-section (1) shall be made after the expiration of a period of
two years from the date of commencement of this Act.

(3) Every order made under sub-section (1) shall, as soon as may be after it is made,
be laid before each house of the State Government.
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STATEMENT OF OBJECTS AND REASONS

There has been felt a need to provide for the constitution of Shree Devipatan Dham Teerth Vikas
Parishad for the preparation of a plan for preserving, developing and maintaining the aesthetic quality of
Devipatan Dham in all hues-cultural, ecological and architectural; co-ordinating and monitoring the
implementation of such plan and for evolving harmonized policies for integrated tourism development and
heritage conservation and management in the region; giving advice and guidance to any Department/Local
body/Authority in the District of Balrampur in respect of any plan, project or any development proposal
which affects or is likely to affect the heritage resources of the Devipatan region and for matters connected
therewith or incidental thereto.

In view of the above, it has been decided to make a law to provide for the establishment of Shree
Devipatan Dham Teerth Vikas Parishad.

The Uttar Pradesh Shree Devipatan Dham Teerth Vikas Parishad Bill, 2023 is introduced
accordingly.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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No. 598 (2)/LXXIX-V-1-2023-1-ka-24-2023
Dated Lucknow, December 8, 2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Shree
Shuk Teerth Vikas Parishad Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 25 of 2023) as passed
by the Uttar Pradesh Legislature and assented to by the Governor on December 7, 2023. The Paryatan
Anubhag is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH SHREE SHUK TEERTH VIKAS PARISHAD ACT, 2023

(U.P. ACT No. 25 OF 2023)
[As passed by the Uttar Pradesh Legislature]

AN
ACT

to provide for the constitution of Shree Shuk Teerth Vikas Parishad for the preparation of a plan
for preserving, developing and maintaining the aesthetic quality of Shuk region in all hues-cultural,
ecological and architectural; co-ordinating and monitoring the implementation of such plan and for
evolving harmonized policies for integrated tourism development and heritage conservation and
management in the region,; giving advice and guidance to any Department/Local body/Authority in the
District of Muzaffarnagar in respect of any plan, project or any development proposal which affects or is
likely to affect the heritage resources of the Shuk region and for matters connected therewith or incidental
thereto.

IT IS HEREBY enacted in the Seventy fourth Year of the Republic of India as follows: -

CHAPTER-1
PRELIMINARY
Short title, extent 1 (1) This Act may be called the Uttar Pradesh Shree Shuk Teerth Vikas
and commencement  p,rishad Act, 2023 .
(2) It extends to the Shuk region situated within the revenue District of
Muzaffarnagar in Uttar Pradesh.
(3) It shall come into force on such date as the State Government may, by
notification in the Gazette, appoint.
Definitions 2. Inthis Act, unless the context otherwise requires,-

(a) “Chief Executive Officer” means the Chief Executive Officer of the
Parishad appointed under section 4;

(b) “Executive Committee” means the Executive Committee constituted
under sub-section (1) of section 5;

(c) " Executive Vice-Chairperson" means the Executive Vice-Chairperson
of the Parishad appointed under section 4;

(d) “Implementing agency” means a department of the State Government or
a public undertaking under the jurisdiction of the State Government or the
Government of India chosen for preparation and/or implementation of any
Project plan;

(e) “Land” includes benefits to arise out of land and things attached to the
earth or permanently fastened to anything attached to the earth;

(f) “Local body” means a Development Authority, Municipal Body or any
other local authority concerned with the urban development within the
Muzaffarnagar District or any Gram Panchayat under the same;

(g) “Member” means a member of the Parishad or the Planning and
Development Committee and includes the Chairperson thereof;

(h) “Parishad" means the Shree Shuk Teerth Vikas Parishad constituted
under section 3;

(1) “Participating Department” means the State Government Departments or
a Local Body in Muzaffarnagar District whose activities have or are likely to
have bearing on the functions of the Parishad;

(j) "Plan" means the Shree Shuk Teerth Vikas Plan;

(k) “Planning and Development Committee” means the Planning and
Development Committee constituted under section 6;

(1) “Prescribed” means prescribed by rules made under this Act;

(m) “Project Plan” means a detailed plan prepared to implement one or
more elements to the Plan;

(n) “Regulations” means regulations made by the Parishad under this Act;

(o) “Shree Shuk Teerth Vikas Plan” means the plan prepared under this Act
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for the development of the Shuk region and for the development of
infrastructure facilities for tourism and culture essentially for religious
activities and Spiritual Tourism. The function of the Parishad would be for
conservation of the Heritage, both tangible and intangible, in the Shuk
region;

(p) " Shuk region " means the whole of the area of Shuk within the
revenue Tehsil of Jansath in the District Muzaffarnagar of Uttar Pradesh;

CHAPTER-II

THE SHREE SHUK TEERTH VIKAS PARISHAD
3. (1) The State Government shall, by notification in the Gazette, constitute for
this Act, a Parishad, to be called the Shree Shuk Teerth Vikas Parishad.
(2) The Parishad shall be a corporate body.
(3) The Parishad shall consist of the following members, namely: -

(a) the Chief Minister, Uttar Pradesh who shall be the Chairperson of
the Parishad,;

(b) Vice-Chairperson- The Minister of Tourism Department,
Government of Uttar Pradesh;

(c) Executive Vice-Chairperson- Appointed by the Chief Minister of
Uttar Pradesh under section 4(1);

(d) Member Co-ordinator -The Principal Secretary to Government of
Uttar Pradesh in the Department of Tourism, ex officio ;

(e) the Principal Secretary to the Government of Uttar Pradesh in the
Department of Housing and Urban Planning, ex officio ;

(f) the Principal Secretary to the Government of Uttar Pradesh in the
Department of Finance , ex officio ;

(g) the Principal Secretary to the Government of Uttar Pradesh in the
Department of Culture, ex officio ;

(h) the Principal Secretary to the Government of Uttar Pradesh in the
Department of Religious Affairs, ex officio ;

(i) the Principal Secretary to the Government of Uttar Pradesh in the
Department of Urban Development, ex officio ;

(j) the Principal Secretary to the Government of Uttar Pradesh in the
Department of Transport, ex officio ;

(k) the Principal Secretary to the Government of Uttar Pradesh in the
Department of Environment, Forest and Climate change, ex officio ;

(1) the Principal Secretary to the Government of Uttar Pradesh in the
Department of Public Works, ex officio ;

(m) the Commissioner, Saharanpur Division Saharanpur, ex officio ;

(n) the District Magistrate, Muzaffarnagar, ex officio ;

(o) the Chief Town and Country Planner, Uttar Pradesh, ex officio ;

(p) the Chief Executive Officer of the Parishad who shall be the
Member-Secretary;

(q) the Vice Chairperson, Muzaffarnagar Development Authority,
Muzaffarnagar, ex officio ;

(r) five eminent persons having knowledge, experience, exposure and
track record of efforts for the conservation of heritage of Uttar pradesh, to be
nominated by the Chairperson in consultation with the State Government;

(s) Donors who donate a sum of Rs. One crore or more shall be eligible
to be considered as a nominated member for a period of three years upon
approval of the Parishad.

(4) The terms and conditions of office of the members nominated under clause
(p) and (q) of sub-section (3) shall be such as may be prescribed.

4. (1) There shall be an Executive Vice-Chairperson of the Parishad to be
appointed by the State Government.

(2) There shall be the Chief Executive Officer of the Parishad to be appointed by
the State Government from amongst the officers not below the rank of Special Secretary
of the State Government.

(3) The Chief Executive Officer shall be the officer of the Parishad and all the
officers and employees appointed by the Government on deputation or taken on
contractual basis shall be under the administrative control of the Chief Executive Officer.

(4) The Executive Vice-Chairperson and the Chief Executive Officer shall be
entitled to receive from the fund of the Parishad such salaries and allowances and be
governed by such conditions of service as may be determined by general or special order
of the State Government issued in this behalf.

(5) All orders and decisions and other instruments of the Parishad shall be
authenticated by the signature of the Chief Executive Officer.

789 RPH 2023 (SHUK TEERTH)-2023 Data-7E

Constitution and
incorporation of
Shree Shuk Teerth
Vikas Parishad

The Executive
Vice-Chairperson
and The Chief
Executive Officer



14

283

IR U IATYURY TTole, 8 fagwR, 2023

The Executive
Committee

Composition of the
Planning and
Development
Committee

(6) The Chief Executive Officer will be supported by Assistant Chief Executive
Officer who shall be of the rank of Additional District Magistrate. The CEO will be
assisted by One Town Planner, Two Executive Engineer, Four Assistant Engineer, Six
Junior Engineer and Four administrative staff who shall be on deputation from different
departments of the State Government. The salary and other allowances for the staff shall
be such as in the parent department. The class IV employees shall be employed on
contractual basis and their emolument and salary structure shall be decided by the
Parishad. Moreover, their recruitment and salary structure shall be on the approval of the
Board of Trustees.

(7) The Board of Trustees has the right to increase or decrease number of
officers or staff as per the requirement.

5. (1) There shall be an Executive Committee to exercise the powers and the
functions of the Parishad in the event of an emergency or other time-sensitive matters
when it is not practicable to assemble the entire Parishad. The Executive Committee
shall comprise of all the ex-officio members of the Parishad and shall be chaired by the
Chief Secretary.

(2) The Parishad shall, in its next meeting, review the minutes of the Executive
Committee and may modify, reject or rectify the action taken by the Executive
Committee.

6. (1) The Parishad shall, as soon as may be, after the commencement of this
Act, constitute a Planning and Development Committee, for assisting the Parishad in the
discharge of its functions.

(2) The Planning and Development Committee shall consist of the following
members, namely: -

(a) the Commissioner, Saharanpur, who shall be the Chairperson,
ex officio;

(b) the Chief Executive Officer, who shall be the Member Secretary;

(c) the Senior Superintendent of Police, Muzaffarnagar, ex officio;

(d) the Chief Development Officer, Muzaffarnagar, ex officio

(e) the Additional Superintendent of Police, Muzaffarnagar, ex officio

(f) the Sahyukt Niyojak, Nagar evam Gram Niyojan Vibhag, Meerut,
Uttar Pradesh, ex officio;

(g) the Superintending Engineer, Public Works Departments,
Muzaffarnagar, ex officio;

(h) the Superintending Engineer, First Division, Irrigation Works Meerut,
Irrigation and Water Resources Department, Uttar Pradesh, ex officio;

(i) the Superintending Engineer, Paschimanchal Vidyut Vitran Nigam
Limited (Urban and Rural), Muzaffarnagar, ex officio;

(j) the Superintending Engineer, Uttar Pradesh Jal Nigam, Muzaffarnagar,
ex officio;

(k) the Regional Officer, UP Pollution Control Board, Muzaffarnagar/
Saharanpur Division, ex officio;

(1) the Regional Tourist Officer, Meerut, ex officio;

(m) a Landscape Designer and interpretive planner, to be nominated by
the State Government;

(n) an Environmentalist to be nominated by the State Government;
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(o) an Eminent historian having experience in the cultural and
mythological history of the State, to be nominated by the State Government;

(p) a Litterateur or an Artist of repute having experience of the State, to be
appointed by the State Government;

(q) an Eminent lawyer, to be appointed by the State Government;

(r) two eminent public representative’s or Social Worker’s, to be
appointed by the State Government;

(3) The terms and conditions of office of the members appointed under
clauses (m), (n), (0), (p), (q), and (r) of sub- section (2) shall be such as may
be prescribed.

7. (1) The Parishad or the Planning and Development Committee may meet at
any time and for such period as it thinks fit, co-opt any person or persons as a member or
members of the Parishad or of the Planning and Development Committee;

(2) A person co-opted under sub-section (1) shall exercise and discharge all the
powers and functions of a member of the Parishad or of the Planning and Development
Committee, as the case may be, but shall not be entitled to vote.

8. The headquarter of the Parishad shall be at Muzaffarnagar.

9. The Parishad shall meet at such times and at such place as may be determined
by the Parishad from time to time.

10. The Planning and Development Committee shall meet at such times as may
be decided by the Chairperson of the Planning and Development Committee or directed
by the Vice-Chairperson of the Parishad but the time between two consecutive meetings
shall not exceed sixty days.

11. No Act or proceeding of the Parishad or of the Planning and Development
Committee shall be invalid merely by reason of the existence of any vacancy in, or any
defect in the constitution of the Parishad or the Planning and Development Committee as
the case may be.

12. The quorum for the meetings of the Parishad and the Planning and
Development Committee shall comprise of 2/3 ™ of the members.

CHAPTER- IIT
POWERS AND FUNCTIONS OF THE PARISHAD AND OF THE PLANNING AND
DEVELOPMENT COMMITTEE

13. The powers of the Parishad shall include the powers to-

(a) call for reports and information from the Participating Departments
with regards to preparation, enforcement and implementation of the Plan and
the Projects;

(b) ensure that the preparation, enforcement and implementation of the
Plan or the Project is in conformity with the Uttar Pradesh Culture and
Architecture;

(c) indicate the stages for the implementation of the Plan;

(d) review the implementation of the Plan and the Projects;

(e) select and approve comprehensive projects from the participating
Departments, call for priority development and provide such assistance for the
implementation of those projects as the Parishad may deem fit;

(f) levy fee or charges for providing services and facilities or for
maintenance and development thereof from the tourists;

(g) suo-moto take up any work/project to promote and secure the
development, re-development and beautification of any area in the entire Shuk
region;
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(h) select an Implementing Agency for preparation and implementation of
any Project plan in a transparent manner by following all the rules and
regulations of the State Government of Uttar Pradesh;

(i) entrust to the Planning and Development Committee such other
functions as it may consider necessary to carry out the provisions of this Act.

Functions of the 14. The functions of the Parishad shall be—
Parishad

(a) to prepare the Plan;

(b) to arrange for the preparation of projects by any of the Participating
Departments (All departments of State Government);

(c) to co-ordinate the enforcement and implementation of the Plan and the
Projects through any one or more of the Participating Departments or
Implementing Agencies;

(d) to ensure proper and systematic programming by the participating
departments regarding project formulation, determination of priorities in the
Shuk region and phasing of development of infrastructural facilities for tourism
and conservation of the Shuk Heritage in accordance with stages indicated in
the Plan;

(e) to make concerted efforts towards enhancing awareness and interest in
intangible cultural heritage, and document, conserve, safeguard, promote,
display and disseminate it systematically;

(f) to undertake and encourage research in the field of heritage of the region;

(g) to undertake conservation and development of rivers and water bodies
and their catchments in the Shuk region, to undertake measures for pollution
control therein and development of river fronts and water bodies;

(h) to formulate Architectural Regulations to bring about uniformity of the
buildings and structures in conformity with the heritage architecture of the
region;

(i) to formulate policies to ensure co-ordination between various
stakeholders- ~ Government  Departments, Local Bodies, Temple
Management/Trusts, Self Help Groups, Researchers and Scholars for integrated
development of tourism infrastructure and Activities/projects for strengthening,
protecting, preserving and promoting the rich cultural heritage of the
Shuk region;

(j) to arrange for, and oversee, the financing of selected development projects
in the Shuk region through State funds and other sources of revenue like funds
from Temple Trusts, donations, Non-government Organization, company/firms
and tourists, etc;

(k) to coordinate with authorities in adjoining regions in matters and
activities there that have or may have a bearing in Shuk region to promote
harmony in actions.

Functions of the 15. (1) The functions of the Planning and Development Committee shall be to
Planning and assist the Parishad in: -

Development

Committee

(a) the preparation and co-ordinated implementation of the Plan and the
Projects with the various departments in a synchronised way;

(b) scrutinizing the projects of the Participating Department or an
Implementing Agency to ensure that the same are in conformity with the Plan;

(c) making such recommendations to the Parishad as it may think necessary
to amend or modify any Plan;
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(d) co-ordinating and implementing different Projects at the District level in
conformity with the plan of Shuk region Plan;

(e) performing such other functions, in connection with the administration of
this Act, as may be entrusted to it by the Parishad.

(2) Different Government departments in the District having departmental
budget sanctions and other Implementing Agencies shall also co-ordinate with the
Planning and Development Committee to ensure convergence and co-ordination of their
Schemes/Projects with those which are under the Plan.

CHAPTER- IV
THE PLAN AND THE PROJECT PLANS

16. (1) The Plan shall be a written statement and shall be accompanied by such
maps, diagrams, illustrations, and descriptive matters, as the Parishad may deem
appropriate for explaining or illustrating the proposals contained in the Plan and every
such maps, diagrams, illustration, and descriptive matters shall be deemed to be a part of
the Plan;

(2) The Plan shall indicate the way the development activities in the Shuk region
or conservation and such other matters, as are likely to have any important influence on
the development of the tourism in Shuk region and conservation of Shuk Heritage shall
be undertaken. In this connection first task is to draw a Master Plan for the development
of Shuk region. These developmental plans to be implemented into the stages. All
working agencies to take consent and confirmation from the Parishad before executing.
The Plan shall include the following elements needed to achieve objectives of the Plan,
namely:-

(a) The policy to regulate land-use and the allocation of land for different
uses;

(b) The proposals for major Urban settlement pattern and architectural
regulations;

(c) The proposals for providing suitable economic base for future growth;

(d) The proposals regarding transport and communication including railways
and arterial roads serving the region including local transport;

(e) The proposal for the supply of urban services like drinking water,
sewerage and drainage;

(f) Indication of the areas which require immediate development as priority
areas;

(g) The proposals towards enhancing awareness and interest in intangible
cultural heritage, and document, conserve, safeguard, promote, display and
disseminate it systematically;

(h) Such other matter as may be included by the Parishad in consultation with
the concerned participating departments for the proper planning for the growth
and balanced development of the Shuk region.

17. For the preparation of the Plan, the Parishad may cause such surveys and
studies as it may consider necessary to be made by such participating departments or
persons as it may appoint in this behalf and may also associate such experts or
consultants for carrying out studies in relation to such specific matters as may be
determined by it.

18. (1) Before finalising the Plan, the Parishad shall prepare with the assistance
of the Planning and Development Committee a Plan in draft and publish it by making a
copy thereof available for inspection and publishing a notice in such form and in such
manner as may be prescribed inviting objections and suggestions from any person with
respect to the draft Plan before such date as may be specified in the notice.
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(2) The Parishad shall also give reasonable opportunities to every Local
Authority/ Department, within whose local limits, any land affected in any manner by
the Plan is situated, to make any representation with respect to the draft Plan.

(3) After considering all objections, suggestions and representations that have
been received by the Parishad, the Parishad shall finally prepare the Plan.

Date of coming into 19. Immediately after the Plan has been finally prepared, the Parishad shall

operation of the Plan 1, p1ich in such manner as may be prescribed, a notice stating that the Plan has been
finally prepared by it and naming the places where a copy of the Plan may be inspected
at all reasonable hours and upon the date of first publication of the aforesaid notice, the
Plan shall come into force and will be deemed to have been duly prepared.

Modifications of the 20. (1) The Parishad may, subject to the provisions of sub-section (2) make such

Plan modifications in the Plan, as it may think fit, which in its opinion do not affect important
character of the Plan and which do not relate to the extent of land uses or the standards
of population density.

(2) Before making any modification in the finally prepared plan the Parishad
shall publish a notice in such form and in such manner as may be prescribed indicating
therein the modifications which are proposed to be made in the finally prepared Plan,
and inviting objections and suggestions from any person with respect to the proposed
modifications before such date as may be specified in the notice and shall consider all
objections and suggestions that may be received by it on or before the date so specified.

(3) Every modification made under this section shall be published in such
manner as the Parishad may specify and the modification shall come into operation
either on the date of such publication or on such later date as the Parishad may fix.

(4) If any question arises whether the modifications proposed to be made are
modifications which affect important character of the Plan, it shall be decided by the
Parishad whose decision thereon shall be final.

Review and revision 21. (1) After every five years from the date of coming into operation of the

of the plan finally prepared Plan, the Parishad shall review such Plan in its entirety and may, after
such review, substitute it by a fresh Plan or may carry out such modifications or
alterations therein as may be found by it to be necessary in concurrence with Planning
and Development Committee.

(2) Where it is proposed to substitute the Plan with a fresh Plan or where it is
proposed to carry out any modification or alteration, such fresh Plan or, as the case may
be, modifications or alterations, shall be published and dealt with in the same manner as
if it were the Plan referred to in section 18 and 19 or as if they were the modifications or
alterations in the plan made under section 20.

Preparation of the 22. (1) A participating department may, by itself or in collaboration with one or
project plan, co- more of the participating departments, as the case may be, prepare Project Plans for one
ordination and or more element of the Plan.

convergence
(2) Various participating departments in the district receiving grants, loans or
budget sanctioned by the State Government, shall ensure convergence/co-ordination of
their departmental schemes with the schemes/projects under the Plan.
CHAPTER- V
FINANCE, ACCOUNTS AND AUDIT
Grants, Advances, 23. The State Government may, after due appropriation made by Legislature by
g’sszg’;g& law in this behalf, make to the Parishad grants, advances and loans of such sums of

money as it may consider necessary to enable the Parishad to carry out its functions
under this Act.
Constitution of the 24. (1) There shall be constituted a Fund to be called the Shree Shuk Teerth
fund Vikas Parishad Fund, to be maintained in a separate bank account of its own and there
shall be credited thereto:-
(a) any grants and loans made to the Parishad by the State Government
under section 23;
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(b) sums received from other sources such as Temple Trusts, donations
from Non-Government Organization, companies, firms and individuals, efc;
and

(c) any other sums received by the Parishad from such other sources as
may be decided upon by the State Government in consultation with the
Parishad.

(2) The sums credited to the Fund referred to in sub-section (1) shall be
applied for-

(a) meeting the salaries, allowances and other remuneration of the
Executive Vice-Chairperson, Chief Executive Officer, Additional Chief
Executive Officer, the Finance Officer and other officers and employees of
the Parishad and for meeting other administrative expenses of the Parishad;

(b) conducting surveys, preliminary studies and drawing up plans/projects
for the Shuk region;

(c) providing financial assistance to the participating departments and
Implementing Agencies for the implementation of the Plan and the projects;

(d) meeting any other expenses incurred by the Parishad in the
administration of this Act.

25. The Parishad shall prepare in such form and at such time every year, as the
State Government may specify, a budget for the next ensuing financial year and forward
the same to the State Government at least ninety days prior to the commencement of the
financial year.

26. The Parishad shall prepare for every year a report of its activities during that
year and submit the report to the State Government in such form and on or before such
date as the State Government may specify and such report shall be laid before both
Houses of the State Legislature.

27. (1) The Parishad shall maintain proper accounts and other relevant records
and prepare an annual statement of accounts including the balance sheet in such form as
applicable to the various State Government Departments.

(2) The accounts of the Parishad shall be subject to audit annually by the
Examiner, Local Fund Accounts and/or the State Government may entrust the audit to the
Accountant General, Uttar Pradesh or the Comptroller and Auditor General of India or to
any other Auditor on such terms and conditions, in such manner, for such period and at
such times as may be agreed upon between him and the State Government.

(3) The rights, authority and privileges of any person conducting audit under
sub-section (2) shall,-

(a) in the case of Examiner, Local Fund Accounts, be the same as he has in
connection with the audit of the accounts of local authority;

(b) in the case of the Accountant General, Uttar Pradesh or the Comptroller
and Auditor General of India, be the same as he has in connection with the audit
of Government Accounts; and

(c) in the case of any other auditor, be as prescribed;

(4) The Parishad shall furnish, to the State Government annually or at such
times as may be directed by it, a copy of its audited accounts together with the auditor’s
report thereon.

28. The State Government shall cause the annual report and the auditor’s report
to be laid as soon as may be after their receipts, before each House of the State
Legislature while it is in session.
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CHAPTER- VI
ACQUISITION AND DISPOSAL OF LAND

29. (1) If, in the opinion of the State Government, any land is required for the
development or for any other purpose under this Act, the State Government may acquire
such land under the provisions of the Rights to Fair Compensation and Transparency in
Land Acquisition, Rehabilitation and Resettlement Act, 2013 (Act no. 30 of 2013).

(2) Where any land has been acquired by the State Government, it may, after it
has taken possession of the land, transfer the land to the Parishad for the purpose for
which the land has been acquired on payment by the Parishad of the compensation
awarded under the Act referred to in sub-section (1) and of the charges incurred by the
State Government in connection with the acquisition.

(3) Subject to any directions given by the State Government in this behalf, the
land acquired by the State Government and transferred to the Parishad may be
transferred by the Parishad to such agency owned or controlled by State Government, in
such manner and subject to such terms and conditions as it may consider expedient for
securing the development of the Shuk region after undertaking or carrying out such
development as it thinks fit for the purpose of this Act.

30. No change of purpose or related purposes for which land is originally sought
to be acquired shall be allowed except for as provided in the Act referred to in
sub-section (1) of section 29.

31. When any land acquired for this Act remains unutilized it shall be disposed
of according to the provisions of the Act referred to in sub-section (1) of section 29.

CHAPTER- VII
MISCELLANEOUS

32. The provisions of this Act shall be in addition to, and not in derogation of]
the provisions of any other Act or law for the time being in force.

33. The State Government may, from time to time, give such directions to the
Parishad as it may think fit for the efficient administration of this Act and the Parishad
shall be bound to comply with such directions.

34. (1) The State Government may direct any of its departments to provide, on
such terms and conditions as may be mutually agreed upon, such technical assistance to
the Parishad as it may consider necessary.

(2) With a view to enabling the Planning and Development Committee to
discharge its functions, the Parishad shall, out of the technical assistance received by it
under sub-section (1) make available to the Planning and Development Committee such
technical assistance as the Planning and Development Committee may require.

35. (1) The State Government may appoint two suitable persons respectively as
Additional Chief Executive Officer and the Finance Officer of the Parishad who shall
exercise such powers and perform such duties as may be prescribed by regulations or
delegated to them by the Parishad or the Chief Executive Officer.

(2) Subject to such control and restrictions as may be determined by general or
special order of the State Government, the Parishad may, subject to any rules that may
be made in this behalf, make appointments on such post and determine the designations
and grades of persons so appointed as may be necessary for the efficient discharge of its
functions under this Act.

(3) There shall be a legal advisor to advise the Parishad in legal matters, who
shall be appointed in consultation with the law department of the State Government.

(4) The qualifications, terms and conditions of service and functions and duties
of officers and employees, appointed under sub-section (2), shall be such as may be
prescribed.
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(5) The Additional Chief Executive Officer, the Finance Officer and other
Officers and employees of the Parishad shall be deputed from any department on
deputation and shall be entitled to receive the salaries and allowances from the funds of
the Parishad for a minimum period of 3 years and maximum period of 5 years with the
approval of the State Government.

36. The Parishad may, by general or special order, direct that any function or
power (other than the power to approve the Plan, modifications and alterations therein
and to make regulations), or duty performed, exercised or discharged by it under this Act
or the rules made thereunder shall, subject to such conditions, if any, as may specified in
such order, be performed, exercised or discharged also by such officer as may be
specified in the said order and where any such delegation of power is made, the officer to
whom such power is delegated shall perform, exercise or discharge those powers.

37. Subject to any rules made in this behalf, any person generally or specially
authorized by the Parishad in this behalf, may, at all reasonable times, enter upon any
land or premises and do such things thereon as may be necessary for the purpose of
lawfully carrying out any works or for making any survey, examination or investigation,
preliminary or incidental to the exercise of any power or performance of any function by
the Parishad under this Act:

Provided that no such person shall enter any building, or any enclosed courtyard
or garden attached to a dwelling- house without previously giving the occupier thereof at
least three days’ notice in writing of his intention to do so.

38. The Officers and other employees of the Parishad shall be deemed, when
acting or purporting to Act in pursuance of any of the provisions of this Act, to be public
servants within the meaning of section 21 of the Indian Penal Code, 1860 (Act no. 45
of 1860).

39. No suit, prosecution or other legal proceeding shall lie against the Parishad,
Planning and Development Committee, their members, officers or employees including
any other person authorized by them to exercise any power or to discharge any function
under this Act for anything which is done or intended to be done in good faith under
this Act.

40. (1) The State Government may, by notification in the Gazette, make rules to
carry out the purposes of this Act.

(2) Without prejudice to the generality of the foregoing powers such rules may
provide for all or any of the following matters, namely: -

(a) the terms and conditions of the office of the members as required by
sub-section (4) of section 3 and sub-section (3) of section 6;

(b) the form and manner in which notice under sub-section (1) of
section 18 and sub-section (2) of section 20 shall be published;

(c) the manner in which notice under sub-section (1) of section 19 shall be
published;

(d) any other matter which is to be or may be prescribed or in respect of
which provision is to be or may be made by rules.

41. (1) The Parishad may, with the previous approval of the State Government
by notification in the Gazette make regulations not inconsistent with this Act and the
rules made there under to carry out the provisions of this Act.

(2) In particular and without prejudice to the generality of the foregoing powers
such regulations may provide for all or any of the following matters, namely: -

(a) the manner in which and the purpose for which the Parishad may
associate with itself any person under section 17;

(b) the terms and conditions of service of the officers and employees of the
Parishad under sub-section (4) of section 35;

(c) any other matter in respect of which provision is to be or may be made
by Regulations.
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PDiS_S%luéion of the 42. (1) Where the State Government is satisfied that the purpose for which the
arishad

Parishad was established under this Act have been substantially achieved or the Parishad
has failed in its objectives, so as to render the continued existence of the Parishad in the
opinion of the State Government unnecessary, the State Government may, by
notification in the Gazette, declare that the Parishad shall be dissolved with effect from
such date as may be specified in the notification; and the Parishad shall be deemed to
have been dissolved accordingly.
(2) From the said date—
(a) all properties, fund and dues which are vested in or, realizable by the
Parishad shall vest in, or be realizable by, the State Government;
(b) all liabilities which are enforceable against the Parishad shall be
enforceable against the State Government;
(c) for carrying out any work which has not been fully carried out by the
Parishad and for realizing properties, funds and dues referred to in clause (a),
the functions of the Parishad shall be discharged by the State Government.
(3) Nothing in this section shall be construed as preventing the State
Government from reconstituting the Parishad in accordance with the provisions of
this Act.
Power to remove 43. (1) If any difficulty arises in giving effect to the provisions of this Act, the
difficulties State Government may, for removing such difficulty, by order published in the Gazette,
direct that the provision of this Act shall, during such period as may be specified in the
order, have effect subject to such adaptations, whether by way of modification, addition
or omission, as it may deem to be necessary and expedient.
(2) No order under sub-section (1) shall be made after the expiration of a period
of two years from the date of commencement of this Act.
(3) Every order made under sub -section (1) shall, as soon as may be after it is
made, be laid before each house of the State Government.

STATEMENT OF OBJECTS AND REASONS

There has been felt a need to provide for the constitution of Shree Shuk Teerth Vikas Parishad for
the preparation of a plan for preserving, developing and maintaining the aesthetic quality of Shuk region in
all hues-cultural, ecological and architectural; co-ordinating and monitoring the implementation of such
plan and for evolving harmonized policies for integrated tourism development and heritage conservation
and management in the region; giving advice and guidance to any Department/Local body/Authority in the
District of Muzaffarnagar in respect of any plan, project or any development proposal which affects or is
likely to affect the heritage resources of the Shuk region and for matters connected therewith or incidental
thereto.

In view of the above, it has been decided to make a law to provide for the establishment of Shree
Shuk Teerth Vikas Parishad.

The Uttar Pradesh Shree Shuk Teerth Vikas Parishad Bill, 2023 is introduced accordingly.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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